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LEGISLATIVE- ASSEMBLY 
Monday, 6th November, 194t 

The Assembly met in the ASElembly Chamber of . the Council House at 
ElevcQ of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in 
.the Chair. . 

~ QUESTIONS AND ANSWERS 
. (a) Olt,AL ANBW.aS, 

,'r BOMBAY EXPLOSIOX. 

106. *Dr. IUr ~  Udclba Alimad: (8) Will the Honourable ~ War Trans-
.port Member be pleased. to lay a statement on the table about the .explosion 
.thatoccurred in Bombay in the 8rd week of April, 19f4? 

(b) What are the estimates of damages ~ 
(i) priVate property; and . 

. (ii) the O:overnment? 
(c) Is it a fact that the Government havfl appointed a Commit1lee to enquire 

into and investigate the causes of this explosion? . Will the. Honourable Member 
1ay the report of the .Committee of Enquiry on the iiableof the ~, or at' 
least give its summary? 

The Honourable Sir :Edward B8D\baIl: (a) and (c). The first .report*· of the 
Commission of In'luiry, Bombay explosions; appointed by Government in their 
resolution No. S.P(29)/44, dated the 2nd May, 1944, and the Government reso· 

.1ution* on the report NO. S.P(29)/44, dated the 12th September, 1944, are laid ':In 
the table. . ... 

(b). It. has not yet been ib ~ to arrive at a .reasonably approximate 
eFtimate of thf! damage. All the claims in respect of damaged prival.e pro-
perty have not yet been received and information regarding damage caused to 
Government property is not yet complete. It may be. possible to lay a stafe. 
ment on the tmble during the next session.' _ 

"IIr. l!. M • .Toalii:- Are' Government aware that the last date for putting in 
claims by pe()ple. who have suffered is the 30th October and that there are 8-
large number of people, specially e ~e  dock lahQ\ll'ers who have gone, to 
their villagflol and who will be unable to put in their claims before 'that date 
and do GQvernment propolile to. extend the date for receiving claims . from 
poople who have' gone to 'their .villages? -

'!'he Honourable SIr Ildward Benthall: The date has been extended to 
30t·h· November. -' . 

lir. T. T. KriahDamacha.rl: Has the qUelition of financial responsibility of 
His Majesty's Gaveri!ment -in this matter 'been fixed and soDie agreement 
come to? _' - . 

'!'he Bonoura.bleSlr ,,~ BentauU: I am replying to that question 
later on in the morning. . . - . -

Mr •• anu Subedar: Have the Government considered the damage done to 
Municipal property, roads, drains, li&hting· apd ot,her equ,ipment aDd. the 
obsoletion of such propprty on account of the proposed town plnuning in'tbe 
proposed area nnd whether Government will ~  recoup the Bombay Muni-
cipnlity for "this damage? . . 

'J'he Honourabla Sll' Edward B.enthall: I understand those claims are being 
registered, but I have not got details with me at ·pre$ent. 

Mr. If. JI. ·.ToJh1: As regards the_ extension of date for putting in- claimd, 
are Govemment aware of the ... fact that under the Workmea's Compensation 
·Act,. six months period is given to put in claims and that the Workmen's 
.Compensation ~ after' giving six months feriod,. also. gives disereti.ou to the 

-Not printf!d in these debates bllt " copy of each haa been placed iD the ·1ibral'1 of the 
~ e. . of D. 

!~  .J 
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� Workm�n·s Compensation Oommissioner to waive this 
claims though they may be ·late? .. 

· 'l'b.e Honomable Str J:dward Benthall: t am not aware of the.,·
have not given it consideration. But it is the Government's · . . .• , ... 
avoid ·,my avoidable hardship in this matter and. l have no doubt tbaf ll''.'"81 
be looked · into. , .. , ·"'. "/" 

Dr. Sit Zia U'ddln Ahmad: May I know what are the findings of the·'�-
mittee abopt payment of _damages as regards insured property? 

·· 

The Honourable Sir J:dw&rd Benthall: The ·crovernment took action \'UY 
soon after the event, sent representatives to Bombay and put out' mQl'e. than
one Prei,,s notice setting out the arrangements come to. . 

· 

Kr. T. T .. _Krlahnamacharl: Is the Honourable Member, aware �t the 
Indian l'resi- generally and Indian public opinion has commented unfavourably 
on the Re11o!ution of the Government of India on the interim report of· the 
committee? 

'the Honourable Sir J:dward Bent.h&ll: I am not aware of that. 
Jlr, T. T. Xrislmamach&ri: Will the Honourable ?4ember provide a. day 

during th!;; Session to discus� this matter in the House? 
'l'he Honourable Sir J:dward Benthall: If the matter had been oi great 

interest, I should expect there sh'ould have been· a Resolution on the subject, 
. but there were only two. adjournment motions and they were not movf!d. 
'fhere were only .thr&e questions on this subject and at this stage of the· SPs­
-eion, it is difficult to allot any. day for discussion. 

Jlr. T. T. Kriabuamach&ri: The Honourable Member is well aware of the 
circum11ta11ces under which these adjournment motions were Jrithdrawn,. 

Kr. 1' .•. .T�: May I know if the Government of India will give pub­
licit,y to the extension of the date for putting in claims and also to the !ect 
that he mentioned that Government want to avoid all avoidable hardships in 

·the case?
The Honourable Sir J:dward Bentb.111: The answer to the latter part of

the qm,stion is obvious from the Government'.s action alreldy. As regards
:the first . part, notice has already been given prom:nently in the Pre,s.

Dr. Sir Zia Uddin .Ahml4: In connection with the reply to my supple­
mentary question, maY, l know if . the insurance companies have agreed to
pay for the damages of insured property along with .the Government payment?

The Honourable Slr J:dward Bent.hall• 'l'here has been considerable dis­
cussion on this mat;ter, as a result of which the insurance compsnies should

. pay part of the damage, and the Govemmel}t another part, all of whicg hri.s
been set out in the Press communique.

$TJLI)[B BY AOOOU1'TS Cl.Jums ON NoBTH WBSTBBN RA.ILWAY. ;. 

108.· •Dr. Sir Zia Uddin .Ahmad: (a) Will tb.e Honourable the Railway
Member please lay a statement on the table about the strike of the Accounts 
�Jerks on the North Western Railway in August, 1944? 

(b) What were the causes of the strike and. how did it. end? •

. 'l'he Bonomable Slr J:dward Bmthall: (a) and (b). I lay a atatement on
the table of the 'House giving_ the required information. 
. . 

Note ,ta,i�g tAe detail, regarding tAe attike of te""!'Orary clerk, of the Account, Department, 
N. W. Railway, from t9tA July 19.U to t5tA Avgu,t 19U. 

The temporary clerk• of the Account.a Department stationed at Lahore, who draw pay in, 
the acal;,6of Ra. 30,-6--50----6/2-00 with an initial start of :ft.a. 40 fo, the duratiol\ of the 
War, submitted a m.emorial dated 21st July 1944, aakinl' that, in vi�. of the increased co1t 
t>f livin� and the. inadequacy of the eid1tin� Deameu Allowance and' food grain oonce11ion1 
they ahoold be �ranted an initial "J)ay of R.i.. 80, in a revised scale of Ra. 80--10-280, with 
100 per cent. Deameu Allowance for Uie duration of the War. The memorial ended with 
the · remark that "if t.hia moderate re']ueat" was not acceded to, they would take "some· 
undesirable atep". 

2. 'The memorial, were conaidered h• the General . Manager in conaultat.ion with the·
Financi!J A,J.,;-1 .. ,• ·--id Chief Ac��nt.a Olficer, North WMkm .Railway, and on the mominr-

•
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�· •• .JQ!y 1944. the memorialiat.a w,re informed &.hrough a (!ircular Notice thM t.beir
demuda .:were '° obvioual7 exceaaive t.bat. t.hey oowd · not. be .cOlllidez:ed .or recommended to·

toe _:a..ilway Board ud. t.nat, if the . memor1ah1t.1 adopted any_ unconat1tut.10nal. �etbo�, they·

wi>uld be liable t.o ducipliuary action. '!'hey were alao t.old that. . t�e Admm111�rat.1on had­
ahw.cly been taking -atepa to relieve the po1,t1on an� wer� alway• wllhng to oonaider realOD.e ·

r.ble reqauta and to adjuat. indivi.dual c1111e1 on their merit&. . 
3. In apite ,I- tbia, however, the temporary cler� (numberm!' _530) atruck work at, 12

· hoon 011 29th July 1944 and left the office premiaea without perm111ion. Li.U:r, t.he7 at.aged a
demo1.t.rat.iou ind deli,vered ape.a.hes, first within and 1ub1Cquently without. the oflice
pnmiau. 

-4. On 4th Auguat 1944, a Notification· wu i,aued in t�e. S. W. Railway Gautte e:s:plainillg
that according to the policy of the liailway Board, re,iJa1on of acalea of .pay could only be
conaidered after ttu. war and that, for the duration of the war, th� pobcy. was to .�r!'llt. 
compensation for increaaed cost of Ii ving through Dearneaa �nowe:nce and gre:111.1�op f�llit.1e.1, 
both of. which had been enhanced from time to time in cons1derat1on of the nae 1n p�1ce1. It
reiterated the willingness of the Administration to cons_ider reaso1;1able . repreaentat1on1 and 

,.,aid that an examination was in· hand of the repercua�1'!na ?n railway staff ?f the recent. 
allow&nC811 and other improvement.a aanctioned for the m1mst,mal staff of the Government. of 
India. 

5. The Financi11l Adviser and Chief Acco.unta Officer specifically made this position known
t,o the memorialiHt11 through a Notice 11nd verbi.lly 1 an� f�rther aasured them that. if t,hey 
rPturned to duty peacefully, there would be no. v1ct.im!�at.1on. But �e t.em1;1orary cler� 
continued · to remain ab11ent and to gather together outside office premises, trying to enhst 
aupfort from permnnent. clerks and to bring in temporary clerks of oth�r Branches of t.he 
Rai way. The pt!rmanent clcrk11 of the Accounts .Department· also staged a "pen-strike" for 
half a day. ' · , · 

6. However, when again on 14th Augt111t. 1944 a Notice was iBSued further ·alBaring \he
temporary clerks that if they came back to duty, their absence would be treated as die, 11on · 
for all_ parpoees and th�t the question of relief both for temporary and permanent employees 
wu under active conaideration and recommendations which were considered to be adequaf• 
were being forw•rded immediately to the appropriate authorities, they resumed work on 
16th August. 1944. Except 6 elerka who had not turned up by 4th September 1944 and wel'e . 
consequently diacharged, all others joined. 

7. Temporary clerks of the 'l>ivi11ional Account.a Office, Rawalpindi, (25 in number),
followed the erample of Lahore clerks and remained on strike from 12th August. 1944 t,o 18th· 
August 1944. All of t.hem njoined. 

llr. B. A.. lathar B. Kll&k Salt.:.With reference to part (b), the Honour­
able Men,bor has not told us what is the cause of the strike? 

The Honoura.ble Sir :&dwa.rd Benthall: I have been asked to lay a ·Ptate-
ment on tht- table which I did. • 

· 

llr. K: .A. Sathar H. KINk Salt.: Part (b) asks for a specific reply?
'I'll� Honourable Sir J:dw� Bll1Ulall: It covers both parts.

8IJ[H RBPUSBNTATIOl!f II( HIOHBB POSTS 01' THB SUPPLY DBP.ABTIIDT 
107. *Sudar Sant SIDp: (a), Will the Honourable the Supply Membu

please state the number of poets under him carrying salaries between Rs. 500 
and Rs. 7!SO, Rs. 750 and Rs. 1,000, Rs. 1,000 and Re. 1,500, Rs. 1,500 and 
Rs. 2,000 and above on the !st.of November, .1944, separately? How many at
the� �nder .each ca�egory are �eld by (i) Europeans, (ii) Ang1o-Indiane, (ill)
Cbr1Stians, (1v) Muslims, (v) Hindus, and (vi) -Sikhs? 

(b) Since bis reply to my question on the subject on the 4th' August, 1943, 
will he please state the. n�mber of such new posts under· each categQry which 
have been created, the number to which promotion was made and t�. 
number of Sikhs promoted and recruited in order to equaiise �ommunal
inequalities in. higher posts so far as Sikhs are concerned? 

(c) Will he please' state the efforts made by the Department to· e�e tha.:
the Sikh community -is represented i1:1 higher posts in his D..epartment? 

The Honourable Dewan Bahadur Sir,._. Bamuwamt J(udallar: (a) and (bJ. 
The in-formation required _is being collected and will b·e laid on the tabfe in due 
course. 

(c) It is, my constant care to ensure that Sikhs, in th� sam·e manner as
other Minorit_y communities, get a. due share in all ranks of the Supply Depart­
ment. .Th': 1m.portance. of observing the orders on the subject of co111munal ,
representation JS well 'undersf;G()d by the heads of- offices under my Depart-. ment. \ 
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Sardar Sal SIDah: I thank ,the Honourable Member for 
May I ask, if it is a fact that since the last reply was given there i~~~  
d Sikhs in the higher grades and the communal prOportion iIt II , " 
inoluding the numbers which are in the, ministerial or lower ' ", ' ,,;,; 

"rile 'Bouourable Dewan Bahadu Sir A. m m. · ~ 
RRked fot information. It is being collected. Probably t.he Honourable.' Xe.n-
bf'r will repeat his. question when I have laid that information on tae 'sible of 
t,he House., ' '. , , 
CoinltrBAL CollJ'OSmON IN lIIoBD 'POS'l'a OJ' eBBTAIl{ OJ'l'lOBS Ul!I'DUPoIl'1'l .un 

, ' . .:Am 'DVABTIDl:'NT . 

108. *Sardar Bul' Singh: (8) -Will the ·Secretary for Posts and. Air pleaat 
state the number of posts carrying monthly salaries of Rs. 500 to BB. '750, 
Rs. 750 to Rs. 1,000, Rs. 1,000 to Rs. '1,500 and Re. 1,500 and above in '(i) , 
the Department of Posta and Air, (ii) the Indian Meteorologioal Department, 
.(iii) the Civil Aviation Office, and (iv) the Posts and Telegraphs Directorate? 

(b) Hew many posts under each category are held by (i) Europeans, '(ii) 
Anglo-Indiana, (iii) Hindus, (iv) Muslims, (v) Sikhs, and (vi) others? 

~. ., 
Mr. W. B. SJt.oobert: (a) and (b). A statement giving the requiredinfor-

IDQtion is laid 9D the table. 

~, .i.ottMg 1M """,ber oj poat.. eo,.",.,., raIU 01 IJGJI al;_ R •. $00 .,,/1 'Mir ~ 
. C ~!  ' 

T .... 
Namber Buro· ADgIo HindUl lIullliml StlEba <>then 

Be. 5C0-760 
Be. 750-1,000 
Be. .~ ,  . 
tw. 1,500 and abon 

RB. 500-750 
RB. 7110-1,000 
Be. ,~ ,  , • 

.Re. 1,500 and above 

'Be. 600-7110 
Ris. 760-1.000 . 
Be. 1,000-1,500 . 
Ris. 1,600 and above 

•• Il00-710 
Be. 760-I,06P •. 
.. 1,060-1,600 : 
Ba. 1,600, and .bove • 

of poe&II JI8IIU lDdiau 

p". attd ~ir D.",..t-", (Beereleria') 
.11 ... 
1 1 
• .. ' .. 1 1 

p,.. 11M Pdegfa,m. Dir....,. 

10 
10 

5 
13 

1 

8 
-. 
1 

7 
or 
3 
2 

8· ., 

2 
1 • 1 

1 
a 

IS 
10 
1 

. . -
Torn. 93 18 TIS for IndiaDa. 

.\ 

1 

1 
'.' 

1 

Sard&r Saa\ 1i1DgJi: ~  I ask tb8 Honourable ~ber if it ill a fact that 
in the C,RSEI of Superintendents, certain recommendatlOnBWere m ~ by tbe 
Departmental beads down below which inoluded the !lames of. some Sikh., but 
those recommendations were overlooked. and the clatm$ of Sikhs were ~ e  

-'Over in -fllvour of junior men." . ' 
Mr. W. B. be~  I am not quite clear. as to what posts the HonourabJe 

, Member is referring ~ in the posts -of Supermtendents. 
SaIdar SID' SlDIh: Superintendent of Post offices. ' 
Xl; W. 11. Shooben: I am not ",t all clear ei e~ as to .wp.ether promotions 

I or ~e e i  are referred to. In the oripl g,uesti0!l f.Be ~ r b e. Mem-
ber wants inform"tion regarding certain, posts carrymg ceri;am salanes. If 
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the Honourable Member Call bA a little more specific; I might be able to givfl 
him lomtl information. ' 

. Hadar iant Singh: Is it a fact that the senior-most Sikhs are being sltpe.r-
.' Beded by men occupying ,sometimes 7Srd place in the seniority list simply 

because they ~ e . to belong to Muslim community and the Ilenicir-most men 
Lelong'oo ill€" Sikh .community. . 
, ilr. -W. B •. ~  My answer -to that question is thM it is not a f.wt 
that thera ,has been any' supersession simply because an ~ er belonged to the 
Muslim community. - . 

8ard..r 8m' Singh: Will the Honourable Member give me an asSUFanoe 
that senioritv will be considered in selection: as seniority 'ie one 61 the factors 
which 001- ~ be taken into' consideration. along with e1Iiciency? . 

111'. W. B. Shoobert: I can assure tihe Honourable Member that seniority, 
which mS8nd general added experience, is oertainly a factor which is, taken 
iDto consideration when tecommendations are msde regarding promotions. 

COlDl"IJ'lUL COKPOSlTIOl{:or HIOJQB POSTS OJ'TIm RAILWAY Bo.um 
109. *Sardar, SlDt Singh: (a) 'Will the HonoUrable -Member for Railways 

please state the number of posts carrying monthly salaries of Re. 500 to 
Rs. 750, Rs. 750 to Rs. 1,000, Rs. 1,000 to Rs. 1,500 and Rs. 1,500 snd 
above in the Railway Board? , ' 

(b) How mally of these are held by {i) Hindus, {ii) Muslims, (iii) Sikhs, and 
(iv) others ? _' , 

The Bonowable Sir .dwan! Benthall: (a) A statement showing the infor-
mation required by the Honourable. Member is placed on. the lable of the 
House. 

(b) 'I'h" numbers by communities are shown in the ~ eme . 

- ' 

Number Gnd communitiu oj oflicerll on ,lie IICCIlu oj pay fPlIl1I'ioncId in PM' (G) 0/ tlle q'UuhMa, in IN 
RGilway Board'. OJliee. ' 

Soale of Pay Hindua MUEllima Sikhe Otbel'B Total 

Re. 1100-7110 II 3 2 2 18 
RB. 711j-I,OOO IS 1 2 8 
RB. 1,000-1,1506 3 1 II 13 
Re. 1,500 and above 8 , 13 U 

a 
Total 21S II -I 26 

* 
62\ 

COIl1'LAINT ltB MUnTER OF POSTAL INSPBCTORS' SELECTION 
110. *Kr. -Lllc]umd .avalr.t: Has the attention of-the Honourub!e Memb(Jr 

for Posts and Air been ~  110 a contribution in the Sind Obaerver, Karachi, 
dated the _12th September, 1944, unper the caption "Postal InsptlctOrs Selec-
tion .. ? If so, what steps does the HonourabJe Member propose to take to 
remove the m ~ i  regarding the actual selection by local officials by inter-
view after- the competitive examination instead of ~ i  the interview before 
the competitive examination? 

.... W. B. Shoobert: YeR ... Government ~ examined the proposal out 
do not I'tp.e Inny reason to alter the existing rules. . 

Kr. Lalchand r ~ May I know what are the reasons for holding a 
compet,itivu cX!lminution first and then holding an interview and then hlrning 
them Ollt,? Is it fair? 

.r. Pr(·sident, (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber i~ arguing. 
_ .r. Lalchand Navalrai: Will it not be advantageous 'to hold the interview 

nn:t. . ~ tlwn hold thtl competitive examination, so that no time is lost. aHd 
no r.~ r r e is given. _ 

Mr. lV. B. ShOobert: May I explain to the Honourable Member that it 
would refdly be difficult to interview all the candidates--before the examiba-
i~  for promotion to P08tlil 'of Inspectors. They are a_ very large numbBJ' 
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indeed and' it would be waste of time for the Selection' Committee ~  i er ie ~ 
,all candidRtes. Such an arrangement would entirely stultify the rules. It is a 
' .. ell known fact that in making, selections for instance even to. Indian Civil . 
'Ser,;ice, the Faderal Public Service Commission illterview only those candi-
dat.e's 'who 'qualify themseh'es in the written examination. The same prin-

, ciple has been. adopted in the case of enminations Jor promotions to Inspectors 
of Post Offices. 

Ill. Lalchand lIavalra1: :May I point out that in'view of the fact; tDat there 
are largo numbt:rs of ('andidates for the examination, it would be advantageous 
~ have the interview first and tll.Us eliminate the candidates and restrict the 
number who sit for the written examination? Is that not a better course? 

Ill. W ••• ~ber  My reply to ·that is that although any men' With 
good records and with five ,ears service in clerical grades of the Department, 
61'e allowed to appear in the examination a great many of. these men entirely 
fail to ~~ anything like qualifying marks. Some of ~  miglit possess good 
·person.ality and they might be selected to appear at the examination under t.he 
",Ystem propQ8ed. With all due respect to the Honourable Member that lys-
tem which he recommends would be t;lntirely unworkable. . 

IlnnIaIINT·RBJl4BJ[8 1UD1I BY AN S. T. E. TO A SBOOND CLASS LADY PASSlINOU 
.. 111. -Ill. L&1chaDdB'ava1ra1: . (8) Will the Honourable Member for Rsil-

ways be pleased to refer to the information contained ip., a cutting of the 
Railway Herald, Karachi, dated the 18th September, 1944:, to the effect that 
on or abut" the 6th September, 1944. anS.T.E. RaIlway seeing a respectable' 
2nd class lady Jla8senger going out of the train all alone approached her .. md 
lllade indecent remarks which .made her angry and she threw at his head 1\ ' 

vessel that she was carrying and also gave him a thrashing with her sandals' 
(b) Is it a fact that this case is being hushed up? If so, who is responSible 

for such a conduct? 
(c) What steps does the Honourable Member propose to take in this. case 

as these days even veiled ladies travel all alone? " 
'rile Honourable Sir Bdward BenthaU: (a) I have ~e  the cutting of ~ 

Railu)ay "Herald referred to by the Honourable Member. The a"count is 
grosslv inaccurate. . ' 

(b) aM (c). The reply to the first part of (b). is in the negative. 1he 
gecond part of (b) and part (c) do not arise. .. , .. ' • 

Mr. Lalchalld lIavalr&i: If the information is inaccurate, may I know if 
the Honoursble Member has got correct information?· 

. fte Bcaollrabl. Sir :Bdward Bent.hall: I can merely inform the Honour-
able Memhr that the lady berseH and her son contradicted the e i ~ 
regarding i~ e e  remarks; they also contradicted {he statement that the 
lady threw a vessel at the head' of the Special Ticket Examiner, 'or that she 
,gave him a thrashing with ,her sandals or otherwise. Both of them further 
maintahl that the newspaper report is quite baseless and highly exaggerated· 
and they JOade a e.tatement dnly attested by a Magistrate to this effect. " 

Kr. Lalch&Dd :Ravalral: But did this incident ,take, place at 'til? 
fte Honourable, Sir :B4ward BenthaJl: No, Sir; ~  in the terms mentioned. 

AOOoUNTS OJ' POSTS AND TBLlIOBAPHS BroD an DAlBY AT KAuOBI. 
'. ,t 112. ·Seth Y1II1If Abcloola Hardon: (a)"'Will the Secretary for Posts and Air 

be pleased to state whether it is a fact that there are serious complaints 
regardiI)g the management and accounts of the Posts and Telegraphs Store 
and Dairy at Kara.chi? . 

(h) If the reply to (a) above is in the affirmative, what is the result 'of 
enquirieR, if any,' made by the Government? 

Ill. W. B. Shoobert: (a) The Government 'of -India have recevied no repre-
sentation in this matter but they understand that the Director-General hal 
made an enquiry in view of certain statemerits which came to his notice un-
.officially and is satisfied that the complaints are not justified. 

(b) Does not arise. . 

t ADiwer to thil qu .. tion laid on the table, the e. i~ er lieing .bUllt. 



BTABBJIJ) QUZSTIONS AND ANSWBBS -

. CoJUlUNAL TBBlfD 011 AB,TIOLBS IN POS2'.4L SBlt'-2'lNBl. KABAOBI 
tllS: "eth Y118Uf Abctoola Bsroon: (a) Is the Stlcretary ~ r Posts ~ Air 

aware of the articles published monthly in the POBtal Sentmel, Karachi, ~  
organ of the All-India Postal ·ar..d R.M .13. Union Provincial Branch, Karachi?' 

,b) If the reply to (a) above is in the affirmative, have the er me ~ 
~ke  note that these' articles a,re breeding communal hatred between the 
Hindu and Muslim ~  btnfi of the- Sind ':Iond Baluchistan Circle? H so, 
what ~  do the' GoverJlment pn,pobl' to tHke in the matter? 

lIr. W. H. Shoobert: ~ Yes._ 
(b) No; the second pa!t of the question does not arise. 

bTl-MUSLIM ACTIVITIES .011' TBlI: ALL-INDIA. POSTAL AND RAILWAY MAIL S_VIa 
UNION,. PBOVINOIAL BBAN(lB, ~C  

, t114. ·Seth YlIIuf Abdoola 1Ii.roon: (a) Is the Secretary for ~  and ~ir 
aware of the activities of the All-India Postal and·' Railway Mall Servtce 
Union; Provincial r ~ , Karachi, i ~ the Muslim e~ ee . of .. that 
Department, and perdecution of the Mushm staff through ~  i ~  organ 
Postal Sentinel? . 

{h). Will the GovernmE>nt call for the correspondence exchanged by this' 
Union with the Director of Posts and Telegraphs, Karachi, to verify the state- . 
mf'nt made in (a) b ~  . 

(c) In case his reply to (a) above be in the affirmative, do the Government 
propose to. k~ remedial steps in thi.,; direction? 

Mr. W. B .. Shoobert: (a) No . 
. (b) If 0. specific instance. or instances of alleged persecution can be· given, 

the . suggestion will be considered. 
(c) Does not arise. . 

~ 011' SBRVICB IN SIND AND BALUClIlSTAN POSTAL CmcLB 
tl1t;. ·Seth Y·usuf AbclOola Baroon: (a) Will the Secretary for Posts and 

Air please state jf it it, u fllct that a number of postal officials of different 
categories are on extensiOIl of service in the Sind and Baluchistan Circle? 

(b) What is the ground ,for grallting these extensions? 
(0) Are Government aware that these extensions are adversely affecting 

the promotion of younger deserving officials? . 
. (d) If reply to (c) is in the affirmative. do Governmerlt propose to issut ' 
orders to cancel the extellsioDS alref.ldy granted? 

JIr;. W. B. Shoobert: (a) Extension of service has not been granted to anI 
official in the Sind and Baluchistan Circle. but some postal officials ha.ve been 
re i ~ ill service in certain categories beyond the age of 55 years. 

(b) Under the rules. the officials in these categories should ordinarily he 
retained in service up to the age of 60 years provided they continue to be 

,efficient. . . 
(c) The matter is ,mder examination. 
(d) No. 

ISHUBJ>I-PABNA-SADRUGANJ RAILWAY·PBo.JBCT 

116. ·Mr. AkhIl Ohandra Datta: Will the Honourable Member for Rail· 
ways be plE'ased to state if allY action hIlS bt't'll taken O\' is 'under contemplation. 
for the opening of t,be Ishurdi-l'abnu-Sudhugunj Railway project? . 

The BODOIU'able Sir li:dward Benthall: No action has been taken for the 
construction of the Ishurdi-Pabna-Sadhuganj Railway. This project will 'le 
considered along with others when the post-war plans for the area are being 
~ i e . . 

BBGGAR NUISANCB AT RAILWAY STATIONS 
117. ·.r. llanu Subedar: (R) ~  the attention of the ~ r b e Mem-

ber for RailwaJa been drawn to t.he increllsing and clamant beggal'Y. at aU 
Railway stations in India? 

t Anewer to thi. <taeltion laid on the table, the quutioner being ablfn'. 
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(b) Have Government taken any steP.s since ~ war to uk ;aauway ofliciala 
cmd the station staR to abate this e~. . 

. (0) What steps do .Government propose to take in future to prevent the 
hardship to passengers and. the trespliss on Railway preperty at the hands of . 
beggars? . 

The Honourable Sir" :ldward·.Benthall: (a) to' (d). Government are aware of 
the nuisance caused by beggars ~ railway stations and have issued i ~r  

. tions..to- Railway AdmiIIistratiolls to take active measures ill collauorlltion wit.h 
the Government Railway Poliee to eradicate the evil. . 

"111'. llaDu Subedar: Have Government instructed the station staff, that IS-all men on the station, tioketmen, cleaners and everbody else, • to remove 
these people and .stop them fialll annoying .the passengers, that is, D1ake it 
the duty of the' whole staff and not merely 6f the railway police? 
. fte HGaour&bl." Sir :&cbrard Benthall: That is 80, but the staff have othL'r 
duties to attend to also. 

1Ir. T. T. KrIIImaDiacbad: M;ay 1 ask when these instructions were issued? 
The Hoaourable Sir Bdward Bentball: The generall'ules were altered in 1941 

to give the railways und. the police greater powers in this matter.. A letter 
\Vatl recently issued to the Provincial e me ~ I have not got the datI)' 
with me but "I think it was about August. " I 

1Ir. T. T. Krl,AnJUDacharl: Has the Honourable "Member 'satisfied himself 
that any improvement in t.he position has been. effected? 

. The HODourable Sir Edward BenthaU: No, Sir. The evil continues and :llle 
of the troubles, 'of course, is the generosity of the public who encourage beggars 
and, make it worth their -v,'hile. v 

Sir Muhammad Yamin Khan: Who will !'>eo ~ e enforcement of these 
things in sta.tions where there ure 110 railway" police? ~ 

The Honourable Sir Edward Benthall: The railway ~  will uo ~ir be~  
to do so, but, as I said, they cannot make it their sole occupation. 

Jlr. B. M . .r~i  Are er me~  aware that the public is e er ~ to 
the beggars becat:se Government ha\'e l.rovided no plaCe where their poverty 
~  be re ie ~  and they lI1ay be taken cure of? . 

'!'he Honourable Sir Edwara Benthall: It is illegal f0r e~ , whether-
• they are in possession of a ticket or not, to solicit alms or SUbscriptions or 
_ b ri~  in any part of the railway premises or trains. 

Jlr. B. II. JOIlli: Therefore will Governmenil take steps to establish some 
. poor houses and paB8 legislation by which their needs will be provided for? 

The HODoarable Sir Edward Benthall: That is not a questoin for the Railway 
Department. " 

1Ir. Sri Prakala: Surely a part" of t,lle savings of the Railway Departmen' 
can be set apart. for a poor house like that? . .. . 

'l'he Hooourable Sir Edward Benthall: yve endeavour to stop this evil which, 
I understand, is tbe wish of the House, and ere ~ have made it illegat 
to solicit ··alms or charity on railway· P!emises or .trains. .' 

. SHIPPmG .... VAILABLE FOB CITILIAX GOODS 

118. ·lIr. lIanu Subiclar: (a) Will the Honourable Member for War 'rran!- _ 
port be pleased to state the amount of shipping, as compared with the. two 
years before the outbreak of the war, available for civilian goods in connection" 
with (i) overseas trade l and (ii) coasting trade? . . 

(b)-What steps hi.e" Government tnJu.·n to increase the tonnage available 
for these .purposes '} 

(c) What is- the basis on which available shipping space is assigned to-
T8l'ious firms and various classes of goods? ._ 

'. The 1[0000Ulab!e S1r _dward e ~  This question concems the Honour-
able Member for Commerce who will reply to the questiOn in due course. . -' ." . . 
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.. BOJUIAY EULOSIO:N' 
119. ·1Ir. :..au Subedal: '(a) Ha.ving regard to the uplosion in mb ~ 

will the Honourable Member fQ1' War Transport please state what, s1Jeps Gov-
(mment are taking to secure the recoupment pf ~ e compensation moneys paid 
by them? ' .', ", 
. (b) What ia the total amount ·of compensation e!ther paid or estimated 

1;0 be b e~ connection with this explosion? _ ., 
(c) Is it a fict that Government have not assisted in the rebuilding of. this 

s'reo ond Jnore particularly of the wareho!1Bes and other business buildings? 
. (d) Is.it a faCt ~ the explosion occurred on the 14th of April, 1944, and 
;1ot. a /lingle building hos been put up' and ready for actual, use after the lapse 
Of six months in one of the most important business localities of BombRY; 
and that this delay is entirely due to the intransigence of the Defence' Depart-
ment in ~ e i  building m,aterial? . . . 

Th, HOIlOUI'able Sir J:4war4 Benthall:- (a) The matter is under consideration. 
(b) It will not be possible to prepat:.e an estimate till all the claims have-

'b.eenreceive'd, i.e., till after the 30th November. ' 
(c) It is not a fact. Government have given thelullest .possible assistance 

in the rebuilding of the 'damaged Brea, The reconstruction work in the docks 
undertaken by the Army authorities is proceeding according..io plan and all the-
assistance -asked for by the Port Trust has l1een and is being given. As regards 
the city area outside the port, the Bombay Government received 66 applica-
tions for reconstruction of godowns an of which have been dealt with and release 
of materials arranged by the eon trolling aut,horities ,concerned. 

(d) The answer to the first part of the question regarding the e ~be
explosion is 'Yes' and the allswer to the rest of the question is 'No'. In thu 
port area reconditioning of warehouses and godowns is proceeding ·apace. In 
the Elphinstone Estate, several huildings havA heen reconditioned' Rnd. in the 
city are" outside the port. anout 30 buildings have been Arected and plans for 
t'eeollstruction prepared for many more. , 

Mr. lIaDU Subedar: With reference to part (a) ~  I know whether the 
Government of India have written to His Majesty's GoveJ:Ilment and whether 
the War Cabinet have ~ i ere  the question that the great losses in'volved in 
the accident are a direct respollsibility of t,he Allied Nations and. that the 
. Government. of India should be recotlped? 

'!'he Honourable Sir Edward Benthall: Some'very intricate legal and technical 
'questions are involved which I shDuld be in a better position .to !'nswer' wheu 
they have received further eonsideration. ' 

.. Ill. ~  Subedar: My question was', whether Government ha.vewritten 
to His Majesty's Government on this subject, if there has been any correspon--
dence, and if the matter has been brought before the • War Cabinet by the re-
presentatives of India. . . '. 

The Honourable Sir Edward Benthall: The mattE'r hRS be~  raised with· 
Ris e ~ Government'. " 

Ill. •• .. JOshi: Will the Gov.ernment of India distribute copies of the 
Report to Members of the Legislature? . 

The Honourable Sir IIdward Benthall: Yes, Sir: r have no objection. If 
there is a general wish I shall do my best to get copies produced for Membe" 
before .the end of the Session, i,e., for thOSe" who may want them. , 

Mr. 'lIan.u Subedar: Will the Honourable'Member assure this HousE' that 
there has been nQ delay in the issue of materials to the Bombay Mtmicipalit,. 
who are putting up hottses to house. the de-hollsed/ population of this localit.y, • 
and godowns. Not one godown is functioning today; more than six monf,hs 
ha,:e passednnd not· one godown ha.s been ~ m e e  for the trade. The 
Honourable Member hal1 mentioned about the reconstruction' work that is goin, 
on in the docks for ~ Army, I am talking of· the civil popula.tion. Why 
are the Government RO negligent with regard to the needs and requirements of 
t.he civilian population 1 
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'rbe Boaounble Sir :ldward Benthall: I entirely deny ~  O:overnment 

,,are negligent or hav. been negligent in this matter .. :fbe Army, I'understan,l, 
have done a great deal in clearing the Elphinstone Estate and a certain amount 
in re-roofing the grain market;. and 'I think other buildings. Govemment set, 
aside BOllIe iron and steel for the patt outside the Docks but they subse9..uently 
found that. this iron and steel was not wanted at that time. I think it is 
" fact that no demands were received by the, :Bombay GoverlijIlent from ~
'body before September 1st, and I think this is an a,ttributable fact. ~  ~ r .  
the m ~ it is not possible to do.. building reconstruction, . As I StUd lJl my 

· .. nswer, I think that all demands ior materials have ,been adequately met. 
Ill. Millu Subedar: Will Govemment now and hereafter, at all events, be 

liberal in the isaue of building materials for the construction of trade godowns 
'Bnd firms' . offices as well as for the construction of residential buildings ~ 
the population which has been de-housed? 

fte BODOurbale Sir :ldward Benthall: So far as 'lam aware, within ~ 
"limits of the availability of llUpply, Govemment always have been liberal in 
this matter . . ' 

Ill. 'I. 'I. ErilhDamacharl: May I ~k whether the Honourable Member is 
~ re that the Government resolution On the interim report is a deliberate 
attempt at white-:v.·ashirig the responsibility of the representative of His 
Majesty's Government's War Transport Department in India. and if that would 
not mitigate against the financial aid that they expect to get, from His Majest.\". 
'Oovemment? 

'1'ht Bonourable Sir Edward Benthall: No, Sir. 
I ~ POSIT10lf 

120. ·1Il. Millu Subedar: (a). Will the Honourable the Supply Jl4:ember b~ 
,pleased to state the figures of the export of coal from India two years before 
t.he war and during. each of the years after the outbreak of the war? . 

(b) Is it a fact that Indian coal was exported to ~ree e and other deatina-
tions in the Mediterl'6nean? ' 

(c) Is it a fact that convoy ships were supplied .with Indian coal for their 
:iuel requirements? . 

(d) How much coal wasexport.ed OJl account of the 1Dilitary from India 
during each of the years of the war? ' 

(e) How much additional demand for coal bas arisen in the country after 
~ war, and for what purposes? ~ 

(f> What has been the increase in the consumption of coal by the Railwaya' 
(g) How many factories in India, since July lllst, have been compelled to 

dose down .on account of the coal shortaje? . 
(h) Are there,_ any factories or class of factories which were asked to cl08e 

down on the plea that ~e  would not. be given any more coal? 
(i) Hos ·the situation materially improved since the appointment of the 

, :('.oal ,Controller? 1£ so, in what way? '. 
'lb.t BOD01I1'&b1e Dewlll Bahadur Sir A. Bamuwaml Muda1I&r: (a) A state· 

'11lent showipg coal exports from British India during the seven years 1987-88 
to 1943-44 is laid on the table of the House. 

(b) Yes . 
. (c) Coal boming ships in convoy wJ,tich, call at Indian ports are supplied 'With 

Indian coal as and when e e~ r . -
(d) It is riot in the public interest to disclose the amount of coal that was 

,exported from y8"ar to year on account ·of military reqnirements. ' , 
(e) The average consumption of coal during the fim three"'Years of war was 

about two millioI1 tons more than the average for three years preceding the 
,oufbreak of lI'ar. This was la!gely due to the increased requirements of t.he 
Railways, the Defence Services and the Industriel!. Since 1948, the consump-
tion of coal. has shrunk. This is because of the fall in the output. Govem-
,mant have met the'situation as far as possible by introducing coal rationing and 
9'Ilrious fuel economy measures, and by e~i  reducing exports of coal. 
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(I) The :average monthly consumption in 1943-44 ~ ee e  that in 1938-89 

by 122,000 tons. .. 
(g) I regret I have no' information. If the Honourable'Member has anl 

particular cases in mind I shall have them investigated. 
(h) No factories or clasE! of factories hive been ~ke i  close down ~  

on account of coal shortage. So far as the Re-Dolhng MIlls ore concerned I 
would draw the attention of the Honouruble Member. to my reply to the supple. 
mentary questions.. asked by him on 1st November, 1944. . . 

(i) I would ciraw Honourable Member's ~ e i  to the answer giv.en by· 
me in the Legislative Assembly on the 1st November, 1944, to parts (a), (b), ~  
and (e) of Mr. Neogy's Starred Question No. 17. 

E.f.porU 0/ OOGIfrom BrifWA Indio duri,.,,1M....,. '111M. 1937·3810 19!3.44 
Quanti.y 

(in t.houande 

1937·38 
• 1938-39 

·~ 
1940·41 
1941·42 
1942·43 
1943·" .. 

olwns) 
1,00& 
1,321 
1,991 
1,915 
1,513 

326 
156 

JIr. Jlanu SUbedll: With regard to part (c), may I know whether coal 
supply to the Convoy Ships inside the Indian harbours is not included-in the 
export figures? 

The BDnourable Dewan Bahadur Sir A. BQluw&m1 J[udaUar: No, Sir. 
It is :Bunker coal that is supplied. It is not included in the export figures. 

DBSIRABILITY OF BUNNING A MORNING TB.AIN ON LUDBIANA·DlroBI.JA:-KHAL LIN. 

121. ·Sardll JlaDgal Singh: Will the Honoin-able Member for Railway. 
please state: . ' . 

(a) whether it isa fact that on the Ludhiana·Dhuri-Jakhal Line all ;he 
three trains, ·Nos. 411, 265 and 407, reach Ludhiana in the evening at 14·55, 
19-10 and 22-00 and that there is no train which reaches Ludhiana befote 
noou; . 

(b) whether the Honourable ·Member is aware ~ ere W811 a morning 
train which used toreRch Ludhisnn at 10 A.M., the discontinuation of which has 
cau8ed gr-eat inconvenil'lnce t.o the public; and . 

(c) whether he proposes to instruct the Agent, North Western Railway, 
tbut train No. 265 should be 8tarted from Jakhal at 5-30 A.M. in8tead of·at 14·40 
IlS before? 

The ~r b e 'Sir Edward Benthall: (a) The reply is in theaflirmative 
80 far as pa8Qenger trains from J akhal to Ludhiana are ooncerned. 

(b) Prior to 18t May 1944, there was a train which used to leave Jakhal 
. at 5·15 and reach Ludhiana before 10-00 A.M. Government are, however, not 
aware tliat the change in the timings of this train has ·. ~ ! e  any inconveni. 
ence to the public.. . 

(c) No, as it ~  entail the provision of an additional rake and engine, 
which, in the present day circumstances are difficult to provide. ,. 

Sardar Jlangal S1Dgh: With regard to part '(b), does the Honourable Mem. 
Aber think that Government is not aware that it has caused inconvenience to 
~~~  . . 

The BPDOurable Sir lIdwlld Benthall: It is a question 'of gt:eater conveni-
ence really. The Service, I understand, was. changed in order f.o provide a 
better connection with five Main Line Mail trains thereby giving greater con· 
venience to the public. . 

Sarclar llaDgal S1Dgb.: Does the Honourable Member realize that there 
are three trains reaching in the afternoon and none reaching in the m mi ~ 
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The ~ r i train Used to bring IItigantB from a number of stations, and ai.Q.ee 
\his train has been discontinued, the litigants have to 8.rrive one day earl,ier.-
Surely it halt causlild them great wcollveluence and it the Honourable ~embe  
wants any repre.sent.ation, that Cwl be seut. 
. The ltouourabla Sir Bdward Benth&U: Yes, Sir .. But against ·that has to. 
~e . ~  ~e fact ~ ~ if the' J ~ i  had not been- made, the passengerl 
arnvmg m the middle of the mght would have to wait till the a,ftemoon. 
This. matter is for the Local Advisory Committee -and if the HonourabJe 
Member will arrange. to raise t4e matter with them, it will undoubtedly be 
dealt with satisfactorily. ..... : 

Mr. Sd Pra.bIa: Will the lIonourbale Member consijier the desirability 
of discontinuing further trains in order to discourage litigation? . 

iIr. ~ .  ('l'he Honourable Sir Abdur Rahim): Next question. 
PRoPOSALS J'OB APPOINTJllDNT 01' IBDIAN CoNSUL AT MoscOw A:ND RUSSIAN CO.lt1L. 

AT DBLIII "-
121,&. *Sardar llaDgal Sblp.: Will the Foreign Secretary please state: 
(a) whether there are any proposals under consideration fQr the appOintmeJlt 

of an Indian CODsul· at Moscow, and Russian Consul at Delhi; and 
0» if the answer to (a) be in the affirmative, whether. Government are in a 

. position to aSIi.Uf'e the HOUSQ that an Indian will be appointed to this post? 
- II: Olaf Oaroe: (a) No, Bir. '. _ • 

(b) Does not arise. 
la.rdar JI&DCa! Singh:' May I know if the. Government of·.India has mad •. 

an,. representation to His M4:ljesty's Governtnent about this matter? 
Sir Olaf Oaroe: No, Sir. '. 
Mr. Badd Dutt Panda: Has there been li.lly correspondence between ~ e 

Uillted Kingdom and the Indian Govenuileni on this subject. . 
Sir Olaf Guoe: ~ Sir.. . 
Ill. B. II. JOIbl:. Mav i ask whether the Government ,of India' are ~ re of 

the fa:ct that some questionli were asked in the House of Commons about. this, 
and whether Gpvemment propose to take any action in the matter? 

Sir olil r e~ I saw a presBreport of the question in the House of Com-
'mons; As far as I &Ill aware, the answer was on the same lines 8S I have .~ 
given. Where the infonnation came from, I have no idea'. 

UNBTARRED QUESTIONS AND ANSWERS 
~ m FoB ALLOWING SlWO:ND Cuss PASSB8 TO I:NSPBOTOBS A:ND AS8IS'UN'l 

msriOTOBS ON STATB RA.n.WAYS 
•• SarcJar i ~  (a) Will the Honourable Member for Railways be 

nleased<t.o state whether the question of allowing second class passes to Inspectors 
~  Assistant Inspectors in Indian State Railways. irrespective of pay. wa,' 
under consideration of the Railway Board? If 80, how was. the same disposed 
~ . -

(b) Is' it a fact that thesE' Inspectors and A.ssistant ~ e r  travel iTJ 
Inter and Thm.I Classes along with their labour? Does it not affect . the disci-
pline of the .service? . . . 

(c) Is it a fact that some of the ASSistant Inspectors of Works ~  ThIrd 
Class passes on the North m~ er  Railway, while the staft rk~  under them 
stich as Wor. M.istries, are given Inter Class passes? 

- (d) Is it a' fact that these very Assistant Inspectors of Works issue and !.'igri 
Inter Class paRses, while they themselves are given Third Class"passes? : 

(e) Do Governqlent .propose to revise pass rules with a i~  to do away with 
the anomalies referred to above and permit the issue of higher J ~  duty passe.s 

, to/) aU Inspectors nnd Assistant Inspectors? . If ]10., why not? 
!"he BOIlOurab1a ~ir Edward Ben\hall: (a) Yes. The matter referred to wu 
i ~re  in 1941, when tAe Railway Board.decidt>d that there was, no justi,ft-

oation to depart from the rules in force on t,he sqbject. . 



UJlSTARBBD 9UBeTIONS ANI1 ANSWERS .1 
(b) In some cases, yes. As regards the second 'part, ~e ·&nswer is in the 

negative. _ .I 

(c) Yes, in two cas,es. 
(d) One of the Assistaat Inspectors referred to in reply to part (c) above iii 

delegated witli powers to iilsue and sign Inter .Class Passes. 
(e) No. The class of pass admissible ·to a Railway employee is determined, 

by ,the pay he is drawini, and. though this 'rule may, in rare caaes, relult in 
,such anomalies, as pointed out by tl?e Honourable Member, Governt:nent ceD-
iider that on the, whole the rule is ~. 

~  IN SOALlI8 01' PAY 01' TKJI TWO CADBBS OJ' ~ M.&suBs 
, 80. Sarclar SID' SJqh: (a) Will the SecretarY for Posts and Air please'stat,e 
if it is a -fact that.-there is a huge difference in both the initial and: the maximum 
,pay of the two cadres of Telegraph ~er , i.e., the Station Samce and the 
General Service? -. . 

(b) Is it a fact that ,the nature of duties performed and the re ibi i~ie  
,shouldered by both .the classes of Telegraph Masters are the same? ' 

(c) If the reply to (a) a'bove be in, the affirmative, are the Government pre-
pared to .remove the anomaly, or to explain in what respect do their 'duties and 
responsibilities di!fer? , 

(d) Is it a fact that,the mQ:imumpay of a Station Service Telegraph Master 
it-; less t.han the maximum pay of a General r i e e ~ r i  whOle work the 
former supervilles? 

(e) Is it a ,fact that some General Service Telegt'aph Masters were trans-
ferred to Station Service at their 'request ~e  similar requesia of St,ttIon 

, 'Service Telegraph Masters for transfer to General Service have been r~e  
down? . . 

(f) Why were the conditions of service relued :'in the case 01 General Servlee 
Telegraph. Masters for transfer to Station Service and the same .refused in the 

-<lase of ~i  Service -Telegraph Masters for transfer to General Service? 
, (g) If the reply to (a), (b), (c), (d), (e) and (f) be in the affirmative, will the 

'-:'''Qovemment consider the removal of ell;isting discontentment amongst the Station 
Service Telegraph Masters (whO constitute an im ~ r ,portion of the Super· 
visorY staff) by transferring them to. General ,service? If ~ , why not? 

(b) Do not .the Govemment consider it neoessary iri the interest of ~ i ie  
of service that Station Service e~e r  Masters, like General Service Telegraph 
Masters, should have varied experience of different 'offices ~ different Circles 
prior to promotions?.. " 

. (i) Will it not be fair that ~ e scales of pay for both the elltegories ,of Tele-, 
graph Masters be the same except that those accElpting. transfers be granted 
hoUle-rent a.llowance? 

Mr. W. B. ShOObeIt: (a) Th81'e is. difference but it is not huge. 
(b) Yea: - _ -. 

. (c) There is m ~ .theconditions of sanice of Station Service Tele-
graph Masters _and.' Genflrai Service 'Telegraph Masters are nQt the same; their. 
seales of pay ar.e therefore different. . ' - , ' 

(d) Yes, but in er ~ cB:ses only where it is un8'Voidable. 
(e) The. fllCt as· stated by-the Honourable Member is substantially correct. 
(f) ~ e it was in the interests of Govem,ment to do so. . 
(g) ,Does not arise in view of the reply to part (f). 
(b) No. . 
(i) No, because the conditions of servi{le of Gtftleral and Station Service Tere-

graph Masters regarding liability to 'transfer are not the ssme. ' 

ABSORPTION OF STATION SERVICE TELEGR.&PH MASTERS INTO GENDAL . SUVICE 
81. Sardar SantO SlD.gh: Is theSecretiary for Posts and' Air aware of the 

Director General's lefi.ter No. A. 4-87/42, da.ted the 25th February, 1942, in 
which he expresses his inability for Immedia€e absorption of Station ·Servioa 
T81egr&ph Masters into· General Service? Will the GQver;llJnent state if t.hev 9l'e 
prepared to absorb grarhaHy? If so, when? 
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.1Ir. W. B. S_bert: The reply to the first part 'Qf the question is in the 
affirmative. The reply to the second r~ 'Vi in the negative.' The ooncludin& 
part of the question does not arise. • 

DJvIsION 01' FaUlT VDDIXO CoNT¥CTS AT ClU{T.AIN STATIONS ON NOBTB WK8TJriU 
. RAILWAY' 

32. Bbai P&rmpUd : Will the ;Honourable Member' for Railways' please. 
ltate: \ 

. (a) ~  it is a fact that the North Western Railway Administration in April, 
HMO, divided the l"ruit V ending Contracts of certain stations againsti_ ~ e policy 
lilid down by the Central Government "j.: ...:.,. .. where contractors of any com-
munity ~ rendered long and satisfactory service, the division of the contra6t 
&bould ~be unnecessary':; if so, the reasons therefor, and whether such i i~i  
were. also made on other State-managed Railv.·ays; if 80, who they 81'e; 

(b) if it is a fact that the North Western Railway Administration in (lon-
fC'rmity with the said policy circulated a letter, No. ~ C. dated the 17th .Tune. 
]940, to Pivisional Superintendents stating therein that these -contruct3 as and 
when fall vacant are to be granted to the original Fruit 'Vend'ng Cqntractors; 
if so, how many since then have been granted to ~e origUial Fruit Yendin.; 
Ccntractors;,if none, the reasons therefor. . 

fte r b ~ Sir Edward Benthall: (8) ~ , and B.8 far as Government are 
aware such divisions have not been made on other'State-managed Railways. 

(b) The reply to the first part is in -the aftirmative. As regards the second 
part, the fruit vending contract at Bhatinda which had been divided. before the 
issue of the. Railway Board's orders of May 1\J40, has been restored to the 
origin",l vendor. The' occasion for such restoration has not arisen at other stations 
where the contraQts had been. divided.' . 

V,.OATION '1'0 TBAm EXAJlINBBS TBAmINO SOJIOOL AT JAJULPUB 

,aa.Bbai PIlJIlUlm9:. Will the Honourable M;ember for Railways. please 
state: . 

(a) if i~ is a fact that the sCRool for trll:ining Train Examintrs at' J ~ r 
on the East Indian Railway remained closed from the .1st day of May, 1944- toO 
tlle 14th day of August, 1944; if so, the reasons therefor; 

(b) if it is a £act that the dta1f of the said 8c8001 was utilized in capacities 
o.utside'the. cadre of ~ e school and their pay and .nowances were charged against 
the school; if not, what the true fact is; and . 

(c) If it is a fact ~  for training etudents were detailed more than once for 
those perioda by the respective Divisions but they had to come back i ~ 
receiving.any trJaining; if not, what the true fact is; if so, the reasons for ~ 
unnece,skry expenditure, and whether i~ was a practice to close ~e school for 
vacations in the past; if not, "ohy the new procedure was ·adopted? 

fte Hcmoar&b1e Sir .dw&rd BenthaU: I have called for the information &nd 
a reply will be laid on the tlble 'of the House in due course. . , . , I. 
PIIJIss NOTBS .Oll' CONVICTION OF RAILWAY SUVANTS FOB CoBBUl'TION 4lm BBJBEBY 

M. Bhat . rm ~; Will' the Honourable Member for Railways please 
IItate if it i~ the policy of the Central Government ,to publish press notes on 
cbnviction of Railway servants for corruption and bribery and not to publish \lr 
to refer in those press notes the admission of their appeals against those 'connc-
iions and of their acquittals? 

'the Honourable Sir ltdw&rd Benthall: Presl notes are published when convic-
tions of railway ~  are obtained but Government do not receive informa-
tion regarding admission or acceptance of appeals till a considerable time has 
elapsed after the issue of the original press notes. Government will howefer 
attempt t.o publish this infonnation when posaible 
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TJuVBLLIllG .Au..oW"'llCB" PAm TO OBBUD TiOltBT INSPBCTIltG S'l'.AlI'I' 01' h, ... 
.. INDIAN RA.ILWAY 

86. Bha! ParlD&D&l1d: wiil the HOnourable Member for Railways please 
refer to the Railway Board letter N.o. B22-E.G., dated the 22nd December, 1932,_ 
Vl.: -"While the Railway Board are convinoed that there is, no justificati!,n for 
paying the ticket.Inspecting ,or Examining staff mileage allowance as running, 
staff, the Governor General has accordingly decided that as an e ~ i  measure-
th(' following scales of monthly consolidated travelling allowances sh-:u:d bet 
sanctioned to such empIOfees:-. 

RI. 
Staff drawing 1_ than RI. 100 35 per JDeIlllem ; 
RI. 100 OE over but leu than Re. 200 50 per mensem ; and 
RI. 200 and over , 811 per meD8elli ; ft" 

and state the rate of the travelling allowance paid in each Division on the East 
Indian Railway to (i) Junior Inspectors, (ii) Senior Inspectors, and (iii)' Chief 

e ~, appointed from the staff and who held permanent posts of Travelling 
Ticket Inspectors prior to the' introduction of the crew system in Howrah\ 
A.sansol, Dinapur, Allahabad, Luclmow and Moradabad Divisions, respectively, 
and the reaosons for the difference if any in' the rate of payment in any Division 1, 

'!'he H6nourable Sir Edward Benthall: I have called for the information and' 
a reply will be laid on the table of the House in due course. ' . ' 

INOBEASB IN ALLoWANOBS OF RUNNING AND OTHBB STA.FF • 
, . 

36. Bha! Parmanand: Will the lIonourable Member for ~i  please 
state : 

(a) the rate of increase in the dailt' allowance of the staff other than Running· 
~ ; • 

(b) the ~ e of increase in 'the daily or mileage allowance of the RunninIJ 
. ;~  , 

(c) the rate of increase in the daily (consolidated or ez·gratia. measure)· . 
allowance for the Running Staff; and state the reasons for the difterence in ,h!3-
rate of increase, if any, for the said staff since M(I,rch, 1944? 

fte 'HOnourable Sir Bdward Bentha.U: The distinctions made by the Honour· 
able Member in the various parts of this question are not very clear, and with" 
your perrnission,Sir, I propose to dem. with the question as -a whole. 

Railway staff. other than running staff, draw daily allowance for journeys by 
rail or abtlence from headquarters and mileage allowance for jourQeys by road. 
The rates of daily allo!Vance have been increased by 881 per cent. for inferior' 
servants and 50 per cent. for subordinates Rnd the rates of mileage aJlowance, 
have been increased at dilJert'nt rates from 25 per «:ent. to 50 per cent. , 

Certain categories of staff like travelling Ticket Inspectors, Road Van Clerks 
and running Parcel Clerks draw consolidated tr8'Velling allowance at " certain' 
rate .and this rate of allowance has been increased by.25 per cent. 

Running staff, which term includes railway servants lik'e Drivers, (}uarcis, 
Firemen, etc., who perform duties directly connected with t1!e movement of" 
runninf\' trains, drll'W running allowance, which, -sllbj('ct, to certain limits, is 
'treat,ed 8S pay for all purposes: It has been recognised that a e~ i  portion 
of this allowl\nce is of the· nature of a compeJ;lSatory allowance and is'analog')us 
to T. A. giv('n to other staff. 1£ is conBidered that fhis portion does not exceed" 
25 per cent. of the r m~i  allowance. On this basis an increase equal to 10 
per cent. of the running allow/mee for' thosp 'vho earn running allowance of' 
Rs. 60 a month and unde.r 61 per cent, subject to a minimum of Rs: 6 for those 
who earn running ·allowl\nce of Rs. 61 Bnd above has ,boon sanctioned. This 
gives an increase over the compensatory porli9n of the running allowance of 40' 
per cent. 8nd 25 per cent. respectively. , 

The increase in daily and road mileage allowRnces was sanctioned from the' 
Ist March ~  ,,~ ;n consolidated travelling allowance with effect.from 
1st ~  1944 and that in running allowance from 1st Ju'ly, 1944. 
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EXPlI1mITUU AND INOOME ON CHEAP SUl'PLY TO RAILWAY SEBVANTSSCHBJDII A:JrD 
AMOUNT OF ~  ,ALLOWANOE PAID 

n. Bh&i Parm&D&Dd: Will the Honourable Member f-or Railways please 
Joy l!. ~ i  statement of t.he expenditure and income 'on the Cheap 
Supply to Hailway Rervants Scheme' per head, together }\'ith thc amount of 
dearness allowance paid pt>r heRd in kind llnd ill coin, respectively? .;' .. 
The BC»1ourable Sir Edward Bent.hall: The figures, for the haH year endiBg 

8eptember 1944 are as follows: '-.'. . 

R •. L. P. 
The a...,. who_Ie 00. or aood8 eoid per employee per month, 19  11 0 

The averap ooat 'of retailing inoludiug freipt, 10_ and a1J ether 
ORl'heada, per employee per month. • .'. •  • 130 

~  average expenditure on the 80heme per emplOyee per month • 210 G 
Average ~  per employee per IIIOIlth 

'Ne" ooat 1* employee ~ IIlODth 
a  , 0 
e 11 0 

Anrap ret.iI co-' in the buaan of goode 801d in the i ~  1Ihop8 
per employee per month pl118 00. or retailing _. .'. • It 8' 0 
Value of relief (dear1ae18 in kiud) per employee per IDCIIlth 8  ,  0 

Tnt Honourable Member will find the various rates of dearness allowance 
in coin per head notified in the Railway Department's p.otification No. E. H-D.A. 
11, dated hIt March 1944, as subsequently amended by notification No. E. 44-
D.A. 11. dat,ed 2nd Oct()ber 1944, II copy of each of which is in the Library 
i>f the House. 

MOTION FOR ADJOURNMENT, 

BIND GOVERNMENT'S BAN ON CHAPTER XIV OF SATYABTH PRAKASHA 
lIr. PrIIldent'(The Honourable Sir Abdur Rahim): I have received a notice 

from Bhai Parmanand of-his intention to move an adjournment of the House to 
discuss a definite matter of urgent and definite pubfic impo,rtanoe, namely, the 
Sind Government's ban on the 14th Chapter Of 'Satyarth: Prakasha', which is " 
sacred book of the Aryn Samajists throughout the whole of India. 
Why was this ban imposed and when was.it imposed? 
Blud ParmuMJd (West Punjab: Non-Muhammadan): I read it in yesterday's 

Tribune. ' 
,JIr. PruidlDt (The Honourable Sir Abdur Rahim): Why was this ban 

imposed? •. , 
Bha.i Parmpand: ft was imposed under the Defence of India Rules for, 

soourity of public peace. 
JIr. ,Pr8III4eai (The lIonoll,l'8ble Sir Abdur Rahim):. When was it; imposed? 
Bhal Pannanand: I think itwai! day before yesterday. I .read about it in 

yesterday's TribuM. . 
The HODOUI'&ble Sir Jnnc!I Kudle (Home Member): No ban has bee.o 
imposed.. . 
Mr. Pre8ldeu.t (The Honourable Sir Abdur Rahim): HaB the Honourable 

Memher seen the orders of the Government? 
Bhal Parmannd: I have seen the orders in the rib ~. 

JIr. I.IlclJand Nav&lral (Sind: Non:Muhammadan Rural): Doell the Honour-
able Member know that a chapter out of that book has been banned?" , 
The Honourable Sir Pral1cla audle: No ban has been imposed by the Go'\"ern-

ment of India. If someone else has impo13ed a ban, I have no knowledge of it. 
Kr. Lalchand Nav&1r&i: It ..is the Sind Government, but it applies t.o the 

whole of India. ". 
Kr, President (The Honourable Sir Abdur 'Rahim): Is it not 8. pro'rincial 

matter? . 
Sardar Mangal SlDgh (East Ptmjab: Sikh): Actipn is under the e ~ ee of 

, India Rules. 
JIr. Prel1dent (The Honol,lra.ble Sir Abdur Rahjm): Was .the action taken 

under the Denfence of India Rules? 
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The Honourable Sir J'raDC1I Kuclle: The first I heard of it was when I 'got 

this notice at two minutes to Eleven. I enquired froJ?l my office and I W,at! 
informed that no such oraer had been issued. The questlon has never even beeu 
before me .. '. . . 

Sardar Set Singh (West Punjab: Sikh): ~i ~ the Honourable Member pleage 
make enquiries?, ' • . 
, IIr. '1'. S. AvlDa8hlllngam e .~ r (Salem and Coimbatore cum .North Arc?L: 
Non-Muhammadan Rural): It is a matter on which' he can take tIme and ~ e 
a reply. ' ' 

Mr. Prelldent (The Honourable Sir Abdur Rahim): Will the Honoumble 
Member please find out and let me know? 

The Honourable Sir Planels Mudle: I can find out. The position is this: 
that these blIDs nre rmr.0sed if the lcical i i ~ ~ k~  it e e ~ r . This 
follows from the delegatIOn of powers to the ProVInCIal Governmen". It ln8Y 
be that the situation in Sind makes it necessary from the' point of view of law 
and ord,er and it is a question on which it is impossible for us to pass judgment. 

Mr. President (The Honourable Sir Abdur Rahim): It is ~  that it isa 
1;l\cred book of the Axya Samajists and a ban has heen imposed OB it and it is eo 
matter of public importance. As objection has been taken, those who are, for 
leave being granted please stand up. . 

, (A count was taken.) , . .. 
As not less than 25 Members are for leave being grgnted this motion will hI" 

taken up at 4 o'clock to-day. 

ELECTION OF A MEMBER TO THE STANDING FINAtCE COMMITTEE 
lIIr. Preatdent (The Honourable Sir Abdur RR'him): I have, to inform the 

Assembly that up to 12 NOON on Friday, the 8rd November, 1944, the time fixed 
for receiving nomination for the IStanding Finance Committee, only one nomina-
tion was received. As there is only one vacancy I declare Lt.-Col. Dr. J. C. 
Chatterjee tq,. be duly elected. I • -

THE HINDU C6IDE, PART I (INTESTATE SUCCESSION). 
PETITIONS LAID ON TUB TABLE. 

Secretary of the Alsembly: -Sir, under Standing Order 78, I have to report 
that 134-.petitions IIoS per ~me  i~ on the table ~ e been receiyed relating 
to the Bdl to amend and Codify the Hmdu Law relatmg to Intestate,'Sucoession 
which was introduced in the :Legislative Assembly on the 2nd March, 1948, by 
the Honourable Sir Sultan Ahmed. . 

4 

8T4TEMENT. 
~i i  relate"g to 'he Bill to amend and eodiJy the Hindu LaID relating to 'ntutate. succusion IDMcA 

IDGB introduCIld in the Legislatitle Assembly on the tJvl March. 1943 J... the Honoura'bk Sir s··r._' Ahmed. • ' . • ' "II _II 
., 

Number 
, Serial of DiiJtrict or town or village Provinoe' 

No. signatllre . 
I 123 Madhyanagar Allaam. 
2 58 Sylhet ' .. Do. 
3 ' 20 Do. . Do . 
4 48 Do. Do. 
5 84 Do. Do. 
6 47 . Do. Do. 
7 32 Do. . Do. 
S 34 . Do. . " Do • 
9 40 Do. . ' Do . 

10 ··5 n.arbhanga. Bihar. 
11 15 Do. Do. 
12 10 . Do. Do • 

• .... 
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Number 
Serial of District or town or village, PreviDoe 
No. aigDature • ' . 

• 
11 2915 DarbbaDga Bihar. 
14 15 Do. ,Do. 
US 6 Do. Do. 
16 6 Do. Do. 
17 61 ,Patna . .' Do. 
18 176 'Bankura /Bengal. 
18 62 Do. Do. 

_20 45 Do. - .- Do. 
21 61 Bop Do. 
22 147 Do. Do. 
23 U3 Do. Do. 
24 70 Biii'dwan Do. 
215 11M Do. Do. 
26 68 Do. Do. 
17 23 Calcutta Do. 
28 36 Do. Do. 
29 42 Do. Do. 
30 63 Do. Do. 
31 66 Do. Do. 
~ 132 Daooa , .. , Do. 
33" 121 ~ .. Do. 
34 92 Do. 
16 72 Do .. Do. 
36 40 . ~~  Do. 
37 62 Do. 
38 88 ,Do. Do. 
39 70 Do. ,Do. 
40 !9 'Faridpur Do. 
41 28 Do. Do. a, 846 'Do. . \ 

])Q.' 
.43 HI Do. Do. ... 6IP Do. Do. 
46 108 J !~i Do. 
46 20 Do. 
47 8G JOIIIIOre 4 Do. 
48 1" Do. . Do. ' 
4:9 66 Do .• . , Do. 
60 66 '·Do .. Do. 
In _ 12 Do •• Do. 
62 61 KhulDa Do. 
63 33 Do. Do. 
154 69 Do. Do. 
M 2(1 Do. Do. 
66 181 Kalda . Do. 
67 94 Do. ' Do. 
68 7 Do. Do. 
G9 63 ' HidDa Do. 
60 17 ~ Do. 
61 19 Do. . · Do. 
~  64 Mu1'lb.idabad • ~ Da.' 
68 113 'Do. '- Do. 
64 174 Do. Do. 
615 71 Do. Do. 
88 71 Do. Do. 
67 71 Do. Do. 
68 27 Do. Do. 
88 lIS D.P. · Do.; 
70 lSI Do. Do.' 
71 lI6 'Do. • Do. 
72 16 Do. Do. 
73' 238 Do. Do. 
U. 103 Do. - . Do. 
76 126 Do. Do. 
76 62 Do. • Do. 
77 1I3 Do. Do •. 

< • 
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Number 
Serial of 
No. Bipaturo 

78 
'79 
80 
81 
82 
8S' 
84 
85 
88 
87 
88 
89 
90 
91 
92 
93 
H 
95 
9CJ 
97 

. 98-
90 

100 
101 
102 
103 
104 
105 
10& 
10'1 

_ 108' 
109 
110' 
III 
112 
113 
114 
115 

. 116 
lIT-
118 
119 
120 
121 
122 
123 
124 
126 
126 
127 
128 
129 
130 
131 
132 
lS3 
134 

128 
124 
24 
30 
82 
49 
30 

198 
85 

185 
68 

126 
40 
98 
73 
44 
86 

182 
149 

42 
64 
71 
30 
15 

114 
53 
37 
46 

116· 
80 

762 
70 

148 
107 
392 
11: 
85 n 
68 
78 

171 
67 
47. 

194 
10 
28 

1S43 
114 
280 
197 
114 

69 
. 46 

99 
32 
SO 

102 

G. Total 18.075 

District or town or vilJa«e 

Mun'hidabad • 
Do. 
Do. 
Do. 
Do. 

KymeDliDgh 
Do. 
Do. 
Do. 
:00. 
Do. 
Do. 
Do. 
Do. 
Do. ' 
Do. 
Do. 
Do. 
Do. 
Do. 
Do . 
Do. 
Do. 

~ 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

. :00. 
Nadia 
Noakhali 

Do. 
Do. 

Pabna 
Do .. 
Do. . 
Do. 
Do. 

24 PargaD118 
Rajahahi 
RaDgpur. 
Tippora '. 
Dhu aaru. eta. 
Dhanigram. eta. 
Jogpai. eta. . 
Go(l'!l. eta. 

, Salikha. eta. 
Marupduha. eta. 

-' 

-. 

'. 

.:.. 

Pl'OVince 

Beugal. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
DO'. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do.' 
Do. 
Do. 
Do. 
Do. 

····Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
DO. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do • 
Do . 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

,Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do • 
Do. 
Do. 
Do. 
Do. 

MOTION RE POSITION 'OF INDIANS IN SOUTH AFRICA AND EAS'r 
AFRICA. 

The Honourable Df. R. B. bare (Member for Commonwealth Relations): 
Sir,. I move:' -

"That the p08;tion of i ~  in Soqth .Africa and East -1-'rica be taken into conaid.;.tioD. ... 

• 



-[Dr. N.<r,. Khare] 'LBOIBLATIYB A8SBKBLY .~~~ ,~, , .,  
This motmn relateR to both the cases-South snd East Africa. With. your 

permission and indulgence of the House, I would like flrstto e~ .with th& posi-
tion in East Africa although I re i~e that the House is at the moment mors exer-
cised over the position of ·South Africa. I am doing so because in connection with 
the -Resolution moveq. by the Honourable Mr. P. N .. Sapru and IICceptcd by 
Government at the last Session of the Council of State a detailed discussiGn 
took'place on the position created by the:East African Government'. te.mpQrary 
rest.rictions on the immigration of Indians. I do not repeat here the hIStory of 
these immigration regulations up to the last Session of t.he Council of State. 
If any of the Honourable Members desire further infbrmlition on any matter of 
detail I will bE!" only too glad to furnhlh it lat.er on. 

In February and March of this year certain regulations 'Were sprung upon us 
more or leliS as a surprise by the Colonial Governments of Tanganyika, Kenya 
and Uganda. The regulations disallowed the entry. of non-natives into these 
colonies without a permit from· their Government. . 'n8f are to apply without 
any . i rimi ~ i  ·to all non:na!,ive. innrui,!'Bnts. alld me a .purely temporlU'Y 
wartIme measure. ,Normal reSIdents In the colOnies are however exempted from 
the scope of the regulations provided they ha.ve not been absent from the JOlonies 
for mOPe tbnn two years from the date of the enforcement of th(,se regulations. 

When first received, these regulations appeared to be of a comparatively 
inilocuous character. They appeared to be only an extension of the restrictions 

-on tlte issU6 of passports which had been. introduced in December 1942 without 
any popular objection, for keeping·down the floating population of the coloniel 
as a wartime measure. We had'no reason to presume that the measure ! em~ 
platea interference with the free movement of Indians who are norma.l residents 
or have vested interests in those colonies. ' 

Soon after the introduction of the ·regulations, protests e er~ poured in 
from East African Indians as well as Indian organisations interested in East 

. Africa. .We have made repeated representations to the Colonial Governments 
,and brought to their notice. the' facts and considerations urged in the various 
"l'epresentatiions received from Indian leaders and also disclosed in the course of 
the debate in the Councjl of State. The present position arising out of the 
representations that have met with some response so far, is as follows: 

(a) The'Colonial Governmente have agreed that entry pen;nits will be granted 
to all boft4 fide residents of the colonies even though they may have been absent. 
from the colonies for more than 2 years from the date of the enforcement of the 
Regulations. 

(b) The Secretary of Btate for Colonies ~r consultation ,..,ith the three 
Colonial e~me  has now given us the assurance-through the Secretary 
of State for India-that the Regulations in question in all the three colonies are 
'pl)rely for meeting war-time conditions and are not intended to be permanent. 

We realise that the public apprehension that these Regulations are a prelude 
to 11' further attempt to the e ~ e  'exclusion of Indians from the colonies is 
understandable. - This aspect of the matter has a. ,historical background. The 
Regulations were also sprung 8S, 11 surprise on t,he Indian community and t.he 
GovAnlment of IndiR was much' hustled in the matter. For the present, how- . 
ever, there' is 110 reason to question the genuineness of t,he assurance th(lt hg,s 
bp.en given to us that the Regulations wilt not be made permanent. I can only 

. assure tbe House .that G,ove,mment. shall keep a vigilant eye on all future tlevelop-
ments ::md '[ltep III to take remedIal m,easures as soon as there are indications 
that the RegulutiGns IJre being prolonged unduly .. We have also t.aken up with 
tlJP. Colonial Governments any .hard cases ih which permits have be~  r !~e  
and ~ am JIlad to say- that we have· been successful in ,securing permit.s in 
cert,alll recent cases: ' - . 

I should however inform the Rouse that in nny cnse we are not restin,:t 
~ e  wjth the Ilssurance received so far. We have urged upon t.he Coloninl 
Governments that there are no valid reasons why J!ormnl residents ?f the. 
.Joniea should even have to submit to the neces&ity,of obtainiJlg permits for 

J • , ' 
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returning tQ. their homes or .for looking after their i ~re  !n the coloniei. ~e 
have also forwarded to the Secretary "Of State for India copies of the debates m 
the Council of' State and haveeurged most stroggly that the following action 
must now be taken by the three Coloni8'1 Governments: . 

(a) All normal residents (including. their families ~  e e ~e  m ~ e 
colonies as well at! Indians possessing vested interests in ~ _colo?-Ies I!ho,!ld be 
immediately exempted from the operation of the Regulat.lOns Irrespective of 
their periods of absence from the colonies. ," 

(b) Such new peraonnel. as has to emigrate to. thec?lonies to replace or 
reinforce the business staff of the IndillIls sb.ould be Immediately exempted from 
the operation of the Regulations. ~ '. , 

(c) Even as regards other entirely new e ~r  the Regula.tions sltould be 
v.'ithdra.wn os soon as possible_ . -

In any, case the Regulations ~ not be renewed after the expiry of their 
present term .. We have urged the Secretary of State for IndilJ to take .up our 
representations with the e r~ r  of. State for the Colonies and move the Gov-
ernments of the three colonies to reconsider' the whole m.~ er and ·take im-
mediately the action proposed by us. . ' . . 

. As the number of new immigrants has bel3n automatically reduced by WaT-
t,ime conditions parficularly by shipping. difficulties, we have concentl'l1ted on 
having the ban on t.he movements of the normal residents removed. We expect. 
that all normal residents, irrespective of their periodoL absence from their 
.colonial homes, should be 8'ble to obtain permits for re'tum 8uWmatically. 

~r me  will be grateful .if any cases where difficulties are experienced are 
brought to our notice. c 

We are awaiti:r;tg a further reply lrom His Majesty's Government and I Cflll 
assure thl:' House that the matter will continue to receive our closest and :nost 
vigilllIlt attenti.)n. The' Regulations have been enacted for one year for the 
present and that perlod is due' to expire within the next three" or four m ~ .' 
The Government of Indin would make every possible effort to prevent the exten-
sion of these Regulat,ions. We are much banaicapped by the lack of an agent 
in these colonies and I shall be grateful if gentlemen like my Honourable friend 
Mr. 'Hooseinbhoy Lalljee and hir3 colleagues always keep us inlormed of &.ny 
developments regarding which they may have any information. I hope, Sir, ... 
that the- House will be satiSfied that we have done all we could and that we I1re 
not . likely to relax the pressure that we hR'Ve continued to exert on the ColonilAl 
Governments. 

An amendment has been moved asking· us to apply the Reciprocity Act to 
EB'St Africa as well by my Honourable friend Mr. Hooseinbhoy Lalljee who is 
if I may say so, an expert on' these matters. I want to state here, Sir that 
we have achieved something so far through negotiations and we are i~  Lor 
~e go?d results through ~e rre~ e e which we have begun through His 

Majesty s. Govem.ment. ~  IS notJherefore very proper to 'apply the Recipoocity 
Act to East AfrIca at thiS stage. I would, however, assure the HoUse that I 
will t;J-ot shirk or ~i  for a single I?C?met;J-t if that e ~ i  unfortunately arises . 

. Sir, now I Will ~me to. the position In SO'!th Africa which is exercising our 
mmds for the last sixteen months or more SIDce I have taken up this office 
The House will recall ~ in February ~i  year when my. Honourable friend Dr: 
Deshmukh. tabled an adJournment m ~  to discuss the Indian question 'in 
South. Africa I told ~e House ~ . ~ would be lost and something might 

. be gamed by ~~ . further dISCUSSion of the· matter on that occasion. I 
hope the House Will accept my aS811rance that when I made that statement !' 
had gttod reasons to hope that the,.. Union Governmeat were making genuine 
efforts for a settlement of tlie questioIl; which might pe aCMptable to us. 

In March, the Union Government appointed a Judicial C m~ i  which 
.~ · beez,t re ~ in .the speech of. Mr. La,,'rence; Minister of the IntP.rior, 

r ~ ~  the !eggmg Bill. .}4r . .J ~ Ce Broome was appointed Chairman and 
two leadmg IndlllIls were- appOinted as members of the Commission. Tim term. 
of reference to the Commission were.: -. . 
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[Dr. -N. B. Khare] , 
To en'quire into and report upon matters a.ffect.ing thel,adian community .. ,r ' 

the province of Natal, with special reference ~ i  and health 'needs, civic, 
amenitieFL civic status and provision oj adequate residential, educational, religious 
and recreationRI facilities, and to make recpmmendations generally as to what 
steps are neceFisllry furt.her to implell":.ent the uplift clu;uses ~ the Cape ~ 
Agreement of 1927, and as to all matters a.1fecting· the well-bemg and. advance-
ment of the permanent population of Natal. , 

The 1000.1 Indian community was on the whole inclined, to- i ~e this Com-
mission &' chance. About this time we also had information that Field-Marshal 
Smuts was going to receive a representative dtlputation ,of the Natal ludian 
Congress. We did not wish to 'impede the course of these 'negotiations. 
We have always been opposed to any statutory measure of segregatiOn of Indinns 
but, in view of the long-standing and deep-seated rl\cial friction prevailing in 
tbe r ~ we did not desire to !ltand in the way of a coDJ:promjse being worked -
Dut which the looal Indian community might 'accept voluntarily.' 

I had, however, noted the intense feeling on the subjeet whicb the House 
,had given expression to. Soon after the :aouse dispersed in the first week of 
April, we therefore made it perfectJ.y clear to the Union Government that i~ 
opinion would not be satisfied except by concrete 'lotion anQ unless the discus-
sions. ,vhich.had been initiated between the.. Union' Government and representa-
tives of the Indian community, 'resulted, within a reasonable time, in 
some solution acceptable to us, we would be compelled to take counLer-measures. 
The House will. recall. that" public announcement was mode by the Union 
Government on the 19th April that an agreement had been reached by them 

, with the representatives of the Natal Indian Corigress. The announcement. ,vas 
to the following effect: . . . , . 

"DiacuuioDa took place u the result. ot repreeentatioDa made by IndiaD CoDIfHI to find' 
aD . e ~ .i e method of controlling occupation of dwellings' in towns and bom .. ,in Natil 
to that adopted under the Pegging Act. It waa agreed that the situation would iIeIt be met 
by the int.roduction of 6D orliinance into the Natal Provincial Council. ll'bia ordinaDce woalcl 
proVide for the creation of a board ,coDBiating of t.wo European. and two Indiana UDder t.he 
chairmanabip of a third European, who ~  be a maD with legal t.raining. The object of 
t.he'legislation would be to create & machinery for a board to control. oecupation by licensing 

. of dw-:llinp, in cortain areu, and application of Pegging Act in Durban will be withdrawn 
by ·ProclaJii.ation on paasing of -this ordinance." 
. This agreement' was -reached on the 18th April and has been known as the 
Pretoria Agreement. , On the I.9th April, His Excellency the Viceroy also receiv-
ed a mC!'Isnge from Field-Marshal Smuts, which, we thought, clinched the agree-
ment. This message hall already been published in the press, but I may perhaps 
reproduce it in the House. ~  runs thus: 
, ".At meet.ing 00 April 18th. beiween. Prime Miniater and Miniater for Interior and 
representative of N atat Indian Congr_ it waa ' ananimously agreed t.hat legislation be 
immediately introduced into Natal Provincial Council to provide for a joiQt board of five 
conaiating of t.wo Europealia and two Indiam, with " European chail'!Dall, whote functions it 
will lie to lioenae the occupation of dwelling in area within borough and town inNatIJ.. On 
pa8Bing of ordinance the application of the Pegging Act in Durban will be withdrawn by 
p'roelamatiOD. This agl'l!ement provides a fair solution of trouble ,-which has ari.en io connec· 
tion with, ~ ! Pegl[ing Act and will, I trust, be &8 .welcome to your' excellency aa it hal heen 
to me." . 

According t.o the terms of this ugrEUlment, the Licr-nsing Bonrd 'Of ini.lred 
composition WfI!': tf) eontrolresidenti"l occupation in arens when the qliestion of 
racial r imi ~  nrmlP. Apart from this -eontrol Rnd regulation of futu!:'e 
juxtapositional residential occupation of Europeans and Indians, -there were to 

, be no further restrictions on Indian interests in land. All restrictions other than 
this i ~  in the Pegging Act were thus' to be 'withdrawn In particular it 
was made clear that there was to be no restriction on 'the ,rigtt of Indisns to 
acquire properties of any kind in the country. 
, The agreement had the apprOVAl of an overwhelming majority of the worlcing 

committee of the Natal Indian Oongress. Only J4. communis£ Il'!embers out of a 
~  of 81 dissociated themselves from the::.agreement. On the whole opinion 
in India also f8'Voured giving the agreed compromise a chance to work. (\u.r 
immediate demand 'was ,that an ~ em . i e solution, acceptable' to both sides -
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,should be found early aud that unless i~ was done the Pegging ~ i i  
should be repealed, or, if that would take time, the areajl'a.tfected b~ It should be depro,?laiII?ed. We felt that the . ~ee~ e  went far to me~  thIs e ~., 
y.le did not regard the solution embodIed lll. the agreement as Ideal, ~  as It 
was accepted by a majority of the local. ~ m  ~  ~ , ~ the first time, the 
Union Government also accepted the pnnClple of dealmg _ WIth, such matters by 
voluntary agreement in . preference - to statutory compulsion, we acquiescbd in, 
the agreement Ilud i decided to give it 0. chlmce . 

. By the end. of April, however, reactionary European-elements ilt Natal be ~  
to organise oppcfsition to the g,greement. We immediately took steps to draw 
the attention of the Union Government to the attempts made in this cornlection 
to go back on the Pretoria Agreement. About the mi~ e of lday, the prospects 
of legislative implementation of ~ agreement appesred to be more hopefuL 

rm ~  howe'Ver, reached us that -the legislation was not likely to- be intro-
d nce<l before August and we conveyed to the Union Government our uneasiness 
at this delay. The European agitation did not b e~ but went ~~ r e ~ 
progreslilively. The demand of the·. Europeans was t.tiat the provIsion for die 
control of acquisition of property which exists in the Pegging Act should 'also be 
incorporated ill the Ordinance. In the first week of June we er~ re again 
conveyed strong representa.tions to the Union Government. A definite improvp.-
ment followed soon after; The Occupation Control Ordinance, the draft of 
which wo.s approved by the Natal Indian Congl'e,ss, ~  published in the official 
gazette and was put down for consideration before a e i~  seesion of the Pro-
vincial (",oundl on thE' 19t.h June. We had trIso a further reassuring message 
from the Union Government that the passage of the Ordinance would' be 
expedited.' _ 

On the 19th .June t,he Ordinance was, however, only re err~  to a Select 
Committee after the first reading. This was a definite set-back 19 our hOlle& 
and we did not fail to urge on the Union Government our demand for expediti'ng 
the legislRtion without any radjcal alterationlil. _ • . 

Field-Marshal Smuts' had left for London on the 21st April. Ip order to 
leave Field-Marshf:!l Smuts free toO deal 'With the European opposition we decided 
not to hustle the Union Government.. The hopes we entertained about 
Field-Marshal Smuts using his personal influence. did not, however, materialise. 
He ,returned to South Mrica on the 1st July from the Prime Ministers' confer-
ence' and visited Durban in the last week of J,uly. It soon be~ i e elea;' that 
hE' was not prepared to deliver the goods, presumably with 11 view to Llvoiding 
a split in his ministerilll party over the ordinance. "..AQout the 1st September 
we therefore addressed further representations aDd made it clear that we would • 
not -brook furtber delay. We were then given. an assurance that the draft 
Ordinance would-be taken up for consideration on the 17th October. 'Having 
waited SO!Ollg, we decided tq wait 8 few weeks more. . ' 

On the I_7th October the Select Committee's report which was unanimt'l1ls' was 
pres&nted to the Provincial Council and the House is aware of the e e ~e  
that hil.ve occurred sinCe then. The draft Ordil,lance as amended by the Select 
C mm~ ee ~ e  radical alterlitioDs nnd contravened the -Pre'tona Agree-
ment In F:E'Yeral Important respects. Let me explain the general position in 
plain language. ' . 

~ er the Pegging Act occupation and acquisition of "fiDY ~  or remi ~ 
could be allowed only . ~ It pet::mit issued by the (Union) Minister of the Interior. 
Undl3r t.he Pretoria. Agreement, ond the original Natal Occnpation Ordinance" 
which was draftedm conformity with its terms, only OCGlupo,tion of any dwellfug 
for residential. purposes required a license. to be granted. by t.he -licensing board 
(Occupation Control BOllTd) of mixed eomposition.AIl other reliltrictions' on • 
occupntion nnd aU restrictioDs on acquisition cbntained' in f.he Pegging Act were 
to be withdrawn. Under the nmended Ordinance occupation and acguiRition of 
l'esidelltial P!operties can be- allowed only 011 a licence is'sued' by thE:! licensing 
board. 'Thp. provision fOr the control ofacqllisition of .. residential 'property i.s 



279 LIIGISLATIVB 'ABSBIIBLY [6TH Nov. 1944: 
[Dr. N. B. Khare] , 

thus a definite departure from thePretorial Agreement ,and the oJ;iginaJ. draft 
Ordinance. 
.. Licensing Board'jj1 control (of oecupatiollllpd. acquisition of residential pro-

. pertv) is \0 be ext,ended immediately to boroughs and townships through:)ut ~ 
r ~ e. Under the Agreement Rnd 'the original Ordinlmce this control vas 

to be extended td local bodies other than the Durban bOl'(\\lghonly on the re-
commendation of Lhe provincial licensing board, Under the Agreemeut and the 
original Ordinance ill granting licenses for occupation the licensing bQard had to 

~ make allowance for. inter alia. natural residential expansion of either racial 
group into contiguous !'!treets. roads or localities, Thia is omitted from the 
amended Ordinance under which licensing boards will have to take into account 
'the views of local ~ ie  and any scheme of town .planning adopted or contem-
plated by them. This provision is obviously designed for facilitating the"corry-
ing out of plans of r i~ · i . The amended r i ~e thus departs from 
the Agreement and 'the original Ordinance in these respectoS '8.1so. ' 

It is true that the all¥'nded Ordinance prov.ides for agreement being reached 
by the n1ajority of r ~ er  of the two racial groups regarding occupation. 
and· acquisition ofresident.ial and other properties by each group. The licensing 
'boards will not exercist' any control over occupation of residential properties 
in areas regarding.'which fluoh agreement is reached. A m71jority of European 
r e~ er  is not. however, likely to be a party to ap agreement which does 
not make for the largest measure of segregation of the J:ndinn population. A 
~ ri  of Indians is also Wllikely to be a party to such agreement. In prac-
tIce •. be~ re, ~e  reem~  :s not likely to be reached in most places. The 
net result would tbus be that the jurisdiction of licensing boards will extend ,to 
most, if not all, boroughs and townsbips. 

In the face of these radical alterations the Union Government, have made 
the amazing statement that the amended Ordinance does not' go back on the 
apirit of the Pretoria reeme~ . Although not surrendering their i ~r !  
right, the Indians agreed, in deference to the thoroughly unreasonable sentiment 
of.the European community, to the regulation of occuP!ltion of property for resi-
dential purposes in urban areas where the 'question arises of Indians liVing in 
close proximity to Europeans. I should state for the information of the House 
that on the eve 'of the Agreement in April the Natal Indian Congress presented 
to Field-Marsh81 Smuts a memorandum setting out their demands, In response 
to a request made by the Congress for exchange of letters embodying the remiS. 
of ~e Pro'!toria Agreement this memorq.ndum, read with the Itrnion GOVPrll-
II ' , ment's public statemeut of the 18th April. whiclr I have already 

~  quoted, was confirmed as' the Pretoria Agreement in a message 8el1t 
by Senator Clarkson,' Minister of the Interior, to -Senator ~ e. Field-
Marshal Smuts' telegram of t,he 18th April to His Excellency the Viceroy also 
referred to control of only occupation as the object of the Agreement. The 
original draft Ordinance which hRd the concurrence of Indian representatives 
and was published in the Proyincial Gazette ot), 2nd June, 8lso provided for the 

regulatiooand licensing- of occupation only. The new provisions r!ilgarding C011-
trol are also to ,be extended immediately to boroughs and townships throughouf, 
the Natal Province except a few to be excluded by administrative wetion. The \ 
House i ~ thus see thrtt the. control of acquisition and some of the other pro- ~ 
visions obviously involv.e a violation of the' Pretoria Agreement .• We also 
understand that the amended Ordinallce is to be ~e of a number of meflSures 
for a eompreiu!nsive long-tenn programrpe of town extension and ra.cial zoning, 
A new provision is being made by a housing board ordinance under which the 
housing board to be s.et UJ,> should have the ri ~  of pre-empting pl'bperties 
offered for !aJe' to InduIDs m European quarters. .From the ne", me~ re  it 
also appears. that the :..Union Government are now not willing to Ilwait the results 
of the labour of. the Broome Commission which has bE:enstill i i i ~ t,his 
very problem of bett-er hOUldng facilities for Indilne. " 
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Field-Marshal ~  may have his i i ~  i i i~ , but we ha!6 always 

understoOod that tbe Union Govemment's cOncurrence m the Pretoria Agree-
ment connoted as a necesstlrv coronary their guarantee toO-ensure the enactment 
of implemeliting legislation .. Had they the will to hoilour their pledge, i~ ~  
have been quite opep t,o' the Union e~me  to have jihe necessary legIslatIOn 

. enacted by the Union Parliament:· I should tell the ~ e that we have not 
failed' to urge uPQn the- Union GQvemll)ent thifj alternative also_ They, have, 
however, di!3regllrded our representations in this respect. 

The Peaging legislation, thQugh applicable to the whole ~ i e  hIlS been 
actua.lly errlorced .only in the b~r  01 Durban S.o far:. ~em . ~em r r  we 
had some hope that· segregation would not be. made a hve ~ e Ul the rest of 
the province. Tile control of occupation _ b C~ the Pt-etQrJa eem~  and 
the first draft of the Ordin!l1lce provided for was also J;o be actually applied only. 
to the borQugh .of Durbim, thQugh it we,.s applicable fQnnally to .other parts of 
the province. The revised Ordinllnce is, however, ~ ~~ b~  m~  force,; .and 
the filII apPAratus of liaensing board tQ be set up ab tn,t.o In the entire r ~. 
The right of unfettered acquisition which was tQ be restored by the Agreement IS 
now thrown overboard. The new .meaSUl'e is therefore more far-reaching alia 
retrogrnde in several respects .than ~ Pegging !, ~, Far. from oUsing. their-
influence to provide an nIt-er-natIve SQlutIOn .of. the bmlted raClal problem m ~e  
borough .of Durhnn, the UniQn Government have now gQne back on the Pretoria 
Agreement and presented \i.S wit·h a scheme i ~  r~ e  B' concerted plan 
for the wholesnl'e i1egregation of-Indians in the entire pr9vince .of Natal. I ;;hould 
state for the infonnBtion of the House that, apart from an Anti-Asiatic, blause-

~ in certain transfers of properties between Europeans, there were no restrictions 
-in the Natal Province QIJ. the right .of Indians tQ occupy and acquire lands prior-
to the Pegging legislation of 1948. The D.urban borough has the lll:,rgest con-
centratiQn of Indian population. The Qniy two other1.trban cent,res with any 
cQnsiderable concentrotion of Indian population are Pietermaritzhurg and Lady-
smith. Neither in the tWQ latter ceutres nor in any .other aleas (except, of 
course, Durbnn borough) has nn iRsue been made .of the question of Indian· 
penetration. The amended Ordinnnce has thus been sprung as a surprise on \he 
Indinn community. The House is aware that the Indian community has reo. 
ject.ed the Amended Ordinanoo as entirely unaoceptable tQ them in view of its 
contrnfent,ion of the tenns of the Agreement. The HQuse is "Iso sware that 
the third rending of the Bill was passed in the Natal Council' on t4e 1st of" 
November. It i~ nQW due for presentatiQn tQ the, GQvernor Genend for his 
consent. 

This .is the history of the efforts we have been able to make since the last 
SessiQn of the ·HQuse .tQ secure the withdrawal of the Pegging .legislation. I have 

'madea detailed strttement, evea.tQ the extent of boring tlie House, to facilitate 
a proper appreciB'l:ion of the position now reached. I hope the House wili a'l'ree· 
tbat I have ~ i i e  incessant vigilance over the interests of our ii ~ e  
ceuntrymen in this dominion and have done all we could.. with nil the limitations 

. and difficulties 'under which our Government have to work. The House is IlW81'e 
that the ch.ronicle of the sufferings; hardships andabQ;e-all the humiIiat,ion of 
our countrymen in South Africa is long and tragic, I· gave a detailed 8(\count 
in the statement. I made in the. ~ ~ the 30th_July last year. I therefore 
felt that ,all ~ e re ~ ree  of negotIatIOn and compromise should be e~
ed. While .pursUlng thiS. course, we have, as already explained by me, made it 
perfectly clear to the UntQn GQvernment that unTcRR a satisfactory solution were 
evolved, we would have no a-Iternative left to taking counter-measures. This--
latest- attempt at racial seEregation .of Indians is but one of the many discrimina- • 
tory measures which have been forged by the UniQn GQvernment t'o keep freRh 
~r e . the brand of ra..c.ial inferiority .on our nationals In, the country of 

their a-dQptJon. The House IS aware that our natiQnals have been voteless in 
South Africl} for many ~ r . Although these majQr grievances of Indinns re-

~ main ~ i be  we e~i e~ to giV the Pretori&l· Agreement ~ mornl support 
and did ,.our befit to mamtam an atmosphere. f!ivQurable to its implementation. 
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Our forbe!ITRnce hns heen misuuderstood and me re~ are ~ about to be 
placed on. t.he , ~ book which, accordi'ng to all ~ ~ information we have ~ , 
will seal the fate of our countrymen for generatlOns to con'le. Rououlable 
:Members have lID doubt read in the Press the impassioned appeal mil de to the 
Natal Provinciai Council the other --<lay in t.his connectioll. by Mr: Kajee, the 
redoubtabie leader of our oppressed Nationals inSoutp. AfncB. 

The House will no doubt. nsk me-:-what shall we do now? ·1 would like to 
, ..put the same question to the H01.!se. I know the persistent demand from ~  

f,lect.ions of t.he House and repeated throughout the length and breadth of Indla 
is that we should reta-liate .. Let me tell the HOllse nt once that the Governmc:'\ut 
of India as a whole, and in this I include all my r ~ e Oolleagues and His 

., Excellency.the Vioeroy,' have been as amazed as the H6use ~  our r~me  
at the Union Government going back on an ,Agreement into which they !;olemnly 
entered' with thfl India11 community.· The Governmen,t ·of India ~ re in 1(he 
fullest men sure the indignation a"nd resentmen.t which this exhibition of racialism 
on· the part of a fellow-member of t.he British COI\uItonweM'th has created in 
this country. Sir, we' all have our own 'views on the political status and future 

·olour count.ry as 8 memher of the British Commonwealth, but so far r.s this 
. attack Oft the 'honour and self-respect of our country and nationals is conoerned, 

I ~i~ I ~  say with· confidence that there is absolutely no i ~e e of 
opinion as regards what we all feel about it. With aU the defects of our poli-
tical status 88 a unit in the British Empire and with all our quarrel£! with RiB 
Majesty's Government in this connection, I believe that thfl overwhelming 
majority of our countrymen think that duri,ng, this global war we should stand 
by the Commonwealth; or else we may be thrown out of the frying pan into 

. the fire . .' Mr. Gandhi, also, Sir, has come down from nis, high redo stli.l , has 
suspended the civil disobedience movement and is now prepal't'd to advise the 
Congress to offer the fullest ~ er i  with the Governme,nt,· in this wllr l'n 
radically altered and much atten.uated conditions. I 'believe· it is this general 
instin.ct which has led. the thinking elements of, our countrymen to adopt a 
truce in our infernal -politicfLl warfare and not to do anything to impair the 
-contributiop of two millions of our fighting men,-who have heen aCGlaimed 
throughout the "Commonw.e!rlth as ·constituting the largest voluntary army in the 

r ,~ r  the emancipation of the civilised world from Fasci:,t tyranny, 
The Union of South Africa is also a constituent part of this Commonwealth. 

Sir Syed Raza A.Il (Citi(ls of the United- Provinces: Mi.lhammad:m Urban): 
Is the Honourable Member sure that the Union Government is also within' the 
Commonwealth? 

The Honourable Dr. ·11. B. lDuLre: That:is a mat'ber of inference'. 
Sir 1Iyed B.Ua AU: I thought it was not. -
The Honourable Dt. 11. 'B. Khare: We dMw that inference. They have, 

however, thought -fit to cast to the winds t,he illferests 9f the civilised world lind 
to wage to the bitter end a racial warfare ngainst'the nationals of n fellow memo 
ber of the Commonwealth, many of whom 'hlJVe shed their blood, in preventing 
the. ext-ensiOll of the rnvages nnd devastation of thiswnr to. their very country. , 

Sir, the United Nations are fighting this war against what they oall HitleriiA 
. -prinei.P.le. It is an irony of fate mId a tragic situation that the country which 

is . ~  to be, doing so is applying the same Hitlerite principles to our 
nationals although we have a common object. Sir, our, patience is now com-
pletely exhausted Jtnd, the whole natian is in a mood of desperation. 

I may now iuform the HouRe that we h8\'.e nlready told the Union Govern· 
1Dent in the plainest and most. unequivocal, terms, that· the Government of India 
now hold them,:;elves free to t.ake such counter· measures as they can. 'HIld our 
nationals been reallJ 'accepted and treated as full cit.izens of , ~ country of their 
adoption:""'towards the growth Ilnd r e~i  of which they have made ·"ast COll-
iributions-the attitude ,of the Union Government might have been intelligible . 
.In view, howeV'er, of theirlatest exhibition of callousness the Government of India 
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cannot possibly divest. themselveF. of their n'lOl'al respollsibility for the welfare 
of their :t;lationals ill this· ill-fated country. They, ere ~e, refuse to lle 11 help-
less spectator of the decisitm of the Union Government to relegate the r~ ;  
and progressive Indjanpopulation in NnLul to a'p<?Rition of permanent inferiority. 

On a former occasion I have told the House that the surgeon's knife wiiI 
have to be ~e  if and when necessary. I lIllty inform the House that we 
have therefore already issued a notification 'applying to the Union of South 
Africa the ~ i i  Act, pRseed by this House last year. This notification 
imposes on SOlith African citizens of non-Indiau erigin the prim'ipal ~i bi i i~  
from which Indinns suffer in South Africa. 'Fhe imposition of a Jew other 

'dii;abilitie.s is under considera.tion and 8 deciSion will be taken· immediately. So 
long the GO"ernment of'Illdia have only gone 011 holding eut threats of countera6-
tioB lind I am glad toQ be able to say that we ha've made at any rate Q beginning 
in action. . . - . 

'I note, Sir, that t.wo of the Honourable Members have m.so suggested the. 
recall of the High Commil!sioner and enforcement' of economic sanctions .. I 
would want a little more time to take a decision 011 the question of the re~  ,of 
the High Commissioner. I hope the House will accept my 8BBuranc(' that, the 
presence of our HIgh Commissioner in South Africa is of some advantage to c·ur' . 
nationals there. I 'Persona.lly believe that his recall will be a great tactical 
blunder. HonourOble Members will agree that a decision on this matter re-
quires the most eareful consideration; but I hav,e no intentior, of taking any 
unduly 'long time over it. ' 

Sir Sytd Bala All: I do not ~  to interrupt my Honourable friend, but 
may. I know whethl".r the High CommiSSIoner gave. evidence before the"-1>ro-
villeial Council of Natal 01" before the Select Committee set up by that HOllse? 
As the Honourahle Member knows; the Select Committee is empowered in South 
Africa to take evidence. Did the High Commissioner give e.vidence? . 

The Honourable Dr .•• B. JDiare: I believe he did not. 
Sir Syed Rua All: Why 110t? 
The Honourable Dr ••• B. Khare: That is my infonnation, I hlive'no other 

information. 
The Government of India have also heen considering most actively the ques-

tion ')f enforcing eeonomic sllnctinns. Thi;; is 0, step the repercussions of which 
require the most careful considemtion .. The fact that'l RID not si>le to mllke. an 
immediute -announcement on this measure does not mean that I or my colleagues 
huve approached it in, any spirit or hesitAncy or pusillanimity. A comprehen-
sive and in; up-tn-date as lDay be possible examination of the implicat;OIls of the 
commercial relations between the two countries is essential-and we would want a. 
short time !("IC it._ Here,llgain, I can assure the House that I bave no intention 
of delaying unduly our final decision. We are strivinO' to reach B' decision. r:t.S 
soon as pOllsi!>le and our decision will be'announced'-imm"'ediately after it is tabn. 
, None of us is in a position to ~e  what the possible effects will be of the 
action that we hnve alterrdy taken and the measures which we have under active 
consideration. Some may criticise that t,hl'\ action taken is nothing else hut 0. 
rubber nipple,. without the milk. Our' counter-measures. mayor may not havc 
auy effect on a member of t,he Commonwenlth ~ e racial arrogance hnl" been 
raiRed to white ,heat even du.ring the gt'8vest crisis in t.he throes of which the 
Commonwealth iR now involved. After all is !laid nnd done, Sir, we cannot get 
away from the fact that politically and internationally our position is weak. 
The Union .... Government. have someexperiimee of what thl:! weak and the 
oppressed can d1"l for re i ~  injustice. IndiAns ,vere practically cajoled into 
proceeding to South Africa, generntions ago, for the exploiktf.ion and develop.:' 
ment of the country by the white settlers. The extent of their. contrihlltiNl 
towards. the growth and prosperity of that country is well-known to the wo;:ld; 
yet fi fellow-memher of the Commonwealth has thought fit to choose this 
moment to forge B plan of segregation of Indians. which will, in the w.)rdll of 
Mr. KRjee, "establish on_generations yet unborn racial animosit,ies and pre-
judices which a;e the seeds of conflict and war". We must declare throughout 
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the Commonwealth alld' the, civilised world, in the plainest and most unequivooal 
terms, that we are determined not to'supmit to this racisi arrogance, and weak· 
as we are and limited as our powers are, we shall resort to all such overt acts 
as are open to us to give shape to our determination. The civilised world must 
know how those at the lrelm of' the affairs of 8 country in thllt Commonwealth 
who are so loud in their professions about a beatific post-war world order are 
treating thp naLionals of Os, country whose relative contribution. towards the world 
war is second to t,hat of no other country fighting side by side with the United 
Nations. Sir, if the'professed war and peace aims aretru'e alld if really this war 
is beingfougnt for the liberation of humanity from thraldom, it is inevitable thut 
all peo,ple of this w.orld must get thejr Sovereign equality and under these con-
ditions any discrimination bni<ed on ~r e or religion or colour or caste must dis· 
~ e ~ throughQUt the Unjted Nations. The Union of South Africa uury laugb 
ill therr sleeves' because our counter-measures msy misfire {>r fall fiat, us ~e  
may. :aut onr determination and action to resist this immlt..to our honour will ' 
not rest' and end here. Hatred andarrogR'Ilce can only be ~ counter-hatred and 
counter-arrogance . 

Sir it has fallen to the lot· of ~ medico, as my humble !elf is,' to i e ~e 
the b~ ~ i i  of India i~  the anti-toxin. of re ~ i ~i . I .hope it will 
generate sufficient resiRte!1ce m her to fight ~ m . thiS "Irus .of r~C  arrogan.l\e 
and rmimosity wherever It m!l.y be. The,natlOn-wlde e e~m i  for retaha-
tion will go on smouldering for years and through generations to come. Socia-
dav or other....:.-and weare all hoping t.hat it will be sooner than later-India 
wiiI come into her own and be in a position to take more effective action against 
those who persist in as!!ailing her national honour and self-respect. Our efforts 
to resist such insults ,,,ill certainly ~r i  fryition then. • 

Sir Sred BaD All: May I ask the Honourable Membet: e ~r the rules 
that the Government of IJ1dia were to make under the' amended Recipr('.city 
Act have been published by \hem? 

The HODOUl'ILble Dr. :N. B. Khate: A notification has been issued hy the 
Gqvernment of India in the Gazette Extraordinary but the rules have not yet 
been published. . 

l'ttr. GoviDd V. Deshmukh ~r Division: Non-Muhammadan): H'1vC they 
been made on all the i ~  

TIle HODOUrable Dr. If; B. Dare: On most ·of the points. 
Sir, these questions show how deep the feeling of resentment in this country 

is. It was suggested in some qunrters that since one of the reasons why the 
British Government went to war against the Boers in South Africa in the em·ly 
part of this century was the had treatnAmt they were giving to Indians there, 
the British Government should now repudiate the Dominion Constitution con-
ferred upon .south Africa and appoint. 8 Royal Commission t9 enquire into ~; e 
maladministration and tJle injustices done by the South Afric81l. Gov-emrnent 
against Indians, AfricHIls and even against Europeans. It is not for me, to 
suggest measures to be taken by His Majesty's Government. They claim to be 
our trustees and I am bound t,9 say that no trustee in the world CBn afford for 
any length, of time to watch with supreme indifference and ~ i e e , while 
his ward is being-insulted .and assaulted for the very simple reason that in the 
very process of natural evoilltion, as time goes on, the ward is bound toattaill 
the status of an independent entity himself. Sir, I move. 

lIr.Presldent (The Honourable'Sir Abdur Rahim): Motion moved: 
"That the position of IndiaDi in South Africa. and East Africa be taken into conaideratian." 

., A.n the amendments will be mo"ed first snd then discussion will proceed 
on the original motion as well as the Amendments. . 

Dr. G. V. Deahmukh. (Bombay City: Non-Muhammadan Urban): Si!'; I 
move: 

"TJ.st the following be added At the end of the. motion : 
'and having collsidered the lDatter., this House is of opinion that the Government of India 

Ihould forthwith exercise the Powers ~r the Reciprocity .Acts (viz., Act IX of'l943 as 
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amended by Act. XXII of 1943) againllt the i ~. of ~ ~ riC  VniOn. not. being of 
Indian origin and should immediately r~ . the HIgh Comml1l10ner for Ind1& 1D South 
.Africa'." 
. IIr.Prealdent (The Honourable Sir Abdur Rahim): Amendment moved: 

"That. the following be added at the .end of ~ motio,!- :. . . 
'and i ~ comidered t.he matter, thIs House II of opIDlon that ~e Government of IndIa 

should forthWIth Ilxercise the Powers under the e~i r i  Acta (vaz., Act IX of 1943 as 
nmended by Act XXII of 1943) against the· i ~i  of ~ ~ ri . Union. not. being of 
Indian origin and should immediately recall the HIgh Comm18110ner for IndIA 1D South 
Africa'. " 

1Ir. BOO8elDbhoy A, Lalli" (Bombay Central Division: Muhamnfttdan , 
Ruarl): Sir, I move: '" 

"That the:following be added at the end of the motion: 
'and because of the continuous racial discriminatieB . policy. against. Indians adopted by the 

Union of South Africa and by the East African 'Governments of Kenya, ~  and 
Tang&Bfika, this House il of opinion that the Government of India shoulc;l fort.hwlth .e ~ e 
Economic Sanctions against t.hose countl"ies' and exercise the powers under the Reclf1"9Clty 
Acts (1;iz., Act IK of 1943 a. amended by Act XXII of 1943) agaiDat the Nationah 0 thOM 
count.riel' " 

1Ir. 'President ('i'he Honourable Sir Abdur, Rahim): me ~e  moved: 
"That the fpllowing be added at the end of the motion: 
'and because of the continuoull racial discriinjnation policy agmat. Indian! adopted by the 

Union of South Africa "and by the East African Governmenta of Kenya, Uganda ad 
Tanganyika, this H OUI8 is of opinion that the Government of India .honld forthwith enforce 
Economic Sanctions againltJhoBe countriea and exercise the power. under the Recifroeity 
Acts (viz., Act IX of 1943 . amended. by .~  XXII of 1943) against the Nationall 0 thoM. 
couDtriel'. OJ • 

Dr. GovlDd V. D88hm1lk1l: Sir, I move: 
~b  in the &m!,Ddment propOled by Mr. HooMinbhoy A. Lallj .. , af..tar the word 

'Natl0nall' the follOWIng wo::dll be·inserted: . 
'not beiRI of Indian origin'." • 
1Ir. Prealdent (The Honourable' Sir Abdur Raoim): Amendment moved:. 
"That in the amendment propoaed by Mr. Hool8iDbhoy A. Lallj .. , after the word 

'N atioDal.' the followiq word. be iDBerted : . ' 
'not being of Indian origin'." 
Dr. G. V. Deahmukh: Is there any time limit for speeches? 
JIl. Prea1dent (fie Honourable Sm Abdur Rahim): There is no time limit, 

unless the House-wants it. 
"!'he BOIlOurable Slr Sul\Ul Ahmed (Leader. of the House) Sir, the House 

will remember that it has got to adjourn at four oJ the clock to discWlS the 
Motion for Adjournment. So we ha.ve very limited ,time. I think all PArties 

! ought to d.ecide among themselves as· to how much time should be allotted to 
e80h B'J'eakcr, otherwise, I am afraid there will be tremendous difficulties at 
the end. 
~. President (The Honourable Sir Abdur Rahim): Just now it has been 

suggested to me by the ~i  of the C<;>ngress Party that fifteen IQ,inutes be 
fixed for each speaker. . 

Sir Sy-ad Kua .Ali: It seems to me that it is too early to fix a time limit 
now. It may be that it will be necessary to enforce the time limit later on. 
IHs true that today we have to finish this debate at ·four of the clock. because 
we have to take up the Adjournment Motion. We have got two hours. 
Further, I hope the Honourable tlre ·Leader of the House will ~ i er .. ,,·he-
tl!.er, if this Motion is not finished today; he can give us li hours or two hours 
some "ther day. This is a most important debate. That is all I can say. 
Public opinion .should not be stifled on a qllestipn of this ,character. 
~e Bonourable SirSult&n Ahmed: There is no questioll of stiflh.lg the 

debate. I consulted Party Leaders and they agreed with me· that a day be 
allotted for this debate .. I simply point this out to show that there is 110 
question of stifling the ~i i . The· House has to taRe up the Adjourn-
meRt Motion at four o'clock. Nobody suggested to me tftat there should be 
another flay allotted for this Debate, otherwise, I would have suggested that 
there might be a reduction in the period for ~e F?Od Debate. We might 
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allot two days for tlie South Africa Debate and Oil:6 day for Food, just as yeu 
like. Otherwise you will have to be satisfied witlt this. 

Sir Syed .... Ali: We can continue this on some other ~ . 

Dr. &. 'Y. Dte1uIuIkIl: Sir, I do not w.ant to take up more time than is 
absolutely necessary on ftlis painful and me ~ subject. Sir, I am sure 
Ule spoech or the Honourable Member in charge- is var: encouraging but 1. own 
to mixed feelings in m ~  this motiop., I ~  that th,ere is a e ~ of 
frusft-atioQ in this m i ~. not only a sense of frustration that I ~ e in my 
mind ~, ('Ombined with 8 sense of frustration ~ere is also a feeling 01 resent· 
ment at the injustice ,done to my couhtrymen in a place which has been deve· 
loped. mainly by their labour. ,At the same time. I must say that I am not 
sorry that the South African Union has raised this question ~ ie present' 
time, because while the fight for freedom is going on they have raised an, 
K.sue which will se"le the, pOsition of India and of the A .. ia\ic nations in the ' 
framework of the IJO-calle(l Commonwealth of Nations. At the ,: same time, 
combiuM with these I caDDOt resist a sense of shame at the weak.kneed 
JY.>licy of thiS mighty Government of India, the flabbiness of spine, the pro. 
crastination and the laziness with whioh. -... 

_ AD iIcmo ..... 1Iem'ber: Have they any spine'?-
, Dr. &. 'Y. DIIh.mUkh: There is a spine _ but there is flabbiness in it. 

although this mighty Goyernment is run by 8. warrior Viceroy at its head. , 
Sir; this question of South Africa is • yery paipful one. You will rement-

ber that Natal, the plague-spot of all this trouble, has been developed bl 
Indians and that the :'\Iltlll ndlllinistrlltors have themselves admitted thl!t 

,but for' J nruan labour and but for Indian hallas the -prosperity of the ~  
_ coulc.i never have been produced.- ' You will see how painful the subject must 

be to their countrymen on the floor of the House today. It is astonishing 
that the .Government of India should have kept such a childish and blind faith. 
in these people of South Africa in expecting.. that deputations and r ~  table 

. conferencEls ar 88reements and promises made by these people will be kept by 
them. First a laboU1"er went to develop this colony; then to give comfort to 
these labouring people, a small petty trader from India followed him. Natu-
rally -.liter a certain' time this poor trading class amassed a certain amount of 
competence ood wealth with which they managed to acquire a certain amount 
of' proPt'rty in the colony. Bi.lt you will fina. that right from the beginning. 
all sOOn as their purpose was served, this white population of South Africa 
could not resist ,the temptation of having the whole of the profit to e ~ . 
reducing the Iriaian by whose efforts the whole prosperity was achieved to 1\ 
state of ,,;lavery and what in euphemistic language may be called the policy 
of segregation. This policy of segregation is not new; it is stamped Ml tho 
poJicy of'Sciuth Africans right from t.he beginning. It may have been· camou-
flaged by many words and by the attempt of the South African to reduce the 
Indian_ there to a, state of poverty by means of restrictions on licenses, charg-
iJ;lg 8 eertain ~e on trade-liceBBes, etc. This attempt was made to reduc'l' 
the . petty trader so that he may not own any property. What is the meaning 

. of the ordinances and regulations which forced the petty t1l&der to 'have licen· 
ses only under penalties and that he shall not carry on tra.ie on the _ proclaim. 
ed land,-tbeso-called 'gold law of South Africa? You ,co.n even see ~  
right frortl the very. beginning these people had no other object in view except 
gold and wealth and nothing else, nothing ·of the honourable sentiments that 
olhould exist in the ,hearts of ordinary' human beings. . How was this labolll' 
'which produced ~ i  prosperity in Natal at the beginning treAted .subsequent. 
ly? The same labour after a certain period was tried to be replaced by ~; e 
so-called white labour polioy. So far 8S labour is concerned, AD late a8 your, 
Pretoria AgreemetA t.his wliite .labour policy was enforced; and if the labour 
that produced the prosperity of the colony was tried -to be replaced by a ""hite 
labour policy,. I have no hesitation in s8!Ving that so far. as the South African 
policy with regard to the Indians in South Afriea' is' ('.()ncemed, it is a whit .. , 
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leper 'policy .. It is i ~  ~ disease, .~  odious as e r ~, whichil:l 
afflicting' the Iudian commuroty In South Afnca. How are we gomg to fight 
;L out? My Honourable frieDd the Member in charge is a medico Bnd he 
IiIhould underst"nd that in the medical liDeinoculation is not the only way of 
treatment. Inoculation is a e~ slow process which mayor may. not succeed, 

. according to the vitality ot. the individual in which it ~ .inoculated. We kn<?w 
the vitality of this country as it isgoverne!i by a forelgll power, by a ~ i e 
Governmeut; it is a white Government in spite of the presence of my count1'Y-
men on ~  bellches. DOes he expect this inoculatiOn treatment·to succeed? 
No,' Sir; there are other treatments in medicine and one of, thein is the burgi-
~  treatment. Whenever you find 8 ~ festering part of ' the body; thE! only. 
way is to cut it out and I hope .... 

The Honourable Dr ••• B. re~ I hAve done both. 
Dr. G. V. Deshmukb.: I shall be very happy when it,see8 the JigM of day .. 

We hava had too long of promises, of rules being made, the Reciprocity Ao1; 
- having been passed, Bnd so on; but I am not nourished on the faith that what-

ever the Government members say in this ,House _will be carried out or is 
(wing to be' carried out. • 

The HonoUrable Dr. 1Il B. Dare: They have been already applied. 
Dr.G. V. Dealmi1lkh: I will take· the assurance. of the Honourable. Mem-

ber that all these have been applied. But, as I said, with all the efforts of my 
nlillnt friend I do not think he will be able to Bu'cceed in bringing any of the 
measures that he would like to. Therefore, Sir, what I propose for this fest-
ering ~ re of t,he so-callen Commonwealth of Nations is not a. slow policy. 

- We hava had enough of this. I say this festering and foul sore has to be dis-
posed of, 80 far as we .are ~er e , as soon SS possible. We, have tried .aU 

- the different methods.. The wars came nnd the wars· seem' to be ~ 
away; we may be approaching the end of the war. But during all these 
periods what has been the attitude of these South Africans? To -reduce us 
f.;conomically to a condition of slavery and, so far as the Asiatic races are con-
cerned, "0 segregate us and to brand on our brow the perpetual marlt .of 
slavery. I Rhould have very much liked my Honourable friend to persuade 
hIS GovClrnment. -to take the S8me -steps as were taken' in the case of another 
European nntion who had the impertinence snd the inhumanity to go down 
to Africa for another brown or black nation, to bomb it from the air, to take 
their. lands Rnd their property; and I am proud to S8Y that that. Italian nation 
was knocked out by Indian regiments and Indian regiments a.1one. Can my 
Honournble frip-nd say that this Govemmenil> will ever be prepared to knock 
the stuffing out of these South African races and will ask his Government to 
i1end Indian regiments to drive some sense into the heads of these South 

. African people? Wl11 he"be able to do so? If not, why not? On lesser pre-
~  than these, wars have"been declared between nations.. . E-nln. it th.e 

tIme of tl-:t- Boer War we-know one of the Home SecretM'les said that It 
fille.d i~ i ~ indignation to see the treatment meted out by the Boers to f.he 
IndIans m tlllS cplony. I say there have been worse provoclltions than what 
the Boers gave to the Indians, i~ a part· of the Commonwealth by the whit!' 
part of thllt Commonwealth in this affair. And yet my Honourable friend 
knows that be caDDot do anything. And if he cannot ~e these measures 
what if! the good of telling us thllt they will be able to do this Qnd do thAt? 
T wish very much, and I would pray, that the Indian Regiments which 'knock-
ed the cut", out of ,the Italian ~ i  which' took out macaroni out of 
Mussoliui, might be sent down to SdUtli Africa. and then you will not ltave· 
the Pegging Act, you 'will not hll'\"e ,the Pretoria Agreement, ~. will not 
have ~ Capetown Agreement, you will not have the Control of Occupation 
Act, Y01l will not have the Regulation of Residences Act. Nobody will dare 
to chalIen,ge what part of Africa .e occupy, when we _, occupy Q11d what we 
occupy.Wf! would Itave 'got it by spilling. our blood and yet what are the 
South Africans talking about? South· African colonials owe everything to 
Indians. IIi 1914-18, I myself treated Indian officers wlio ha.d been to South 
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Africa to help the South Africans to retain South .Afrioa for these cololliaICJ. 
'Have not we known that even in this war India has pelped the coloniu.ls. to 
r~ . ii  South Africa, and yet we have to keep qUiet? Why? Our blood is 
valuable' for this Commonwealth, our labour is valuable; but our dignity, our 
honour canllot be upheld by this Commonwealth, and, I am very sorry to say, 
by this ~ k k ee  Government of India. That being the case, I think we 
are perfectly justified in suggesting the measure that we have suggested. 
After all, if we cannot .send our armed forces to drife sense into the heads of 
those people who' treat us with indignity and dishonoot, the least we can do 
is to' allow our diSapproval. My Honourable friend says, "withdrawing the 
High Comtr.issioner would be very bad tactics". Pray how is it going to be I 

bad tactics? ~ purpose has this Commissioner served? So far as the 
popular opinion goes, he' has served like a post-office box. You can pul cor-
respondence into that box . 

.An Honourable .• ember: Ask Sir Raza Ali if it is not. so. 
Dr. G. V. DlSbmllkh: Is it worthwhile to incur these expenses? I am 

not roo.11y bothering about the expenses. Where the e ~i  of honour aud 
dignity of our country is oonoerned, I am not concep1ed WIth the expenses at 
all .. What I say is this .. What purpose does this High Gommissioner serve? 
I know that the i m~  of the High Commissioner started from the 
time of the so-called Capetown Agreement, but, Sir, the· ~ African co10-
ri ~  I have said, have no sense of honour, leave aside the sense. of dignity 
and "humanity. I remember, Sir, a long time ago, after ~ last war, I hap- . 
pened w read a speech made by their statesman, General Smuts, before .he 
Scientists of British Medical Association, and I thought that there was ~ 
philosopher statesman who wiU guide tl!e destinies of the .Union, or wherever 
he could govern, on the lines of humanity and philosophy. But· his. philoso-
phy seems to be all fraud, and I doubt whether his humanity may not be for 
getting rid or all the non-White population. This .General Smuts who has the 
reputation of beinB a philosopher, and .tatesman guarantees to the Indians 
t&at so far as the liberty is 'concerned that will be saved. And then he does 
not do anything to fulfil that promise although he is. the Prime Minister in 
power. Instead I find that wlfen a provinciaT council bring. forward measures 
for segregation of Indians he has not got even the courtesy. to receive an 
Indian Doput&tion. These are the doings of that philosopher-statesman on 
whom we have to rely. I would request my Honourable friend, Dr. 'Khare, 
not. to rely on the professions and promises-whatever they" may be-of these 
colonials becayse the history is very painful on this subject. 

Sir, I will give you an example to illustrate ml point. We had.a ·parlia-
mp.ntary· franchise in Natal. That parliamentary franchise was taken away -
with lQ)eeimls reasons and Municipal franchise waS substituted. At the time 
'when "an attempt was made for this substitution what was th,e argument useu? 
The ~ mei  used was that if you do away with parliamentary, fl'9.nchise JOU 
will h&ve municipal franchise and you will be able to look after your com-
munity Bndsociety much better. I may mention for the information of this 
House thnt t,his parliamentary Mnchise was taken away in 1896. They said. 
in fact. that giving away of parliamentry franchise would strengthen the ar-
mnp:ements. tor sanitation and' health of the Indian community: The parlia-
mentary fran(lhise was taken away on this pretext, Ilnd yet in 1925 the muni-
cipnl franchise was also taken away. Then, Sir, they prom iRed that· if yon 
agree to the limitation of immigration then the poll tax will be removed. . It 
was in 19UI·14 when our Indian leaders agreed to the .limitation of immigra. 
tion of Indians. .But in spite of all that the poll tax WIlS not removed. It 
needed a passive resistence movement to remove it,. With. regard to emim-Il-
tion again. after the Capetown Agreement, our Indian leaders agreed, in thei!' 
dIildish faith and simplicity. to the emigrafjon of i~  from this Union, in 
the hope that .those who would be left over tbere-and this was the promise 
whic;h was given-woUld get better: facilities. Their' future generation will 
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be pettol' eiuofl.ted and the Bcoriomic condition of those Indians will be better 
lind then> will bl( uplift of the !nilian ; m i~  in South A£r\ca. What 
happened? Our representatives agreed to thl,s em.lgratlon. ~ ,result is that 
this has bedll utilized.. for isolating these Indll.ms III South Afnca. : 

In thiiJ morning's paper I fip.d ·an advice given by one of the respollslble 
· r~  gentleman. It is this: . ' , .. ' 

"Look here you Indiau8, 80 per ceut. of you are born m South .Afnca j only, 20 ,Per e ~ 
are Indians here' your interests Bre not with them. Why do you look to the Indians .outalde . 
You had better' approach us and accept all our conditions, then we will see what we ~ 
do to make you comfortable and pappy." . 

The result of this emigration has .been to isolate the South ri r~! i  
{roUl indiafis at, large so that it has beoome easier for them to destroy the 
Indians aftcl' dlvision. Sir, I do not wanfi"'to go into all the details, but the 
roint is this: you, are dealing with a very fraudulent Governmept in South· 
Africa which has no sense of honour, not even' for their pledges. What is 
your Commissioner going to do by just remaining there? During all these 
years ~  we have been having our Commissioner in South -Africa, he hal; 
been .!tble to aohieve 'absolutely nothing. Instead 'he is looked down upon as 
somebody who represents,. . . '. . ' 

.An Eonovrabl, Kember: Nobody. . , ., 
Dr. G. V. Deahtm1kh: I would have been satisfied if· he had represented 

nobody, bllt he represents a population Whll!b oan he dishonoured, which can 
be trampl "d }Ipon, which can be e r ~e . This is the kind of population 
that he r'!prp.sents. It is a constant .reminder to the Souih Africans and Il 
humiliation to us Indians at the way that our nationals are being' treated in· 
South Africa but it is' an encouragement to the colonials that er~ is. Com-
missioner of a downtrodden people on whom we can r m ~ upon: The 
Commissioner as' he exists. is . a sign' symbol or an emblem of the degTadation 
of the Indinn _people at large and the sooner you remove him the better. 'It 
will be for the good of the honour of this country apd what is more the South 
African people will know that now you are in earnest, that now yoU have not 
the sam£> imbecile faith either ill their Government or professions. 

I am not one of those who say withdraw the CoItlmissioner £tom South, 
Africa and leave the field open for South Africans. Our experience of this -
withdrawal and leaving' the field open for our opponent9 has been very bitter. 
I say that t.his withdrawal must be aCf'ompanied by aggressive tactics, by an 
a tfllCk , and that attack, we can have by the economic sanctions that we are 
in a position too impose. . 

Sir SyedRaz& All: The rules ha-ve not been published yet I' 
Dr. G. V. Deahmukh: 'My suggestion is to apply surgical me ~ of hack-

ing and c.utting as soon as you can. I hope he will succeed in applying them 
quickly to this problem of South Africa. I do not believe in ~~ i~  of 
withdrawing merely. We have suffered very. bitterly by- it, Whatever the 
qualifications of it ma;r be from the ethical point of view, from a wordly point 
of view if we withdraw this Commissioner I want to send down o1tr economic 
sanctions to South Africa. I know Our wishes cannot be carried out. We 
would 'vary much like the Indian regiments who have already wiped out Joe 
n&tion, the halians, to be sent round to South Africa. But I k~  that that 

I, :8 not POE;sible.. If that" is not possible let us do what we can in our power. I 
hope( Sir, that the econoll!ic sanctions w.:ill be applied as soon as and 9S· 
quickly as.,.we can. Let nq ba.se thoughtR of trade or profit influence us wheJ:C 
the, honour' of our oountry is concerned. I know some will say that the 
ba,lo.nce of trade is in favour of India. and ,that we should not lose 'the profit. 
We will also be told that the population of 200,000 .will be in it 'very bad way 
if we lIo not export grain to that country. I say that these consideratipns do 
I1l)i matter with me. They do not even matter with this Government 
when the question of honour comes in. We lost a trade four times or ~  
timeR as large when this Government declareH war on" Gennanv -and other' 
Europeali nations without consulting· us. That time we i ~  did forego aIt 
this profit and tliat WQS when this war WitS, declared. The Government can 

, 
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fesf assured that it has the full r~ and backing of the.:·people of ~i ~ 
We-have dOlle all we can. W-e have tried every meth04 from representation 
to delE'gation, pacts and agreements. None of these bas_ 8ucceeded. Now, Sir, 
.our cauutrylilen eutaide are looking to us to : ~~ them in a.. point which 
concerns the ·honour of our country. As I said, do .not let any mundane base 
consider9tiollS of profit and other ordinary considetations influence us, but . let 
us prove tJ) the· world at large, . especially -at -Q -time when tlte war is b~i .  
fOl).ght, ~  t,\te ~ i i  of coloured nations is ,at ~ .ke, wpen the pOiition 'of 
coloured nution!'. is such that in spite of all the high-sounding phrases, in prac-
tice, if this war means that we Asiatics are to be doomed to Jlerpetual slayery 
t,hen we must thank the South A:f.r.icans for raising tne issue at the present 
,time_ But I will not be- satisfied merely by thanking the South Africans_ . 
Let U.i show we can oppose. e~· us show that we can compel OJ,lr Govern-
bial \Vonn which will turn, let us show that we are men, not slaves, at heari,. 

~ us sho,y we can oppose. Let us show that we can 'compell our Govern-
ment to appose if it is a question cif honour of Asiatic nations in general, of "ur· 
position in a COlnmonwealth, and in ~ i  in particular. _ ' 

I commend my amendment to ~e· House and I hope· Sir ! ~  there will 
not be any e~ber here who will oppose it because it· concerns the honour 
and dignity of· my countrymen olJtside. '. - " 

JIr. President (The Honourable Sir Abdur Rahim): I may now- inform the 
House. i ~ it hns been arranged_ with the Parties that the leaders Or chief 
sp('akers of PartieR will have haH an hour and the ·other spcakerstwenty 
minutes. Otherwise the discussion cannot pe conveniently nnished. 

Mr.'!!. A. S&thar B. IIIIBk- Salt (West Coast and Nilgiris: mm ~ 
The adjC'nrnment motion may be put off till to·morrow _ . 

. The Bonoura.b1e Sir Sultan Ahmed: That question I have to discuss with 
the Mover of the motion; With youJ.' pennission he will· ask the House to 
allow him t.u move it ·to·morrow. He is not here just now. 

. . '.' .' Kr. Hooselnbhoy A. L&1ljee: I must· thank the Commonwealth Relat.if'ns 
Member fO.r the lucid' and brave speech he has made.. The very ~ that 

'to.daY it i~ 0!lr Indian Member who. ~  made bold, after so many years, to 
point s little finger- at a big nation is a great thing fm- India. It is a great 
thing for Tr.diaos who have been in East and South Mrica suffering humilia-
'tions worse than anyone else in this world. Tiley have sufferea far more than 
th_e people of -Europe for· whom t·his war is raging_ 

Sir, with regaI'll ·to ~  ri ~, let. me point out to ,my ri~  here certain 
facts and figures·to prove to the hilt that this insidious move of the East 
African Government' shows' the prevalent mentality in that country to treat 
the Indians there in as light a manner 8S possible. What was the fe8son 
given for limiting the Indians entry into East Africa? The reasan was that 
owing to the exigencies of ~ war-(after it· had- lasted for fonr yea,rsr-we do 
not wapt 1\ large influx ~  Indians into the country because of the food ~i
tion anli because of the housing problem. That, is ·the reason given an(t· we 

1 have proved to the Department of Overseas that this plea. is nothing· 
P... but n ~ e Olie }§ut forward by ~ e Government!!. . 
East Africa, Sir is well, knQwn to. be one of the. granaries of the world_ 

Then yoli. have to consider that 80 far ·8S East Africa is concemed it, is an 801(-
nowledged fnot that we have been there since the 14th centurv. If'is also an' 
aeknowlAdg{'d fact that until .t81L not a single European soul ever reached 
there_ In 1866 e~ Sir John Kirk went there he said that the entire bUtiimiss 
of the place W81t in the hand, .of Indians_ ~ was only, in 4.895 that the 
British G.ovemment took over the administration there and it is now· hardty 
fifty yenrs. _ . . _ . 

You mllst-}lave rea.d the history of the highlands and the low lands but 
the mORt i'rrrportRnt ~i~ toO note is this, For 80 many ~  bei ~ have 

, .. Uthese .thinQ's been ~  There are in ·Kenya 40.000 'Indians anti the 
'Dumber of Europeans (I do not say Britishet's) is 17,000. It is [or these 
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17,000 Europeans that the whole Q£ East Africa and the highlands and every 
thing else must be reserved.· People talk of humanity '1iLIld . civilisation. I-do 
not nnd my friend Mr. Griffiths here. I ~  ask him to put these figures 
tv. the public in his National War Front propaganda. Now what g.o these 
Europeans want? They want for themselves all th.e highlands and there 

. _ &hould be no Indians there, and, further more, at the sacrifice of not; less than 
BO lakhs of the native pop1J.lation there. The European population therb 
includes South Africans, Germans ana Italians. Tl1e. South AfricBDs are 46 
per cent. in the ParliameIit and they have been saying that if they got another 
4 votes they will have drawn the Union Jack and make treaty with Germany-.. 
These .r ~ the people with whom my European friends, the Britishers,are 00" . 
operating t.) drive away the 30,000 Indians from there. The nwnber .Qf 

'lndians that go to East Africa is hardly 4',000"0. year 'and for these 4,000 the 
plea put forward is that there is no housing and what is worse that there aro, 
no foodstuffs! 17,000 tons of fopdstufis are being exported from East Afriee. 

. ~ ~r  year bllt for these 4,000 poor Indians none is available. 
This law- bas 'been ,brought forward against those people and yet my friend" 

the Honoqrable Member, would say" that e ~ have at his represent.ations·-.at 
JeAst considered tha.t those people who were there in East Africa and had 
('orne here but could not return within two yenrll, were not going to be barred. 

The Honourable Dr. N. B. lDiare: I have not said so at all. 
Jrtr. liooseinbhoy A. Lalljee: They were' barred and I 'w'ill put it that he 

has 8ucceedl:-d in iI\,ducing these great 17,000 Europeans to allow them to 
re.turn. B,:t even so far as the family' members of those who go there are 
concerned: they have to take 8 'r;Jpecial permission and my Honourable. friend 
has said that he is trying his level best. to have this removed and that actually 
hE: has ,mcc.:.eded in two. C8S8S. Annuallyabolli; 4,000£0'1' last 2 yeal's, go 
there and about 30,000 return. ' Those are the official figures .. }'or just ere~ 
fore these 1,000 Indians the East African -Europeans cannot find the, fooo, 
tAough they can export as lpuch. as 17,QOO tons e~r  year to different part;; 
~ the woria. • ' 

Now, take'Tanganyilm und Uganda. In Uganda, according to ~i ri  
.I·ecords, • the Indian populat,ion was 13,026 and the European 'Fopulation was 
2,001 ~  for this number Uganda mURt be kept for tl'lem. In Tanganyika, 
IndianR are 23,000 and the Europeans are 1,500 and stil.l the latter do not 
want ary Inrlians to go tnere and the excuse is there is a food shortage. Who 
can believ 3 this? . Wpo can tolerate tWs situation? . Is. there' any J~e  in 
the plea? It amounts to reminding us: "You IndiJtns are fighting for ~ e 

. freedom and liberty Qf others in the worIa, but fight for your own sel1 first and 
get your iibertyand rights. First fight for .your own status and for your own' 
'honour. We are going to teach you by this treatment this lesson because :you 
have not lenrnt it up to now. " On the eve of the Boer War Lord Lansdowne, 
the then very responsible Minister, declared: .. Among the misdeeds of the 
·South African Republic I do not know that any fiUs me with more indign,ation 
than its tl'entment of our Indian b ~ . Has the situation changed now? 
lil, it not worse than ever it was before? sci- far as East Africa is 'coIlCerned 
what right have these people to make all these rules? They say vwe h(tve 
taken upon ourllclves the responsibility of' being trustees of these 30 lakhs of 
East Africnn natives". But the fact is that not a single representatiV'fl of 
theirs arywhere nns· any voice. They, are represented by a reverend pri'lst-
gentlemr,:l in the legislature., This position, Jhe Europeans say, is in the 
nBtives'-own'interest and that is the o.nlY justification they can offer. The 
British went thf1f'e in 1886 but it was not until 1895 that anybody except 

, - India bore the I3XpenS8S of the administration and of the nrmy of occupation 
there. It was- the Government of India; that was paying. See your own 
·l'E.'cords. Indians have paid the cost of the adIl)inistration for solid forty-eight 
years from theit own purse, because they' were there and were told that i~ 
\vas B legitimate charge- on them. Even today if a census were taken the 
number of Britishers there :would bo a· fe'J hundreds' out of 17,000· r e ~ 
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~  this is being done in the. name a'f capitai1sts, or rather in. the name of 

. allthase European veat.Pd "interests; and once my friend the Honot1rable the 
Commonwealth Relations Member allows this action agai,nst India t6 remain 
and to go on, I assure yeu .it will hot be for one year-it will e'Var ,remai!} 
there; and therefore in my amendment 1 have said--a.nd I am very sorry to 
ssy, perhaps many members have' not been able to understand my real moti-v& 
in saying. thereJn that I want sanctions tQ be applied against the East African 

'"GoverumeTltt:. Who are the East African'" Governments? My Secretary or 
State for t.he Colonics-I sa.y 'my' because ~ am part and parcel o£ British 
Government, they being in the British Empire and' not in the· Commonweulth 
dominionl1, and r do want to apply sanctions if you Cali boldly do so l\glli1ist 
all Britishers who are governing the provinces or states of Kenya, Uganda 
~  TangunyJka and if it- pleases you,.. against even the British Government.; 

if the BritiAh Government is not going to withdraw these orders but insist on 
them, I think it IS but fair and. right that we should see 'that. tbe sanctiolls 
and the Reciprocity Act are applied. Un!;ler the constitution of 1935 we can-

. not make auy. discrimination against Britishers; neither· are they ,entitled to 
do so; but so far as the commonwealth iii concerned, I. ~i k they are separate. 
~  surely the colonial Governments are not separated; Bnd if the "British 
Government through the Colonial e re~r  allows discrimination against 
Indians, I .say we can demand of the Secretary of State to ask in 1Jhe British 
eabinet for sanctiOIis against the British people tbere- who o.re ruling these 
East AfrIcan GO\'ernments of Kenya and U !;anda Ana Tanganyika. Why do 
they allow i ~ Will they allow us to do that? They will not; and in all fair-

,ness for a few people why should they? It is but fair Rnd right that we 
should adopt not only the provisions of the Reciprocity 'Act but also the sanc-
tions .. Let it. be known ~  Bra t>i'epared for it.. A.s my HonoUl'8.ble 
friend. Dr. Deshmukb, has said, we have sent out 2 million people to fight. 
'for the liberties of meb~  else and .only for' the cause of humanity; twcl 
surely, if not today, when all these soldiers return here and coine back f!'om 
Rome! Italy and from Berlin with success, they will feel ashamed of them-
selves-they w;U ~  care. for a few acres of land that'you may give them. if 
they know that in East. Africa and NRtnl and such rhecs they and their 

'Kith and Kiu are. being treated ~ r , than Hitler ,has treated the peoples of 
Europe. ',['he Sf>uth African Indian people have said openly, as my friend 
the. Hononr;lble Member for C mm e ~ Relations has quoted, It is, 
Hitlerif.lrn- within the British Empire that is going on in Africa. 

I hopp 1 have made ""it e ~ r that it is no use' now asking them to remoie 
t-hose disabilities and wait for another year to pass. I. represent the EQst 
African people and I have a mandate hom them. The HOJ)ourable. Member, 
has got a telegram and we have also. got telegrams: we are prepared fo:..: t.he 
sanctions. Let them dare use agamst us. Let us see how these 17,000 
Europeans will be able to see that we will not be allowed ·to· enter and lltay in 
that country· which has beeu our count,ry for four hlindred years while they 
have been there for hardly forty or fifty years. We want .the Honourable 
Member to take that qtand and to declare this clear position. I am sure for 
these 17,000 people the British people in the British Isles would not like-this 
.policy to be adopted. If the' facts are placed before the Briti$}l 'common 
people. I am surB they theJllse\ves will call upon, those in power there not to 
do this sort of ~ and create. bitterness and hostility in India against them. 
With regar(l-to South Amca .I will ~  take up much time-I will only !lay 
that there lIgain you have got to consider seriously the promises th8.t General 
Smuts ~ JJlade from time to time. This is the fourth time .that t.hat gentlE---
man, if you can call, him a gentleman ati all, h8.s rescinded from his promises. 
Very rpeently we got; 8 wire from him to our Viceroy: they are both soldie1'8. 
'The word of A soldier to a "Soldier is considered to be· much more than that of B 
diploDl.at to a diplomat: But here we heal' from flbe l!on,ouraple Member's 
mouth that he has -given this undertaking 'and heh8s broken tbid"' undertaking . 
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'within' four nlonths. This is the class of people with wham ''We have to· deal. 
Here ar9 2 iakhs of people, and if they are going to treat ~em badly, we shall 
oortain!y insist upon our Government to declare war agamst them, our sol-
diers are altead.y in. the ie ~ 

Ilr. Presldlnt (The r b ~ Sir Abdul' Rahim): The Honourable'Mem-
ber hal! ~ minute more . 

• r. Bcioselnblloy A. Je~  Not only that; if it comes to that for the 
time beiu6' we can get our people home; we have got toda! about- 7 lakhs of 
European foreigners' and S lakhs of Europban prisoners in India' and we are 
mude to look after them. We have never r,aised the question of shortage of 
food for e~ we never raised the' questionpf restriction, in spite ,of mi ~ 
in Bengal, in. spite o! every difficulty, and inspite. of ~ir inhuman treatment 
to uR.Now, Sir, we do not; want our Indians to go to South ri ~ and Bast 
Africa any morp and be disgraced there until we are strong enough to fight 
Euro!'eaus there. The Treasury Benches Dave given ~ right lead and I am 
iJure they ",ill boldly play their part in this respect and will accept my .me ~ 
ment and the House also will be good enough to accept· it. ' 

THe Honourable Sir Sultan Ahmed:, Sir, the Honourable Mr. Bhai Parmn-
nand e ir~  that his motion of adjoumment may be taken up tomorrow ill 
<lrder to enable the present discussion to be finished today; we liave no objac-
1;ion; nnd if you, Sir, will kindly give another naIf hour after five o'clock, j 
think w,e . will be able ~ finish this deb.ate and we shall be very grateful. 

Mr.' re i e ~ (The Honourable Sir Abdur Rahim): • Very well. I be ie ~ 
there iii no objection on the part of any !,ne, if the adjo':ll'llment ]notion .be k~  
uI: m ~ . 1 shall. be prepared to SIt tIll half past. five today to dIspose of 
-thIS mot:on, . '. . 

'I'he e~ b  then i~ r e  fox:,.Luncb till Half 'Past Two of the, Clock. 

'l'hl.l Assembly reassembled' after Lunch at Hulf Past Two of the.' Cloci(,-
Mr.· Abdul QaiyuID (011e of the Panel of C irm~  in the Chair: 

Sir P. :e. lames (Madras: r e~  Sir, the ~ b e ;Member !O1' 
the Department of Commonwenlth ~e i  made a full statement this morn, 
ing on the position of Indians hi South Africa and in East Africa and as J 
underst?od hir.n, invited the Housp to offer him any advice or suggestions 'wh,icll 
they might Wish .to mal{e: I shall not deal with the question of East Afl'icH. 
I shull, ~ ere re, confine my remur]{s to the position.in South Africa aud ] 
rna;v suy, at the outset, that we fully support the powerful r)monstronce 
wh:ch the r ! b ~ Member .11as directed to Union Government .of South 
Africa. 

Sir, we welcomed the Pretoria Agreement,. 1l1thourrh we did not litl:e the 
principle of statutory segregation. It appeared to ~ , that ihis agreement 
which resulted in. the withdrawal of tile Pegging Act, laid down that there 
will hereafter be no statutory prohibition against investment, and' that' oulv 
~ i  juxtaposition would be controlled" and' that by aBoard of which 
half the members, excluding the ChairIl!an, wO\lld Qe Indians. - That seemed to 
1111 a fair agreement, n compromise i ~ the Indian community there should 
be complimented upon in renching. But the Residential Regulation Draft 

-Ordinance as it has now emerged from the Select Committee of the Natnl 
Legislature, 'to my mind, goes 'very much beyond the Pretoria Agreement ,in 
'scope and in application and, in the machinery which it proposes to set I1p. 
'The House must also remember that it has been made quite clear in 
the' debllte in the Naial e i ~ re that this measure, is only one part, of ~ 
groUTl of comprehensive measures coverinj;\' the whole field of economic rfnd 

. 1I0cial re ~i !  between Indians and Europeans in Natal and indeed· be· 
tWeen othe.r racial IUOUPS in that province. 

Now, Sir, the Pretoria Agreement was the result of bilateral negotiations 
IfPonsored by the' Prime Minish!lr 'of ~e Union. The Rellidential,'Regulation 

1;)Nft Ordinanee ~  its attendarlt mea.sul'es are 'the result of umlateral and 
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FOvincial action. The House must know that, the Indinn conimunity is not 
represented in tbe Natal Legislature, though I l!llderstand that a representation . 
by one of the leaders of the commuuity was heard at the bill" of the Housa, 
.in the form of a. petitiol.l. ,But apart from that, the Indian community was 
at no time consulted between the issue of the first draft of the ordinaDce I 

embodying tl!e Pretoria Agreement and the· emergence of the· Ordinance from. 
the Select Committee with an the modifications ahd changes which I have 
DliIntioned.· I und er!;tand , I think I am right in flaying this, that at no, stage 
was the Indian High Commissioner consulted abo,ut .these changes. 

Now, Sir,. quite apart from the merits olthese measures-and there. may be . 
more merit in them thau appears at first sight-we feel that this is not thG 
w.ay in which an important and valuable minority should be treated on· matwr51 
which, vitally affect their own interests. Certainly it is not the way to lay the 
foundations of racial harmony throughout the Union. i~  reactions to this 
al'6, to our minds, fully justified. - , 

r have observed from qu()tations in the papers that South African ~ e i  
opinion, particularly in Natal, .S06lDS to oOllsider it quite improper f.or India 

- t.o take. any interest in the matter ·at all, . This section clailDsthil.t the Indian. 
of Natal belong to tho Union, and should therefore look to the Union for their 
r ee i ~ and that it)s improper for them to look beyond the Union to the 

. ·U-Ovemment of India. Well, Sir, if that be the case then the Indian commu-
nity should be granted ~ ie municipal and l)arlinmcntary franchise that it once 
had but which was taken away from it. There will ~e er be any racial har-
mony in the Union as long as important racial groups are excluded from every 
form of politiesl representation and denied representation even on local snd 
municipal bodies. These are rights which are fundamental to any minority 
or any mm i~  in any country" and as long as these are denied to Indians 
in.any part of South Afri!'(\ there will.be trouble Dflt only in the Union but also· 
between India ·nnd SQuth Africa. Without representation, to. whom l,aO b~ 
Indian community in South-Africa look, if not to. the mother couptry.· If they 
are obliged, to do this in the absence of representation in the COlin try of their 
adoption, what can India do to help Uiam except to. remonstra.te, if that fails, 
to boycott and, if that. fails, to impose such sanctionR as lie within their power. 
I know that many sections of the European .l>opulation in South. Africa nrc 
moved by e~ of economic exploitation and ultimate domination QY the Indian 

- comrimnity Ilnd it would be unwise for lVlY one tryinR to appreciate· this pro-, 
blem to under·estimate that fear. I believe that fear is. wholly . i re ~, 
but in any case it ,-vouldbe largely removed if the Indian cpmmunity felt thnt 
they had a future in the UQion and were 110t denied their elementarv rights. 
No minority prohlf'm can ever be. solved ·by sending the· Minorit:v to Coventry 
in the politjcal Flense, and that ·is what the Union of South Africa has' done. to 
Qat-e as -far as the. Indinn community is conC'f'med, 

Now, Sir, the .various amendments beforo the Hou!;e call for three mea· 
sures. First of all the upplication of the Ueciprocjty Act, secondly the recaU 
of the Indiap. High Commissioner and thirdly the imposition of economie·· 
sanctions. The first, measure hus been or is in- 1J1'OCe88 of being carried int.o 

.. effect. The: recall of- the HighConunissioner is justified by the way in which 
he ·bas ~ee  treated in these present measures. But I think that if the House 
decided to recommend his withdrawal, they should realise that that measure 
would at' best. he. an expression ·of seyere diS,Approval, wh.ich ".0 douht;ofher· 

·parts of the EmpIre and other cOllntries outSIde the EmpIre WIll r ~. 
SPfaking individually, I' am uncertain RS to the yrisdom of this ceurse. But. 
if that course is demanded by Indian opinion; we will certainly not oppost> it. 
The third mea8ure is the imposition of economic 8anctiol1s, and bere, I muilt 
say nt once that the Party for which I spenk,. are- Mt in favour of that ,measure 
being takeu at present. We nre not prepared to ngree to ~  ~e re ~ 
might jeopardise any part ,of the war effort,. The House WIll no doubt re ~e. 
that India ~ South Afnc8 are at prClflcnt 8upply baBl!'8- nnt (lnly for ~ .·· 

./ 
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lind for Britain, but also for the United :Nations geuerally ; and we fear that 
the imposition of ecollomio sanctiolls, which really' means the opening d 
tlconomic wudare as btitweeI! these two ,great supply bases, would most ddi-
Jlitely interfere in _certain particulars, wit!! the war effort. 

$ir SYltd Raza Ali: .For instance. - _ 
Sil' 1\ 'li:; James:' I will giv'e one instance, and that is the importation '11 

wattle bark from South Africa. " 
Sir Abdul Salim Ghumavi (Da'cca cum Mymensingh: Muhammadan 

Ru.ral}: We cun get ib from other countries. ". _. '. . f 

Sir F. E. James:. Wattle bark is one 'of the ll!ost important items of itriporttl 
from the Union . 

. Sir Abdul Salim Ghulnavi: It is' beipg repiaced here and now.' 
Sir F. E. James: Before referring to this matter, I have taken the trouble 

to make some very careful enquirie's and I er ~ e  Supply, Department 
conducted an enquiry into the possibility of ~ i  other 'materials for thif; 
e,Bsential purpose. '1'he result of that enquiry ·is that no other'materials er~ 
possiple. In other words, no substitute call be used for this particular procesFl. 
I mnde ft my business to find <!onfirmatioll of that during my recent' visit to 
one of Lhe ~e .  leather industry manufacturing cent.res in India. 
, Sir Syed Rala Ali: Is it not, n fllct that as a result of the enquiry by the 

SUPT)lv Depo'rtment, it was aBcert,sined that babool bark giveR .as good results: 
as the" wattle 'harlt' . . .. . 

Sir P. ·E. James: I CQHnot enter into a technical discussion oli this subject. 
Lam advised bv thbse who Il're in a position to know tha,t Tndia cannot at 
the mometlt do', without waUlte bark without very serious injury to war prQduc-

tion, ill this count.ry. ~ _, 
r om r ~ to- explain to the House that, while under normal circumst-nncei;l, 

WP ",bollid perhnns take It different view of the question of economic sanctions. 
WP CRn,not now do other, than oppose 8nv men, sure which would- int-erfere with 
the efficient prosE!.Cution of the wnr. We take the ~ ie , that the earb,' lind 
BIlCCpssful termination of the wnr takes prccedenee over pvervthing ;e1se. Cyrll 

over n quarrel· of i~ nn ture. "dlich is so injurious to the hest interests of the 
Comrnonwen.lth. Theref9rc T felt it my duty to maKe thnt perfectly clCfl,r, 

]\(r. T. 'l': KriShnam.a.chui (Tanjore' cum., 'l'richipop:>Iy: ~ .  
Rural): Is the Honournble Member aSBured that his feelings ate reciprocated hy 
any E!ection of the European public in SO,uth Afriqa:? 

Sir F; E. James: That- question hardly arises here, I think my ~ r e ' 
friend hurl better address his remarks to that particular section of the populll-
tioa .in South, Africa. 

,Mr. T. T. Krishnamachari: Then lIly Honouralle friend's concern appc>ara 
Extremely e ~i e . _ _ . ' 

Sir 1'. E .. J-ames: I think the ~~;;  l"ill appreciate It plain' er e ~ fl'Qm 
me and ~  IS ~ ~ I um endcavourmg. to make as to ~r particular attitude. 
If !~r  ~  be~  any oth.eF e i er~ i  ,,:hich had ~ e ;~ 'UB, I. would ho.\W 
men"lOned If, b,}t tllRt J1emg the mUlg aml sole conSIderation WhiM We htl ve 
in 'Opposing this particull:lr t'uf5((estion of an. Honourable.. Melnber in- this HOllse 
who hus mewed hig Amendment. I hope I hR11e made .. that- verv clear. Sir 

it is indeed tragic for Hny one, who believe:) in and cares for ~  he b~ie ~ 
to he the opportunities of freedom und of- liberty which nre still to be found 
in'the British Commonwl1l'.lth of Nations to have to contemplate the prfl'P!1t 
rei i ! i~be ee  the lTriion of South Kfrica I1nd India. It. iR all thl'! r ~ 
dist,resRinpo hecflusp.·the spokesmen of _ the Union Government hnv(I 8&!'l1in 'md 
~ i  reaffirmed 'the pr.inciples which were laid down in 1-he 'Cape Town Ar:reC--- _ 

Tllent of H127; which for some l.ime was looker! UpOn by South Afrirnn Tnilhms 
OF! t.heir M(lfma Chnrtn. J WAS rendiiw only this J r i~  n report of thil eb ~e 
on thnt 'l""'f\f'ment in which Field-Marshal Smuts took n.. prominent pnrt. ,and. 
this is what he said:' " .. • . ' 

, "Whniever mi ~ be f,be formal p08itio.n of the alrt'lI'ernent lodlLY, ,tbe policy e1llbodied 
in tbat 8,gI'Pemimt for giving Indian -f'OO,pleo inSonth Africa 11 ~ re deal al'ld every oppor-
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tnnity for progresa should never be abrogated., The Government were. bound to carry out 
that policy and Indiana should not be made to -feel that they we1'8 ou\castes. ,The country 
must be fair to the Irdian people a8 regardll land holding, ~ schemea and aU the 
aDlenitit'8 and rights' to which ~i i e  people wers tIlltitled." ' 

Une bas only to appeal to that statement to realise how fllr the' policy cf 
the Union Government ulld of the Provincial administration of Natal ~ 
departed froUl that high ideal. . ' ' 

Sir Syed Kala Ali: Can my Honourable friend give the datt! of that debate?-
Sir 1'. E. Jam .. : Soon after .. the completion of the Agreement in 1927. H 

any voice 'can reach South Africa from this Champel', 1 suggest' to the ,Fit,.ld-
Marshal, to the Provincial legislature, to the' ~ r i m !  of the Union that 
this House should appeal to that declaration ahd claim the fulfilment ~  the 
promise. then made. -, ' 

~ir Byed Bua All: Sir, .we are cousidering the rooUon of my r~ b e 
friend Dr. Khare and the various amendments t9 .it uuder very dark shadow!> 
of a great blow that hilS befallen OUI' people, a blow the like of which I cannot 
readily remember since the year lOW when the constitutional reforms asso-
ciated with the. names of h-Jr. J Ohll Morley and Lord Min to were introd uCBd -
in' India. I welcome the manly, courageous and lucid statement made by the 
Honoaruble Member in charge, Dr. Kh8re. We should never forget that under 
thE' sh.adow of this great blow it in "'our dut.y not to let our ranks be divideJ 
and'it is our duty to take every section 01 this House as far as possible 
with us. It sec IllS that posbibl.Y Olle I( the .objacl.i ves, in any case, of the 
Union Government is to provoke us int-o sllying harsh Ilnd nasty things against 
them... 1£ one were to examine carefully the' speeches that have been made ill 
the Union during the ~  ten days, ana could not help coming to the 'Conclu-
l'Iion that not only hll"e they injuf(,tl our people, the domiciled Indian ~m
Iiity in South ri~ , but they ore insisting on' adding insult to injury. 'b 
the course of my IJpeech I will 'read out 8. -.few brief extracts to show as, to ",hIlt 
the mentalhy o£ the White settlers in South Africa is. But let me malte it i ~ 

• clear that since the }leople of this country ,,~e no active voice in the COWlsels 
. of Governmenj;, we should ~  against using harsh 'hmgl1age. ' One must 

remember that hursh Innguag0, as a rule, is used by those who I1repowerlesf;, 
who cannot do anything, who have no, strength and who have no e re i ~, 
Unfortunately, we' nnd Ollr countrymen suffer from nil these things, but l' put 
it to this House, if r may, whether it would serve any usefu.1 purpose to :I!'IC 

unnecessarily harsh' langllage without tnking our cotirnge in both hands !lnd 
put.ting into prMtice the measures. which are reasonable sod consistent with 

.. ~ e assertion' of sell-respect against, the Union natiohals, 
The history 'of our"relations with South Africa is very sud. r do not wtlnt 

to go into that history, but one thhlg, with ;VOlt]" permission I would: certainl v 
lIay and it is thjs. It seems that' no pact, no agreement. no contract comt'l io 
between Indin and South Africa CRn ever be binding ,on the people 6£ South 
Africa. 

JIr. Booeembhoy A. La1l1ee: Let us· nlake an appeal to them (I() that ~; 
may c,arry out ~ir orfler. Thnt is whnt we are advised. 

Sir Byed B.&Ia All! Yes. r I,Dow the significance or' the word "appeal". I 
know what it is: As a ma-tter of fact, -r do not wBnt to lecture some of ;.n,r 
Honourable MAnds here, but that is il function which I have alwaJs 10Bthpd. 
But may I put it to my Honourable friend Mr. Hooseinbhoy LaUjee what else 
can you do ~ e  taking such little action 8S may bfl qpen to yon 'nndpT i ~ 
provisions of .the Reciprocity Act( and supplemented by o.ppealin·g to the people 

_ of ,Sonth Africa? What else is left to you? There has been Borne talk I){ war, 
Rrmy, i i~  and nIl that Bort of thin£!. but.does it really. amou.nt to nny-

, i ~  Does it really mean anythino:? ~  liS. if I' may ~ S8Y SCI, eschew Ullin" 
thoSe e ~ hecause they 8J'e hot likE'lv to IIdd to the respect in which \\'"e 
might. be held by the people of South AfriM. It i!'l the weak ,,·ho nlwl1vs 
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brag. A sp-ong Ulan, a powerful man ora nation never indulges in this sort 
.of thing. ,What 1 \"US going to say is this that We were faced with a very 
similar sitllati91l in the year 1924 whim. General Smuts was the ~ime Minister. 
He was defeated ill the general ~ e i  of that'year and with him was shelved 
b~ Glass Areas BiIJ.,that his Government had introduced in' that yel;\r. General 

.Hertzog succeeded him as Prime" Minister in 1925 and a similur -Dill was intro-
duced by his Government. Then, a deputation was sent out in the time ,)i 
,Lord H.eading by that Viceroy and the result was the prottSl.cted e i i J ~ 
between this deputation and the representatives of the ·Go"f;lrnment of SoutlJ 
Africll. - The only question that we had - to consider then, WIlS this and tt ;s 
lllOSt ,important to concentrate our attention on that. ' 

'I'he people 'of the ~  Government say that sU' this large Indian popula-
tiou is a population which we C8lU10t assimilate, which will never make S9utlt 
Africa its own home, which will never conform to our civilisation, our standard 
of living and our wl1ys and manners. Therefore, this is a foreign element. 
What are we to do with them except to drive them out flhich we propose· to 
do through the instrumentality of the Class Areas Bill? Thlrt question ~ 
very Mrefully gone into Ilnd the result \\'as this. The I!lUggestion. made by 
the representative of the Government of India' and "the, Delegation 'hat was 
sent. in 1927 to that country was this, "If this is your fear, why ean't you 
absorb the small Indian populatioIl, in any caee nQt 11 very large population. 
tlJot.is there. The Government of Indi,! and the pe6ple of -India have abso· 
lutel, no objElction to the' domiciled Indian e ~m i .  conforming' to tho 
European standard of living and adopting European methods and, manners. 
You assimilate this popUlation and let this population for all p"rnctic.o.l pUrpOSfl 
become an integral Fart of the population of South' Africa. " 

lIIaulana Zaf&! All Khan (East CentrulPUlljnh: ~ m  What abou'bi 
· their colour? 

Sir Syed Raza Ali: Colour is 11 llroblem WhlC,h even Europe -has not bee;\." 
able to solve, much less can \Ve ~ e to do the same. ' 

And on that basis a ~m r i e wus arrived at in the -Cape Town agree-
3 mtlut, and to that re~me  evc.,:,ybody WBS a partv including 1'.... General Hertzog Ilndhis followers. And So waAl neld-Marshal Smuts 

"'h.o was ~e Leader of the. Opposition at that tiipe. After that m ~  songs 
were sung 111 honour of J~  C ~ TaWil agreement Ulld u debate followed. 
{j(meral Smuts not to be outd01l6 by /lny s}>eaker On the Government Benches 
made a speech to which 1'eference was ml\de by my Honourable fl'iendSir 
F. :K James. My point is that that was, so far as it. appeared, the Dnal 
settlement of -the Indian question in South Afric/Io and yet it,', e~  
that. in South ~ ri  no sanctity, attncheR to reeme ~ and treaties 
or contmcts made between ,two Governments. . If that is the men-

· tality of - ~e e e and Government there. all I CRn ElRV is this that 
it is really almost \fseless to try to obtain the goodwill of ~ people of that 
country aince it' is impossible to obtain that goodwill in Ilny cirCumstances. 

,Now, Sir, in enacting 'the Pegging Act the, Union Government gave the-
(o-by to the 'basic principles underlying the Cape Town agreement. and atten-
tl()t1 was drawn to that. Now they haVe! gone milch ~r , er  and by the Natnl 
Conncil aaopting the Residential Property Regulation Ordinance they have 
made that law applicable 'to ~  the townships aQd boroughs -in Natal wherts 
mostly lndianR reside. Here I will put my European friends ,on their guard. 
because this Ordinance is the- reR111t of the anti-Indian agitation of not the 
Amcan settlers or' the Dut.ch or Boer settlers but of the Brit.isbers who form 

· 9lS per cent. of the ~i  of Natal. They should be On their ~r  be'CRUI'El 
they are in a way on their tri!\L This unfortunate Ordinance. this rerllllf;ive. 
objectionable 'and offensive Ordinancf'l. which has ~ e  the jZ1'pllfP Rt Qffencfl fa 

· Ind"ill. and one of the objects of which Reams to be to humiliate i J, ~ n'ot ofllv 
in South AfriM but also in thi", count.ry, is the rfltmlt, ot the FlndPRvolll'A nf ~ e 
BritiRhers. pure ri i er ~ who have settled in Natal. Let. the ~ r ,  
Group vore any way · ~ · like. but let me teU them again thill. Thertl is a; 
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feeling in . South Aftica,-and iny r b ~ friend Dr. Khare may ta.kenote , 
of this,:-that the Goverumen,t of India ~  the Europeans who are doing busi·-' 
'ness in India 'are in their henrt' of hearts not in 8l:1pport ,of the Indian demand 
'with reference to the ~e i r i  of the grievances of Indillp8 in SOuth Africa. 
but that they are' forced to lend their outward l(Iupport to it Because they du 
not want to show to the public, that evep on such an important questiqn where 
the Europeans in India nnd' the Government of India should be with the people 
of India, vital 'differences of opinion obtain- between U8 and the GovernDlent. 
of India, and the Europeans settled in this, country. That is really their 

feeling, and' I think ·it is the duty of the Government of Injiia and of my 
EuropeaD .friends,. if they will liRten ¥> my words, -to' mske it quite clear t111lt 
tbey are ~ Gffering mere lip' m ~  to the lnman people and the domi-
ciled Indian community in Sout,h Africa in tbeir hnrdshipEl_ RJld t.rials but that, 
~ e  are as much conVinced about the justice of the Indian ~  as we Inuians 
our$6lV08 8J:e. "The moral' issue involved 'is one ~ i  can be decided. in only 

'QI16 "'8y. Of CQUr8e, ill' t.he llUlt war one of the slogans, according to Germnns 
was that niight is right and IW-r.ording to the Allies it was the othel' way, that 
is, right is might. 'That sa.me ~ e i  is being fonght O\lt ~ i  on the hattle-
ffalds of Europe lmd Asia and it was fought out on the battle-fields of ri ~ 
But ~ er ~  be the position of the -ot.her parts of the Britisb Common-
wealth tliere is not the least doubt that, so far a8 South Africa is concerned, 
might was right -before, might. is- right today, and I "11) 'nfram if Generld· SmlltR, 
for ",hOlle attainments and ahilities I have the grE'at,est, respeet,·were allowed 
fo have his own way, might. will be right, in South Africa so long 8S he is at 
the helm of afFn;rs ·there. I am sorry to say t,hAt but the facts. are there 
As ,r point.ed ont, ,~ e issut' iR po. mora! one; I put it on. mornl grounds. ,-

'Mr. ChrJnDan (Mr. Abdul Qaiyum): The B'onourable A{ember has two 
minutes ,more. ' 
. str Syed B.&za Ail: I was told I would be allowed 30 min'uteR. 

~ b  Muhammad Liaquat All Khan (Uohilkund and Klll1l80n Divisi6ns: 
Muhnmma<lan Rural):_ 'Sir, he is the chief spokesman on behalf of the Mus!im 
League Party and 8ceording .to'the understandingnrrived at he may be- given 
half an hour. . . 

'Mr. Chatrman (Mi, Abdul' Qaiyulll): If the Deputy Leader of the' Muslim 
League r ~; gives ,his - time to him I ha.ve' uo objection. 

ll5ir Sy8d R&Ia All: l'eol)le are so e~ i e  und feelings are running so high' 
t.but my- friend Mr, Kazi in givillg .e'videnee on J>ehalf of the Naial Indian 
COQ8l'ess at the bur ef the House straightaway charged the Government of, 
Sou"th ri ~ with Ildopting the m~  .and rnentl.llity of Hitler. That is 
vel'Y harsh Bnd bard language to usc, but knowing the country and its 001141-
tiOll'S as I do I dare not <lisagree wi.th Mr. KHZi'ij descriptioll: The eoono111ic, 
soCial and political condition of Ip.diaDs is ~  to this House Bnd -I will '-,lOt 
go into all that: Hut the position is that the Cape Town re~i e  .has beeu 
given the go-by; legisllltion t,he \il{e of which has never been passed by Ull,): 
territory .comprised in the British Commoll1\'ealth of Nations against another 
territorY hBs been anoptP-d by South Africa aga.iu8t people who havt' no \'ote, 
b~ ~ e no free right of trading. who Bre subjected to numberless 4isabilitiefl. 

That being the CBSC, is it not the duty of an the countries. forming the , ri i ~ 
C mm~ e  of Nations to take up India's Clluse, because I am quite' clellr 
thnt if this matter is allowe<l t.o go nny further...and if no compromise).s found 
bfitweepthese two countries, this might mean the ,death-lmclI of the· British 
COmmonwealth of Nations .. Look at the implications and consequences. It. i~ 
impossible for ; ~  ~ m i ~ i  the British ~ mm e  of Nat.ions if one. par', 

of it ellRcts legtslation . ~ the people of another part. ThiS, ~ J , ~ JIll 
ik~i,. , lead. to' R e r ~  of war. So tbose ,~  hold ~ e~ 01. Bntlsh 
C m~ ! ~  'of ·Natlons dear should nover 10lle Blght. ~ thiS 8Spect ,~~ '!':'1 
Sl1estion. _. ' , 
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My Honourable friend, Sir Frederick James, just pointed out why he was 

opposed to the last item of the· Resolution. He m~ e it quite clear that if 
economic sanctions were,enforced, they would lead to interference"with war efforl. 
,May I, aSK my r ~ e frierid, Sit' Frederick James, does he expect UB 
Ipdiatnl to be more ~  thab. the King? Does he expect us to have greater 

. regl1Td' ,fotthe sOlidarity of the British Commonwealth ,of ,Nations than. thea:.. , 
English settlers in Natal have 'had for it? Does he ,really contend thatwllile, 
Natal should be allowed to d9 anything it likes against the Indian ~ er  w() 
Indians· should never lose sight of the lact that, the war is going on? Yet if 
the war is·going .on, that way is likely to street South Africa ~. Whether-
thE' ComqlonweaIth loses, or wins-and' I am vefY happy that, all tbe ligna .~~ 
that we are going to win,-whatever might be the result of war,' that ·wQulcf 
affect both the C9untries equally..... So : far BS the Commonwealtn business. i ... 
Concerned,· both IJ?dia and South ·Africa can sInk or ~ im 'wgether. 

, 'May I say a word to my Honourable ,friend, Ik J(hare?' I 'am glad that' 
the Go.vernment of India have at long last decided· to. ayply the Reciprocity 
Act to South African nationals. All I can say is that the action is too Jilta 
by just 11 to.12 months. What th"l Government of India ought' to have done-
in November 1943, they have dODp- on the -tth or 5th of November 1944. . 'fhe-
rettl point, 8S I have said, is that the South 4-frican people believe that the' 
Govermnerit of India, after all, will not support the people of India ,in };leeking-
tbe reinov81 of Indinn grievances in South Africa wholeheartedly. That is-
'their ·belief. .'fherefore,it is unfortunnt,e that the action whiCh' the e ~  
m~  of Indio. is going to. lake is helatep . 

. There is another thing: My Honourable.friend, Dr. Khare, is not ready cven. 
, with }jig .rules which incorporate the sBnctions that can be en'forced against. 

the South African nationals. I do not kno, .. how long th(jse. ·r;,ules will take:, 
to be pllhliRhed, hut that is his real weakness. His attention was drawn time-
and ugain hoth iIi t.bis House and in the meetings of the Immigration Com-
mittee. Today there is some hope that these, rules will be published 'in t,he-
near future'. though I do not know what that really means. 

It is. r . ~er i i ,  to embark upon n detailed examination of the vari9u&-
parts of the amendluents, btlt one thing· I would like to say is this. I do not.', 

"thhik My section ~  this- House should agree with the Government in ~ e view' 
that it i~ n6t necflssary. to recall the High Commissioner .. 1 will, in a few-
words, expose the position taken up by the Governmen't. You are. enfardng 
economic -sanctions. One of the economic sanctions would bc thnt wattle bark 
and some other things should not be allowed to come to Iridia /lod certain other-
things should not he exported from Indin to Sout.h Africa. That. is really an 
ec-&nomic warfare and that is a ·tremendous b i ~ ~ The Government or' 
India are i ~ to swallow the camel but they want to strpin at t.he 'gnat, , 
n3mely, we will take economic' sanctions all right but we nre not prepued to-
rocl111' t,he High CommisRioner from the Union;, That; is. II. lIad mistake. 

'Mr. N. ·M. Joshi (Nominated' Non-OfficiRI):· They will send bim back. 

Sir Syed Ru. Ali: That mlll{es it muchworser. What I mean really is this_ 
If :v,ou are in right earnest, if you· want t.o ,enforce the 'economic i ~ 
really. honestly:, flnrl1'otrnip-ht.forwllrdly, that very moment India's' relations with-
South Africa wiII- b~ me slrained. It simply cannot be helped. Thenhliving: 
endeavoured to ini.ict n larger injury on South Africa, you are c·onsidering. ~ 
quest,ion of not injuring South Africa's susceptibilities too much by re m ~ ; 
the i~  Commissioner. Sir, this is an absurd -position. This is 8 positil)!I' 
which no man with a, grain of commen e ~e will be prepared to talce . 

• Slr 1'. B • .Tames: May I aF* if the Government ·haye said that wey'llave-
dflcided to impose economic sanctions? . 

Sir Syed :aua ~  It is an open question. I am saying that if it is decide& 
it becomes necessary to recall the i C m~i i er .. . -' 

KJ'. Chairman (Mr. Abdul QaiY1Im): The Honourable Member. hilS :'11:('\ 

mlnut-e more. 
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Sir Sled B.ua All: Either. dOll't enforce eoonomic sanctions or if you do 

;you must go all. out for it. Otherwise you ~  be making r ~  i ~
stock·of people. Ul b , ~ r . ,sit,. there is ~ i  _in English: "Willing to 

~ but ~r  to str.ike . That will be ~ bJe to' us if we try to ortforCt! 
sanctions wIthout Inskmg up our mind to recall the High Commissioner frOlU 
South Africa. . . . 

Kr. ~ irm  (Mr. Abdul Qaiyuni): Honourable Member's time is ~ . 
Sir Syed Bua All: I am finishing, Sir. The position is very sad but it is 

a question Of India's honour. - I know that in spite of doing all that we havo, 
been discussing we might fail yet, but it is 8 question of Ind£a's honour llnd 
it is the duty of every Indian to do what he can to vindicate India's bonour 
i!\'en if such vindication results in some injuries being inflicted' on .our people 
in South Africa. Sir, ~ support.. . . ' 

The H()nourable Sir Sultan AhDied: Mr: Chairman, it was never my intention 
10 intervene in this .debate but a very admirable speech by Sir Frederick James, 
which' contained ~ee scntences, I necessitate my getting up in my seuL One 
-se·lltence which I think will be read with great concern by the people of ,~e 
4lountry waa when ~ said "India shouhl appeal to the Union Government 
.and the l>rovincial Goyernment of Natal.. ......... ,: '. Sir, he does not realiSE< 
perhaps; that this momentous issue is all issue 'Of sentimcnt, honour, and j!(>lf-

respect ;-1 further gO"lInd say-even "f principle becimse" f.our-fifths of IUs 
Majesty's sllbjectR are Indil111s. After all ~  has happened- in South Africu 
"to which lie made refet'cnce })imsp.}f in his speech, he asks us to appeal to tlit;se 
-Govcmmp.uts. I slibmit .to thc House that it is n most extra!?rdinary request. 
I wish 'Sir re eri~  .Tames. would ask His Majesty's Government and his owu 
pe,)ple iQ this country to appeal t.o their countrym{ln in South Africa to bo 
')"('Qsonable, to be sensible and not ask us to appeal. 

Sir .,. E • .Jamsl: May I rise to a point of explanation? I think my Hon-
. -ouruble friend, the Leuder of the House, .misundefstood the purport of my 

TCtDluks. I certainly did not recommend t.hat this House shoulrl appeal either 
to the Union Government or tq His Majesty's er m~ ..  1 did Foay 
'Wus thut Hany wortis of mine from thiR House could reach thostl, ·quar1:.erH, mil;; 

.those quarters be reminded of the solemn pledges they had given in' the past-
'Which were now being disregarded. I submit, Sir, thRt is quite different . 

. The Honourable Sir ~  Ahmed: Most e~ i  it is different. But 1 
heard the word 'appeal'. (Several HOnoura.ble Member .. : "Yes, he sflid 
·"appeal".) Anyhow I would maIm a request to Sir Frederick James to call 
'meetiJ)gs of the ~ e  community in different. centres in India and then 

. appeal to his countr.vmen in South Africa to behave. Sir, Sir Frederick 
.JaDl(,S saM that ,war efforts will l'Iufter if certain steps were taken by t.he Gov-
oerhment of India. I do not know whether those steps will be taken or not. 
'That is a ma.tter entirely for the Honourable Member in charge of the Com . 
monwealth ~ i  DepJirt.ment. On_ behalf of. the Government of India he 
1II1s made the position clenr. But 1 do not understand the meaning. o! throw-
mil' On us this sentence: "War efforts wilt suffer". Of course they Will suffer 
/b;t who is responsible' for this? (8e."eral HonoutablB M mb~,..  "The ~i  
(JO\'ernment") Are we res'ponsib1eJSir Frederick James himself has glVflll 
l1R R good certificate.' If South ri~  is re ~ b e for this then I ~  to 
the United Nationa-..:.(went.v-ftve notimts in .the world npnft from ~  
~  to South Africa nnd tell S,outh Africa that they have to be reasonable .. . , 

:Dr; G. V.' Dialunukll: ,Smash them. Segregate them. , 
''!'he Honourable Sir 8ultan AIlm.ed: Sir Frederick James Raid that Indill 

lCannot do without wattle bark. Let me tell him that India can. Indian eun 
-do without it. for · ~ simple reason that nipe-tenths of its population do' without 
!:lOOts and slioes and if the remaining ~e e  have ,to walk bare-footed with· 
out shoes or· boots, they will be re ~  to do it. . 

Dr. G. V. DethmuJdl:Let the South Africans bark I 
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The Honourable Sir Sultan Ahmed: 1 suggest to Sir ~e eriek James that 
he rilust appeal to His Majf'sty's Government to get wattle bark from whnt. 
,ever source t.hey .. lay and bring it into this CQuutJ;,Y, if war effort!! sufier. ~ 
position is that if the matter is. not settled and if the Government of lndia 
decide t.otake ecollomic sanctions which thei haven't yet decided sorely thitt 
\vattlebark will not ~  in the way. We will go to IHis Majesty's Goy,ernment. ' 
We will go to the United Nations, every olle of them, to secure wattle bark .from 

"any place that they can find so that the war efforts of the United ~ i  rouy 
not suffer. 

Mr. Govind V. Deahmukh: Unless we know in what spirit i~ 
'legislation is taken by the South AfricBnswe, will not be on the right 'lines so 
far ss this' debate is concerned: In the words of Mr. Mitchell, the Chairman 
of the Select Committee "the revised draft oi'dhiance would go hand in haud 
with proper town planning and controlled -development. and-mark these 
words,-in conformity' with South African tradition that separation of races is 
very necessary and to that end town planning can be associated with the 
Residential 1>roperty Uegulation -Ordinance' uciministrativtiy ". The main idea 
behind any legislation that is enacte.d in South 'Africa is that' the Indians will 
be segrllgated from the whites and it shall be mostly a white man's country. 
In other words, there is one ~ e which wants to suppress the ,other race. In 
a few words one race wishes to persecute the other' r~ e. I do not know when 
Hitler wiN be defeated aI;ld tillished. but the spirit of 'lIitlerism is gaining ground 
Although Hitler is at present in Germany his spirit is abroa'6 and I have not 
the least doubt _ that so far, as this colony, i~, concerned it is gathering 
momentum. If we remember this, then we can understand that it would 
be useless to appeal to· His Majesty's Government.· The Government of 
India have from time to time spoken about.· their re re e i .~ r  "he. 
High Commissioner to the Union Government of South Africa but they have 
not been heeded to. As a matter of fact. my' friend Sir R:a.za AU was not 
wrong when he said th&t there is a belief that this Government is n<!t. in 
earnest. Public opinion has been' very' strong but the Government has beea 

~ slow to ptove. I dare say that today the words tlutt have fallen frOm ~ 
Leader of the House will dispel that, belief. If we see the history of t,his 

'Legislature for the last four years we will find questions and adjournmeniJ· 
motions relating to tllis subject and they have always sa..id: look ,here, there is 

. only one way, for us, the representation and what, c&n we do? When this 
Government said we have made representations and we do not possess ~  
~ i , this House gave them the Reciprocity Act, and yet they were most 

'loath t.o enforce t.hat· Act. In connection with that adjournments have had ~  
be brought up frequently. The last was in February 1944 brought by me to', 
which. reference has been made by the I;Ionourable Member. • 

.WeU, Sir, at that time they put fa,ith in Field-Marshal Smuts. ,'l'hey ~ i  
that he was a strong man, that, our Vicero.y. ,himseH ,a Field·Marshal, was 
dealing with another Field·Marshal in .south Africa and that a soldier's word: 

- will always be respected. At that time Sir Raza: -Ali reminded U8 of II 
, prophecy and his warning certainly proved prophetic tOday. He said: "Do not 

put ~r faith in General Smuts" and he quoted passages after passsges how 
Field-Marshal Smuts had gone back on the words -which he had pledged him-
self t().. Still the Government of India gave Field-Marshal Smuts a chance 
and if he had followed the debates in this Assembly ~ would very well have 
thought that at least to disprove the .words of Sir Syed Raza AJi, who lJad 
hiIl\Self been in South Africa, he should rise to the ooG'asion and keep to bia 
pledged words.' , ' 

I do not wish tQ go into the details of this Legislation. this Ordinance. 
The HonOllrab1e Member mentioned the Pretoria Agreement with which, he 
said, we were all satisfied. , As a matter of fact I was to & cert8in extenti 
'Jhinking tlmt ~e Government of C! ~  Africa was changing its ~i ~e. I 
'hought it was to:king Indians into theIr confidence and whRtever legtslation or 
ordinance will be .p88Iiled' by them, Indians will ~e assOciated witJ!, i~ Qr con· 
8111tedas to·f,he lines on which they should ,pl'9Qeed. But we have found out 
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, ~ our great ,disappointment that we were, really wrong in thinking so. Sir, 
in view of the admissions of the Honourable Mt!lmber, it is"not necessary for 
me· to analyse' tire aev,.;ral clauses of this .ordinance. I ntay perhaps refer to 
one instance' in which I!he S()uth African ,Government htwe tried to go -back 
on their promise, ana have made a Bomersault. There was Ii ll.econstruotion 
Committee which made a recommendation that there' cannot be economio 
watertight compartmeats, i.e., one race cannot be segregated from the other 
and the two races wili' have to get on tOgether. The CommiSsion stated: . 

"Your CQnuniuion believe. :that the population of Natal c8imOt. be divided ihto economic 
watertight compartments baaed on racial linca. That ia to lAy if economic pl'OJperity it to be 
eatablished for the whole conununity, t.hen in Its view, the lawl of economics mu'llt be allowod 
as free a play botween .the' different racial groupll as M1ey are between individuals in each 
group." '. 

In contradiction to this the ~ i e i  r ~r  ~ i  Draft Ordi-
nance proposes ~ restrict the free play of. economics by. controlling acquisi-
tion of residential property. and land by Indians. This is the latest instance-
"'l:!ich shows bow these people can go back on their (lWD pledged words. In 
other words we were hoodwmked and we were fools t.ill now to beHeve tbem. 
Let it be said to the credit of the public that they wve not acted fOQlishly. 
but it was the er m~ . of India who have always acted foolisbly till tbeir 
hapds were f9rced very recently. It was of course heartening and encourag-
ing to hear just now the sentitnentJIexpressed by the Leader of the House. I 
am' very pleased at the attitude which he has taken and I am more happy 
to see tsat he has gone II. step further. the HOllOurBble Member says: "What 
are, we to do. There is a war on and we must stand by the Unitod Nations. 
Does it mean that we ~ e 'of all the- United Nat,ions 'must bear the brunt of 
the war in Ipite of the indignities heaped upon us. ',' May I ask: dC?6s it 
mean that we must. put up with everything and fmything so that European 
i i i~ i  may be saved and Inwlui civilisation and Indians themselves may 

go to the dogs? Does. it mean ·that all other communities and races ~ i  
enjoy the Eumpean Clivijisation Rhould.alone prosper ~  others should bfl_ 
annilrtlated, Now it· seems to m<:l that our prospects are very g1oomy, if we 
ao not start on the war path now. Let us think of this. If we help them 
to win the war and pe.ace comes, who would sit round the table in the Peace 
Conference.? .Field-MaT,flhal Smuts will be there. He has always been 
attending "round table confeJeDCles and peace conferences and his words 
count, becallse he has received t.he best certificates from British statesmnn 
like Mr. Churchill. His voice will be most potent. I am afraid there 'will 
be no peace after this peace conference. It will no more be /l prohlem of 
Indi",ns t18TSU8 South Africans. It will be 0. question of Coloured l'aces 1,eTRU8 

" White raceR; and what better could !litler or Japan desire than this' situation. 
_ It. would prove a very good weapon for them. Hitler would say. "See how .tou 
'are r~ i  the coloured Tllces. What faceliave you to say that I shall .not 
. er~e e the Jews. In ,what way iue you better than me when there ·is ijO 
much persecution of one· race by another within your own' dominions". 
What kind of peace can tbere he with such conflictmg i e~  between the 
coioured snd white rl,'CM. If this C(uestion is not amicably and satisfactoril y 
settled (let this go to "Ris Majesty's ears) there is very little' chance not. only 
of winning the peace soon but every l'rospects of fJrolonging the war. And 

. peace that comes .will only be B superfi.cial ~ e which is likely to erupt /lily 
moment. . 

·We were told that our i ~r  waS a soldier- ~  Field-Marshal SIl!-utr"',vas 
another soldier. We 'were asked to believe in . the words of a soldIer. We 
thought tho. t one soldier would staoo by his word Qnd if he did not' the other 
8QJ.dier would see to it that bis words are respected. What was i.t that ",us 
pid by Field-Marshal Smuts in his telegram? ~ f(!aid: : 'This was r~~  ~. 
fair. arrangement and we hope hereafter matters Wlll be finally settled. He 
88id' in his telegram: . 

"The ~  Proyincial .Council it gem!!; to provide a ~  lloar., Qf ~e ~ i i  of I.WO 
European. and two Indian member. under the chairman.hlp of.' a thIrd European ~ 
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~ i~ would ,00"00 create a m , ii~er  for a 'board to control ~ i~ by i~ i  Itf 

(lwelhnga ,In certam areal and appllcabon of Pegging Act in Durban will he .-ithdrawn by 
r m ~ on pliBBing of this ol'dinance...' • 

Here pe has gone bacle on a settlement' whiClh was according to him fair 
and what trust ~  we put in a soldier's word now? ' ' 

Bawabsada Kuh&Dimad L1aquat Ali Khan: Not a soldier's word but. a 
Field-Marshal's.' ' " 

lIr. (Jovipd V. e m~  It was asked by my Honourable 'friend, what 
shall we do now und he said thl!,t he had put this; Reciprocity Act. into force. 
Very' good; though yoti have done it at a 'very late stage. I myltelfhaa 
moved an adjournment motion about a year before that the rules should be 
.re ~ ~  the Act should ife put in f9rce. 'But we were asked to 'put our trust 
IU Field-Marshal Smuts, But we have now, rea.lised we have been be r! ~ ; 
the confidence which you ~  in your negotiations with Field-Marshal Smuts 
was a misplaced one. Now even it is not too late to mend:matters. But /ou 
are halting in enforcing' the, ,Reciprocity Act. - Now -"that you, have struck; • 
Rtrike hard; go to fQ.e {pll e ~ . I cannot understand this hlrlting marmer. 
Either declare' war or 'do not declare war. But this halting position I cannot 
understand. If you wish to engage -in a figHt, then ,unless you throw your 
full force, whatever little action you take wiil recoil on you. I do' not know 
what. the Government of India. feels like, but if you ask any person' who 
has been engaging in fights of any, kind, he wilt tell you to, go full length-
otherwise do not' strike at all . . . . . . ' 

The Honourable Dr. B •. B. DUe: But you are not one like that I 
lIr. GoviDd V. DeshmUk4: I am going to do that.; I have done like that 

throughout my life-go full, steam ahead. All my life when/:lver I have engag-
ed in, 8 fight I have gone full length f whether in '. school days or later.: 
As 8 matter of strategy, therefore. I say, go with your full strength and strike 
at your e ~ .. I ':lBy' if any of these, Members 9£ this Government were 
to appear before' 8 se1ection board of the G. H. Q. every one of them would 
be turned down: they ",:ould not be considered fit. . . . 

The Honourable Sir Sultan Ahmed: You will be t,urned ~  algo,l-
Jlr: GoviD.d V. Deshm1ikh: No. Psychologists and psychiatrists· will tell 

you that you are unfit' to lead this country and to protect the interests of this 
country. You, possess a defeatist mentality. You vacate those seats .• nd we 
wilI..ta.ke them over, and then show ~  what we can do. Therefore, I am telhng 
you, do not be so helpless. ' When you S.lid you were helpless and could not do 
Ilnything we gave you the RE'ciprocity Act which you were Ol.Dst- unwilling to 
wield .. " ' . ' 
• Sardar 8mt Singh (West Punjab: Sikh): That is pn.st history . 
. Jlr. Govind V. Deshmukh: What I say now is, enforce this, Reciprocity 

Act. You merely 'say something about acquisit.ion of property and disposing of 
property. How does it affect them? You must apply this in every day matters 
-in the CBse of travel for instance, These people may not desire. to acquire 
any property ~re and have no property here. but they have to .travel every 
dAY: why do" you not put these restrieti0!ls the same way as ~  do? r~e 
nIl South Africans to put on badges saymg they are South Afncans so that It 
may be known, to 'aU of us who they are:- r e , e~ to wear such b ~  and 
tell thev ctmnot use our railways: prohibit, t.hexn from travelling on our 
r i! ~ "'So far', tram cnrs are concerned, I hope my friends will urge thAt 
the m'unicipnl a.uthorities nre ~ e  with re e i ~ South Africa.ns from 
travelling on their tram ~ r ; that 1S a matter of everyday occurrence; I h?pe 
my words will reaoh them. You will realise that it will' have 8 psycholOgIcal 
effect ... 

i~ 0hairm&D (Mr. Abdul i ~,  The 'Honourable Member has one 
minute more. 
~ Gov1nd V. Deshmukh: They will be made to know what ~ i  means, 

~ e  will be treated in like fl1oBhion. As regards .thUf High Commissione.r, 
frqm the summary of hiB -speech ~i  iny fr!etid gave in the last ~eb e In 
Maroh, it' would II.ppear that the Hlgb C mm ~er has done ~  except 
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r ~ ~  .letters whiob. he .re ~i e  and. sending Ii 'summary of something or 
otlier ~  sIde. The ~e e m' Sout,h. AfrICa. for whom you wish to speak ond 
whose ~ere  you ~ t? r e~  haye sOld "We do not. want him". rhey 
know thell' own economIc lllt.erests better. They say "Apply the economio 
sanctions". It is lIot 'you who are going to sufier; they are ready and they 
say "enforl'e the economic' sanctions ", With whut face' can you say "No.':? 
THey are the people who want it lllld they are going to live in that country. 
Therefore, whether jt is by way of remonstrance as Sir James has said ci-
whether it is by way oJ -enforeing some sanctions and expressing our greatest 
4ispleasure and SBving our High Commissioner from the most humiliating posi-
tion in which he is placed. . . . . . . • 

Mr. ahaimiaa (Mr. Abdul Qaiyum): The Honourable Member's i~e is up. 
Xl. GoviDd V. Deahmukh: One minute, Sir. They must be saying "What 

is the use of this High Commissioner here? What clm he do? He has been 
re re~ i . . . . . . , .. 

Kr. 0hainDaD (Mr. Abdul Qaiyum): The B'onour,ble Member must :)on. 
elude 'his speech. . . 

Mr. Go9tJul V. Deabmukh: I will finish in five minutes.' 
Ill. 0hIinDaD (Mr. Abdul Qaiyum): I am. afraid the time is up. There ia 

an arrangement with Parties to that effect. , . 
Kr. E. A. Sathar JI. IIIIIk Sal,: Aft the ohief spokesman of his Party. 

he gets half an honr, Sir. . 
Mr. 0ha1rpwL (Mr. Abdul Qaiyum): If he gets half an hour, thEm J think 

the debate will not conclude.' -
Sir Abdul Balim Ghumiav1: Mr. Chairman, I will not take more than five 

minu.tes. After the sp.ch which we have had· from my Honourable friend, 
Sir Sultan Ahmed, we are fully satisfied' with the attitude which the Govern-
ment intends ,to .take. He has told us ''ery plainly what we can ·expect from 
the Government. As a business man" I would like to mean business. 
Time is money. Do it now. The only weapon Government has got in hand 
to teach these fellows a lesson is the eConomic sanction. Impose the economie 
sanction at once without delay, and then recall the High Commissioner,' and' 
note how the trick works. :Unless Government does that, mere ,~i  of time, 
talking in this' House and explaining to us that Government js very much 
annoyed and aggrieved and want to do ·whatever it can,' will not have any 
effect. Government must proceed in a business like way. Delay' wiJ) be 
suiddal. Apply economic sanctions: Recall the High Commissioner. That is 
the only thing that Government should do, and i~  will prevent Govern· 
ment from getting what it wants. What is the use of retaliation? There may 
be 204 South Africans in India. What is the property they hold in India? 
Noth,\ng at all. ' Whereas we have"got 2 million Indians there in South 
A1rica .... 

'1"hI JIonOaIable Dr ••• B. Dare: Two lakhs. not two millioDlt. 
,.ir .Abdul BaUm Ghumav1: Anyway 2 lakhs as .against 204:. This is' the 

only effective weapon. If Government delays, then, take it from me. that -it 
will spell disaster. Now is ~ e time. Do it now. Sir, I support the am'end. 
ment. 

Sardar IaDt sinp: Sir, l will not take the time 'of the House for long. I' 
c.ongratlllute the Honourable Member in cparge of the Commonwealth Rela-. 
tions and my r ~  go more heartily to the Leader of the House for 
the Churchiliian speech he has made in the House; for the . first i~e. 'fhe 
tone of that speech is clear enough to indicate that the Government of India 
is quite seriouR. I will not addres'il, m';lch words to the ~r me  of ~~i , but 
I am afraid there are two other parties to ,address. One IS South Afnca. So 

'far' as South Africa' is concerned, the tragic word has been spoken and war 
has been declaroo upon South Africans by the Government of ~i . Todayj 
i ~ . TimeR must have been rend by ,the Hop.ourable Member;--where toe 

Ntital YffCU",- has chosen f,o ~  out serious threaUi bot1;t·to the resident. 
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in South Africa and to the Government of India as -well. The paper pointB 
ou t that " the only course left open" to ,the two lakhs- of people--4:ndians "ho 
are resident there-is to go down on their e~  and ask for the mercy af the 
South Afri0l:l.U Government. The Natal Mercury has said that. if the, Reci-
procity . ~ is to be appliea, there will be re ri ~ I personally wish tbat, 
there be reprisals. We will welcome such reprisals. It is only then that we 
shall be able to hit back more effectively against them. This will alsp' enable 
us to hit at the Imperialistic system to the great advantage to India. 

Now, the third party whom I wish to address is His ,Majesty's --Govern-
ment. We now know that the Governmedt ot India is serious in this matter.-
We know also that they are iIi earnest. But after all ,is, said and dODe, we 
cannot forget that the Government of India is a subordinate Government, 
getting their cue from His Majesty's er ~ . If Mr. Churchill is true 
to his word and is sincere ~b  what Ire wrote about, .the part played b~ 
Indians in the development of South Africa-the well koown passage from- his 
book has been quoted several times on the floor oi this e ~ are sure 
that Mr. Churchiil's 'Government will sanction all the measures which " the 
Government of India will demand from them. I am sure that the Churchill 
Government would not compel the Government of India to lose in this WR,· 
which has been declared from Delhi against South Africa. • , 

I will say one word r~ re. and finish. Leir not any impression go abroad 
tbat we retraced the steps which we ha':,e taken. The Leader of the House 
hus rightly said that if the war effort is affected thereby, the responsibility 
is that of the 45 United Nations' and not the responsibility of the Government 
of India. If the Smith African Government have declared war. aI)d the' \VIll' 

effort suffers, the responsibility will be of those whohava declared the war I\od 
it' is for the United Nations'to hring South Africa to its senses. With these 
\Vords, I will finish my speech. . ' 

I 

Mr. If. K. 10Bhi: Sir, the' speec¥B of the Honourable Member for Com-
monwealth Relatiorig and the Leader of the House are a pleasant surprise. QIld 
at the same' i~e an encouraging sign. They show that a grave, i ~ i . J&s 
been created by Field Marshal SmutI'! , action, by going back on his i ~  
word in' the Pretoria Agreement. J r ~ e , Sir, this is. not the first 
time that the South African Government has gc?ne back upon Its word. ~  
promiged in the C~e ~  Agreement. that. t?ey w:ould put ~  greaber efforts 
to raise the standard of hfe of the Indian CItizens 10 South Afnca. The South 
African Europectns complain of the lower standard of life of tbe Indian peoole 
in that country but it is the South African Government which is ,responsible 
for keeping the Indiaps 011 a lower f..tandard of life. They did ~ give them 
much educat.ion. Thev s'Pent ten times m'tlre on European education than' 011 

~ education of 1!le ·Indians. Thev did not giye' Indians the full benefit of 
the 11\bour ·1R.ws Qnd the i~ security legislation which they have. Therefore 

.,it is not for the South Affical1. Europeans to comp!ain of the lower standard 
Of life of lihe Indian and of the unfair economic competition. I' therefore 'feel 
that the struggle- thnt our counfi!vmen' are making in South, Africa is fully 
jUlltified and we from this Legis,ature should give them every support that 
we ean. I am glad that. the Government ·of India has been led into some 

, action on this occasion. They hav. delayed action too long. but when thev !tct 
it is for U8 to re ~i e that at leasti· they have done the right i ~  In 
this connection I 'feel thnt some Members wrongly take the view that ~ e 
application .of the Reciprocity Ant is retaliation. I do not think it is reta.lia-
tion. It is placing both the ~  Africans in India and the Indians in South 
Africa on the same tel'II\s. There is. therefore no retaliation in the application 
of the Reciprocity' Act. This is reciprocity and not retaliation. ' . 

My Honourable friend S.ir F. E: James said that 'the European Group ~ ; 
lot approv.e of the economic sanctions on the ,ground that they m~ come hi 
the way of the war ,e r~. Th& Honourable the Lea.der of the House' has 
pointed out that :we Indians need ~ asBtlme therespoDsibilifiy and .h.f! 
monopoly of, hel1?lng the war effort, whIle others oan do anythingtfJey like '(.0 
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hamper thee war efforl. 1 therefore feel that the r ~  m this· oountry will . 
. join the. Indians in hf'lping the BtruBgle whlbLt the lndiana are making in 

80uth Africa. . 
There· is the question ·of the recall of the High Commissioner. Personally 

I feel'that if we apply the Reciprocity Act and if we also apply the economic 
• sanctions the question of the recall of the High Commissioner becomes a nomi-

nal one. He will have to come back to India, whethei' they send him back 
or we ask hilL to- come back. ·1 fetl1 that the Government of India should act 
boldly. . . 

I was somewhat sorry ·to hear from the Honourable the Commonwealth 
nelations Member that hEl feels that his Powers are limited. Let him ~ 
feel that. It is wrong for him to feel that. The GOvernment of Indiadoea 
not consist of the subordinate officials. Thev -afe the Government of India 
and if they unitedly exercise their influ!"nce' with the··British Government, 
they need not feel ~ ~ their powers are limited. If thll'Y once feel that their 
powers are limited; theu they will not be able to help· ,")ur 
countrymen either in India .. or in South Africa. I therefore suggest to him 

- very- humbly-let him not ~e  that his powers are limited.· He caD depend 
upon the support ·)f this House and the 'People of this country.' if he does what 
the people want. I feel that £he Government of ~  ~  act boldly and 
llake courage in both hands aud then I have no doubt that this matter will be 
~ e  satisfactorily. I suppor.t the amendment proposed by my Honourable 

friend Mr. HOO8einbboy e~. 

Dr. P .•• Banarl_ (Calcutta Suburbs: Non-Muhammadan U;ban): Sir, 
the qistory" of the relafions between the White settlers in S·outh Africa 3nd· 
the Indian settlers .is one of the most dismal chapters in world history. i ~. 

were invited, persuaded Jlnd.cajoled to emigrate to South Afri;a 
, 1'. •• and they helped in a very ~e measure to build up the Ilros}Jerity 

oj. that country. But ~ soon as this oliject was achieved,. injuries and insults 
.-erf heaped on Indians one after another. Indians made appeals, submitted 
rePresentations and pledges wer., given ·and solemn agreemehts ~e ~ e  
at; but no ·sooner were these pledges given and solemn agreements made" 
t.bey were thrown to the winds, and the attitude of tlie White settlers in 
South Africa grew from bad to worse as orie day succeeied another. 

Now, what is the attitude of the pl'esent Government? Their· i ~ e has 
assumed the Wbrst form. .Thisattitude would Dot have been taken liP -by 
South· Africa if the British Government hGd raised its little finger on behalf 
of the sentiments of 400 millions of the Indian people. But the British 
Government did not do anything to help 11S. Now, the question is: What. 
shall we do? We. are left to our own re ~r e ; and I ~ not sorry for that . 

. We are struggling for freedom and. e~ 'we· are able to exercise our own 
rights -and to utilise our own resources to ~ .  'fullest extent, we shall never 
be fit to gam freedom. . . • 

Sir, what, then, are we to "do? What are the different methods whicb "-
are open to us. at the present moment? My Honourable friend' Sir Frederick 
James, who is a veryplessant'IIlannered gentleman, in a half-hearted speech 
~ e e  that we should re.rnonstrate Bid make appeal.. But he made it 
clear that ·that waR not· his own viewr l:lUt the view of the European Group. 
T am very sorry for the European Group. They are supposed to be the lovers 
'If freedom, but in this case what do we find? We lind that they are R ~r  
f.o humilia.tions being heaped upon India. Thev have Dot ever· Uftedtbeir 
little flngers to help U8, although they enjoy all the benefit.s, the rights and 
privile!?es of Indians.· 

IIr. HooIIelDbIlGf A. LalJI .. : Much more. 
Dr. P. •• Baaeitea: YSB, much more; r stand corrected. , 
Now, wnat are ~ ~  open to us fa ·dp.s1 with the present Question? 

1.3!!t yeRl' b~ BeciproClty Act was pasaerl And \f'e have heen told h" t,hp. 
ltonoul'&ble !.Iambfit' for C m e ~  RelBtions-I do pot lrnow· wbether 
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. that ~ e is an appropriate one, be~ e weare not ~ in the C m~ e~  
and stui we have Ii. Commonwealthlielations Member-that the ~ r  
'Aot 1ul.d been put into toree aud a. Notification had been p'ubbshed in the 
Gazette. Thls wus done only two days ago. Bet.ter late than never. .But 
what .JUore call we do i' We' can entorce economic sanctions as rigidly as 
possible. There at'e 's\lme who' doubt thE! efficacy of these econOUllC .sanctiolls, 
but it appears to me that the question of gain or loss does nm ariBe e~ 
the honour and re~ i e of a nation is involved. Therefore, let us not hesl-

~e tQ avply economic Banctiol1B \\>ith the fulleBt rigour. It has also been 
m; ~  that ~ application 9£ economic sanctions would' impede wor-effort, 

LUL that is !Jot, UB hail been .pointed out by the Honourable the Leader ~ .. f 
tlltl HouRe, our responsibility. Thut is the rewonsibiiity of' the Bl'itish 
(Jovernuwnt und their ie ~ We ure not intending to hamper the wac-
effort, but if through their action or inaction war-effort is ~ e e , !Ve' Are 
not to blame. . 

~ , the e i ~ is whether' we should recall the High Commisl>ioner 
01' not. It appears to me to be pla.cing ourselves in a· most nunulia.t1Og posi-' 
tlOn to retam our representat,ive 10 t:!outh Africa when all liorts of i i ~ie  
uud hUllJ.lUatlOns ure bemg heaped upon our coUntrymen in that place. I 

'1'heretore, we should not have t.he least hesitation in recuhing the liighCom-' 
wiHslOner. Ana as my Honourable friend t:!ir 8yed 1l.aza Ati points out, ~ 
High COUlIllissioller. has not beeu able to tender any. substantial a.ssistance to 
the lJl(hun' cOIluuunity in t:!outll Africa. Why should we, therefore, heSItate 
to recmll the High Commissioner. If we recall the High Commissioner, we 
will vindicute the honour and prestige of this country. We shall tell ail pMple 
that we do not want. our' .tf.epresentutive to be there to be humiliated. Wa 
will raise the prestige and ~ r of our ~  and we shall also be !lble 
to raise. our heads high before the world. . F'or. these reasOns I BUppoft the 
amendment which has been moved and I hope that quick and' immediate 
uction will be taken in all these resp.ects .. 

Na.wabzada ¥uhammad Liaquat Ali Xhan: Mr. Chairman, this is not the' 
first time that the question of degradation of Indians in South Africa has comp 
up fOI' diHcussioll before this Honourable '\f:ouse. This is not "the first ~e  
t,hut it hus been hrought hOIllt;) to us, Indians, that II siave country has no 
place in this w'JI'ld anywhere. 1 feel that the time 'for speeches is over. All 
these speeches in the past. hnvedone Bome good by' bringing home to() the Gov" . 
ernlllent of India tho true sentimeuts and the real feelings of the peoples (,I 
Iudin, as has been endent from the two speeches that have been made by 
the two Honourable Members of the Government. I have, not heard auy 
speed!. m . ~b  anyone who has tried to whittle down the effect or mi i i~ 
the consequences of the new ordinance that has been passed in South Africa. 
Therefore, it is evident, that with regard to .the injurious effects of thatordi-
nance there are no two opinions in this House. The view that t1he European 
Uroup has ; k~  with re ! r~ to this motion is that while ~ deplore whnt 
has happened m South AfrlCa, tbey feel that the., application of economic 
sanctions or the withdrawal of the High Commissioner will not be in the 
interests of the' British Empire. . '. . 

[At this e~ Mr. President (The Honourable Sir. Abdur Rahim resumed 
the Chair.); . ' 

I am purposely not using the words .. war effort" but I amusing the words 
.. British Empire". Sir, this is not the firsttime'-that whenever we, on' this 
side of the ~, Mve raised any question which is of vital importance ro 
the peoples of thlscou.utry, we have been confronted with ,this war and the 
consequences which aUYRction might have. on its prosecution. t f;a.y, Mr. 
~ i , damn your war efforts, and .damn the British Commonwealth 

of Nations, if. ,my_ position in th!1t Commonwealth .is to be th!lt 
of hewer of' wood and drawer of water.. I am i er~ e  in your 
Oommonwea1th only to ,the extent that I enjoy ~ same freedom,. 
the eameprivileges Qud the same rights as every· e~. ma.n in this 
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worlo is \ntitledto enjoy. Hut if J~ helpiJ;lg )OU to nu,intBin that Common· 
wealth Dle!Ws degradation to my people, abrOad, then i say ,the sooner thil 
COIlll.llOnwealth of llritish Nations vanishes the better it would ,be not oo1y for 
lndia but tor the peubeof the world. Sir, wbat is tbe UBe of e ei~ the 
people by exwessioos like! . Commonwealth , and so on? • To me it seema ~ ; 
the meaning which is attached to the word 'CouulloRwealth' by the Whit. 
races is toot the wealth of the world ia ~ir common property. That is the 
only meaning that they wish to 'put OJ} the ,word, ·Co:QlIDonwealth'. ¥1 
Honourable friends of the European- Group feel that you might not be able 
to put sutlioient preBBure by' the methods which have been adopted. I eay, 
yes. We I.night not. D,ut. a country ~  impo\CDt, if a ~ r  ia not ~e, 
thelJ. does l.t e ~ that .It should take lYlDg uown all the. lD8ulta that may De 
heaped on ~  nation.lls III any part of the world 1 I am not free ,to declare 
war ou South Africa, but I am certainly floee to do as much damage to South 
Africa 8S I poBBibly can. '. ' .. 

i~, my H0!l0urable friend the Member in charge \ of . the ComIpOllwealth 
Relatlons-I think he should ask the name of bis Department to be changed-
has told us that the Government of India have applied the ReciI,rocity 
Act. Sir; it is good as far as it goes. But without the. application of 
economic SaIictions, it is no Ilse your ~i  t!tis action. I entirely agree 
with .. Itty Honourable friend Mr. . Deshmulch that unless and until you 
are in real earnest about this matter, you should not have taken this aotion, 
because if your intention is only to show to the people of this country ~
*he Government of India have done something, then I think, by this action 
of yours, you .have dpne incalculabie harm to our nationals in Suuth Africa .. 
It wip only irri~ e the whites without e i ~  them in any way. The 
action which is required f9 be taken should be such as would affect South 
Africa. materially and financially. I go further and ·say, Mr. re i ~ , that 
the United Nations have made India their base, main base for operations in 
the East. The e~e  of India should tell His Majesty's Government 

,thlit it is a fit case for their intervention and if His Majesty's Govet'Jl!Dent 
JUe not able to put pressure on tbe Government of South Africa, then this 

er e ~ if 'it has any responsibility to the people in this land, should tell 
them that India will not be able to give uriy further help in the prosecution 
of ~  w.... ,These are the methods by which ~  can bring it home to those 
people as to .,hat India really feels, not by the method of' applying half· 
hearted mtlasure, known us the Heciprocity A(!t. I SU8mit that even if,. after 
the applicatibn of Reciprocity Act, there was no demand from this side of the 
House for the recall of the High Commission,er in ~  Africa, the .Govern-
:D(mt of India in {heir own interest and in the interest of that' IIian who is 
UIere as 'your High Commissioner should recnll him. When a country is 
hurt, when a country is insulted, this is the .first action that any free country 
takes, uamely. to recall its representative from that ~r i r country. I 
subfnit, Sir, that under the ,Circumstances, it is not only futile but it is 
degrading to keep tberepresentative' of the Government of India in Souto 
Africa. Sir, I would go further and say that if the Government are really 
tu earnest, the Honourable ~mber in charge of the Department should come 
forward asking fop ~ amendment of this Act, the- Recipro\:sity Act., Section ~ 
says:' '.' . . 

"Any directi06 made by tbe Central GovemJllent, onder _eCtlon 25 impoUnc dilabiUtile ju 
respect of entry iato India or travel or relidMlC8 in Brit(lh India npon perlODl domiciled ju 
.. Briti.h ro--_ion .hall not, until tbeexpiry of lIix mont.hl after the termin&tioD of the 
~  ho.t.ilitiu, af,ply to any. perlOn domiciled in t,hat Briti.h pollllsion, Who ia a mlJDber • 

of the armed forcu. " . • ' .. 
I say, Sir, I do not WQnt any South African to be in this country whether 

be is in the armed forces or otherWise. A man who belongs toa nation 
which·day in and, day outia treating my people inhumanly haa ~  right ~ b8'" 
in ~  army 01' in my country, and therefore I suggest, that the Honourable 
Member should in ie~ of what has happened' come forward asking for the 
Ql.eDdment of t.hia Act .. We ~ not want anybody here to proflect our oountl1. 
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-:Ho,",: can, e~ protect the country of a people whose nationals they !Ie tol'eai-
wg In this dIsgraceful munner? Sir, I again' appeal to the Government, you 
'have taken some tlctiOJol, do Qat any longer be"hal!-hearted 'bout it. Go aheud 

~  IIpetd and you will have the support of' every mlm, 'woman and child iu 
"'18 eountry. • . 

Mr. Bhulabhal J. Delli (BoDlbay Northern Divisions: .. Non-Muhammadan 
1tural): Mr. IJresident, Sir, in 'rising to support the amendments that have 
!Jeen moved us "l'eg,u:ds the i er i ~ of the question now before the House, 
1 am detlply gratitied .to find at the terms in which tha..t Resolution' has been 
accepted, at all ('vents, by the non-official. MemDen of thi" Hou!le, barring 
the ~ r e ~ Group, and supported not in half-hearted, but full-throated 
language even by the Leader IJf the House.. The queation DOW' !efote jib-. 
House is indecd a vf;ry old issue, even before the times, t:!ir, ~ you were 
the Leader of the Opposition in this House. Ever suice 1870, I find it. recorded 
'oy a t'onuoission, thenappoiuted for the purpose of investigation into the 
conditions of Indians in Natal, tha.t the ~ ri  of the white colonies are 

.opPQsed t.() the presence of free IndiDlJs 8S rival and competitor' in agricul-
turll or commercial purposes. That. Sir, is the beginning of this disgraceful 
'ltory, 'I'hut was the infection tha.tspreaci to the Transvaa.l in the course of , 
some three Qr fQur years thereafter. And thenceforward it ha.s happened in 
the histQry of this countl'y tha.t· those ",vho were domiciled in !,reign l!Wds the-
uovemment of .this country has fQund' itself entirely impQtent to protect 
Jnueed reference has been made to ~e new denomina.tion of the Member in 
charge of this particular measure. At one time I was familiar with the words 
"Member for IndiAns er~e . I thought tha.i 'WI\9 good- enough, neutral 
enough and, respectable enQugh. Bui. to call him the C m e~  Rela-

. ftons Member is an i ~ i  against which l' wish to ~m i ~ protest. 
1<'or it 18 perfectly true, as' I onc(' pointed out in this House, eveh more thun 
whllt my Honourable frit'u. the Deputy Lpader of the Muslim e ~e Party 
said today, that of all the countries in this world us I look round the only 
.. common wealth:', tbf:' w6!.lth that is common property of all those who 
wish t.() exploit is poor India. Every other country' has a' special wealth -cjf 
Its ·own. . ~ i Calunot enter it, yQU cannot leave. it, you cllnnot trade in it, 
much lells can you ever be a .i~e  of i.t. That" is t.he condition of the legis-
lation of aU the countril's of this world except thi:! poor ~ r  in the hands 
of this present Government after a period of 150 years and after the experience 
which ! ~ e hald with reference to the Indians 8S they are being treated 
overseas. 

t:Jir. so far as the Illdians o.ver&tsas are concerned, - the problem of South 
Africa has now raised. a much larger issue than .the mere issue M the Pegging 
Act under e iJi~ or the Pretoria. Agreement or the m~ er in which it 
has now been broken. The issue now raised is, what.is going to be the posi-
tion of Asia.tics as they are d.escribed in the Pegging Aot, imd particularly the 
Indians, m. the future of .the world? And tha.t is the way in which I want 
this issue to be considered by the Goverument' of InQia, unless they. 'are pre-
pared to tell the House, which 1 hope they are not prepared to· do, that in 
future whatever happens in this wa.r, whoever wins or whoev.er loses,-and I 
trust the Britisher hopes to win, the position 80 far as Indians Bre concerned 
is going to remainexacbly the SRme i ~,!i  Britain Bnd i ~ . i  the rest of 
their . colonies, let alone the foreigners. If that is the position which we are, 

. going to get, all the eloquent words that are here utterea with reference to 
post-war. recobstruction and post-war rr e~  had b~ ~r not be '!.ttered 
in this House at 1\11, if indeed all that post-war reconstructIOn means IS that 
tbey • are going to re ~ ~  India in. ?rder ~  Britain may sti!l ~em i  in 

• the same dominant posltlOn. ?y' e m~ thiS land.. ~ ere ~e It IS that I 
ean well understand the posItIon that my Honourable .fnend 811' !- E. ·James 
bas taken up. He hos htid the tElJl1enty to. tell thiS HO,!Ae, ~ k ~re, 
there are two things which you have got to cOItslder. One. thHlg .!t. what wipyou do tor wattle-bark?'" I suppose my ~ r b e ri~  
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knows that Illdiu tanned hides ~  not wattle-Lark, loni. before thtlot word was· 
~  to this huid .. Hut be ~  not do tiny hU1iter. J myseH k~  ~ ~  ' 
-hlit of exports and 'llDpIJrtli of ~  und I venture tbsay that tiou'th AfriCa. wlil 
tie less able to do without India thllilJ ndiu without South Africa. So that lethuri 
understand that Ulig. kilid of hilif-heartcil and eeb ~ eti'ort to remind Indians of 
tho position in which they ure i~ not going to lust any long-; th'nt if they belong-
~  this lalld, if ~  wish to be settltH'S in this luud alld to lie culled neigh-
bours of this lund, their attitude will have to alter. bere und ilOW and 
luuncdillt,dy; that it is not merely ~ question of;eeonomics any longel', it is U 
rt:al question of freedom uud equality' in the brotherhood of mankind. ~  if 

- ~ , are' not going to occupy that pcsition, then,-to quote the words (){ my 
liullourable friend Nuwubzacia I.iaC}uat , ~  ,doe!! it matter to UN 
wbat happells in this war'! it is wi very well to frigbten us, ·as used to be 
done at one time, by saylllg, · ~. what will·happen to yOil if we loseT' But 
what" will happen to you if you lose i' Have you oonsiderM that problem and' 
have you considered the position tod"y, of not allying yourselves with Indians 
in every question that concerns the Indians in the complete and fullest manner? 

, That is .the appeal: I make again after several yeare to my friends· of the Euro. 
pean..Group. BIt the question is Dotmeraly adch-essed to them, it is addressed 
to His .Majesty s Government. At re e ~ on 8Ccountof the large' iss'ue that 
bas 8l'isen,-and in away out of evil co&eth good,-it is just as well thllt 
Ut.neral Smuts, the' ~  of· Mr. Churchill throughout. the period of, this 

-war, has beeu quoted, Imd ~ has had the temerity J.o tell us what can be 
done and what e8ll1'l0t 6e dOlle. Sir F. E. James iailed to quote the rest 
of. the speech which General Smuts made, and I will quote the. last wordt' 
there: • • • 

"White South Africa" (W -A-i-t-e) "ill big and IItl'OOg lind boneat enougb to do jUltio.'\l. to 
all rad!8 .xad aU- coloul'll and we ahaU do ~, r e tMlc·u:ora.j:-"and we .ball do IIG 
taking into OOIl.iueration our kuown 'attitud" ofaeparatll1D1. iD . bOlllliDg work eirel. aDd 
"lOCiat.ionl. ,. _ . ....-

No greater iUBult could have been offered to the Indians who ~ made 
at all events Natal what it \S. Figures are known to this House. There are 
lY5,OOO domiciled Indians in Natal alone ~ r  us Rgltinst 205-,000 EuropcuI,lb, 
'l'berefore it is that-though there are only 20 thoull&nd' ill the ntlxt colony, 
eleven ill the third and nine in the Orange Free State,-we know exactly what 
the issue is.' The issue is not one which is mEltely confined to· N atul in itll 
eftect !lnd in its consequences.; And hence it is ,that it ;8 up to Uj;l to cODflidel' 
the questiOn of whm-e we stand today, When we, for instance, said in this 
House lIome <!rears ago that. the witt' was declared -against our will &Dd aguinNt 
.our t'Ol)seut we werp told "Oh, that is all very well" but we have 40l1e so to 
IJrotect you ". If this ia what is mtlant by protection, it what' is meant by 
Fl"otection is 'that 80utn Africans are to be e r ~ , that all countries where 
Indians. reside are to be encouraged. that they are' to bQ pampered, that they 
arb to ·bEf Battered and fattened in order that WI! ,may bleed and :fleece for 
tb8m'""""':"they- are very mudi mistaken. The time has now CQID8 when we must 
recognise and realise what ~ r position is going to be after the war. It is not 
a question of Baying, "Ob, yes, on some future distant d,ay we shall·declal'e 
you a dbminion". The time has now come to re ~i e the issue as a living 
iasue here and now. Andhenct! it is that from mallY other places we hl\\18 

-demanded that in 80 far 8S the freedom of India is concerned, it is 0. matter 
ee~  here and ;npw. .India is being JDade the basis of .operations and 

UJe question it not merely whether or not the Indians in South ri~  will be 
'sllowed to buy or occupy land in particular are8S. That.' is 1T!erely a test of 
the question. You are aware of what haa happened in the history of that. 

,unfortunate South 4\frifsan legislation, apart from what happened iu the year' 
1870 and the ei ~ ie  and the nineties., The questil)n oame ,up first, thRnk 
God. when that country gave us the-fim real me8s.ure of our fight for re~ m, 
It was there for the Brat time that Mahatma Gandhi wasahle to ~, the real .' .. . • 
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iS8ue of. self-re8pect of subject races. It is he who fougat ·aga.inst General 
I:iQluts himeelf, and it is Genqal' Smuts who iu 1914 entElred into what i!; 
knowu as the Gandhi-Smuts Agreement which is .the charter' on which tht! 
indians, sUbject all they ure' to rC8trictious, still base' their rights toda.y. . The 
'splirk that CRlJle to fir(' t-hut day IS goiug now to devll,,;tute other lRUda. If the' 
freE>dom of this country is n<lt goiilg to be achieved here and now, what h;' 
tbiM wllr being fought for? .I3rit.aill says she, must be bee, Germany shaHoot 
('ftend.athf>m or tmcroach upon them. Thut is perfectly true, but you cannot 
have '1ibstruct ideas, 011C freedom for vmlrselvl's arid another freedom for the· 
rest of the world! • .' . " 

.!l'bir; is n world wllr hi its t,rue st'U1>C of the ternl. AIJart from the fact that.· 
it encirclcs the world, it h,lS a greater ~ ;i i. . If China is to,. be one of 

- the powers that is going to ph\y a vital part, ill saf"gwudillg the future. security 
and peace of the world, do you dpect that the rel:lt of ~ m r ~, if it remains 
subjugaJ.ed, is goilJg to end the war: not\\:ithsta!lding the fact ·that this war may 
be won? Do you really believe iu your heart of hearts that Chirtll. is really to 
1iIell the rest of t·he world? If you think so', I am afraid you ate very much 
mil:ltaken; .vou are also miRtaken if yos think that the Asiatics are any longer 
going to allow t.hemselves to remaiu as subject· racea of the world. If you' 
are fighting the waJ!! merely in the sense that you are going to raise your dignity 
higher and higher in the eyes of the world, by aU means do 80, but don't tell 
us it is our war. It will be only" our w81 if' you, here and now, tell us that 
you and I are equals, dint ,Vou are.s re~  as .we arE'. ,It is the only thing 
which is important, J18mE!ly,. that the European people of the world should pro-
claim freedom for eVl·rybody· and- for this land., This is the real, issue which 
hall acquired much importancl'. It is not u matter 'of l'E.'csJling the High Com-
missioner. that ill a RlIlalI measure. I can understaud what exists in your mind. 
but I CIlDJIOt understnnd the mind of an;v Membpr who says we must consider 
how we can recall the Commissioner. Does he remember that if the .freedom 
of- 8 single lIRtional of any of the r e~ rie  was concerned, their own' 
Ambai;1l1ador would be reC'alled next mOt'ning? Does be remember that the 
breaking of diplomatic relutiolls ig only a step to the declaration of war with 
that oountr.v from which ;V0ll recall your Ambassador? It is true a,nd I fully 
Rppreeiate it ~  we p.r'- not in 9. pos;tion to declare r er ~  is the 
reaSOn why they are talking in ~ language i:Q. which they do-but whQt docs 

· it matter whether it.is 50 or otherwise. So fur us we are COllcerned, we cannot. 
be 8 ~r  to any diplomatic relfltioDIi with a country that has no respect. for 
my !lationals. What does he ~. do? I have no ~  corner lot' any parti-
cular individual. He is generally unable to ~  anything to the Colonial Office 
or to General Smuts, qO he comes and bulliE's us 'why don't you ncoppt this 

· or why don't YOIl accept thut'. ~  is f.he only ~e we can make of that 
Agent. He gets correspondence from the Government. of India and "he ~ e  
from one white house, dark house or black house to another in which other 

• pl-lople ,are housed. TherefOl'e, iii so far as 'the three measureslJ,t our disposal 
nrl:'. concerned, Sir. it is our necWJsary duty that we shall apply. them. 

And to take' thl-lm, r~ re, in 'lrder, ill 110 far as the R.f!ciprocit,V Act is' 
concerned, it should he made no excuse. The 5th Seotion, to which my Hon-
oura,ble friend referred, should be made no Elxcuse to tolerate any individual 
with a greater freedom in my land ·than my own countryman is enjoying·thet·e. 
After alI what is ollr contrihution? Two million men ~ heert raised in this 
country. They arc good, enough to fight so far as the·security of this land 
is 'conoerned. No doubt it is trul:l that they haVE> imported some otherl:t to 
fight along i~  U9 in ,ordll' that it may not be said that we were alone able 
to defend r~e e . 'That also I am awurl-l of. hut it is TlerfE'ctIy true !llso 

· that- manv excuses can 'he made in the lIame ,of \('ar eITort. Nobody is more 
anxious tha.nmvfle)f that we, shonld make a common effort ~  fight for the 
cause of freeilom; but ~ i , as.J do, --here .after a littl-e more than five 
years after the deelaratio.:::. of war, we demand that it. !lbould be clearly under-
-toed that we shall fight fore: ou" re~ m as much as we ha.ve fought. for th ... 
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freedoin Qf others. There.fore, I say that if 'they ~ i e to think in tflc 
terms they do in South l\frica-.:that we are an inferior race thnt they cannot 
. ~J~r e a lree IndilUl, equal.in ~ re or ~mm~r e i  that laJ?guage which 
~ IlS uS,ed III the year ~,  JS gOlDg still to be the governing sentiment !Jf the 
~ r e  QS a race or Europeans as a body, ,then I may· tell you that there 
18 ~~  ~  be no peace, notwithstanding that this particular war may be won. 
~ thmk It ought to be reoognize«, everywhere else and should be re ~i e  
tieJ!e and ~  t11at t.here cannot be hny peace 80 long as' tile wortd consists 
of two' portions' 'bne l,art standing us a victor to dictate peaoe and another 

,pttrt standing as their subject Wes. 
'- I .... .,.' 

Look. at tl}F. map of .the world. riC ~ ere is no colour of European' 
CC\Ultry which ill not r~re e e  tbere und they hope to retain that 8S a part 
of thl:\ir dominions, whether it i~ e i m or wh.her it is Holland or whether 
it . is France or whether it is Germany-I hope they Will oome to terms with 
them in some mllnner or other-and of course Britain. If that is also going 

, to be the history of occupation of the rest of Asia, well, you may be quite 
. sure thHl. whatever may be agitating the world, the world i,; not going to stand' 

. stUt. . The world will not and caol,lot t.olerate any inequality between maLl Bnd 
man"in what is now called 1\ highly civ.ilized condition. In other, ~ r !, India 
and the rest of it, Burma, which- 'Y0lt are going to conquer-that. we are going 

~ fo conquer, if I may- be permitted to .y 80; with.a little modesty or im-
rnodesty-and Indo-China and all the rest of it, ill going still to be the hunting 
ground of FMropeans-French'.in one place., EngHsh iii the other, and a little 
furfher South 'the Dutch m Java, R!ld Sumatra,--iW that as I look round the 
world I do not SE'-e any ~ e in it, not unles!! nnd until the,\' ri ~ to the stature, 
real, genuine and honest, ne.mely, that we stand for democracy, t!wt we fight 
for democracy, that we wish to see every human being free ill bis own land . 
.. Peace in, the w6rld and goodwill to 'all" is ,not enough. That you recite 
every Sunday, but that is not enough. It has to be translated. into action, 
it has 10 be translated into life, it has to. be translated into sacPifice every dft:\' 
of, the wet\- ~ r indeed I have rend during ,the- last fer months a ~re  deal ot. 
controver,sy gomg on. 

Thev sav in the country to which my friends belong and who are Ilt present 
i ~  i~ this land, ',Remember that the standHTd life is to ~e maintained, 

rememher that thllt ~ !m r  of lifl' will depend on trade, remember that we 
have to inerease our trade even in e ~  of what it was .efore the war'. "Te 
remember uli thr.rt, But I began to ask niyself where do I come in. That ill 1111 
vel"\' well, hut where do I c<}luc in. And ~ question so far as this Housp. is 
cO\;cerned is-I am very giao that they have almost directly raised this jl;!!UP.-
why should tllE'Y tf!ll UII if war effort RuiYers, bere ~re please don't displease Africa. 
Have :,"ou. had the courage to tell .Africa that war etlort sufters? That is the 
attjtude of every mnn who is either a part of that Government or a constituent. 
part ill the con>':titntionul sense or ~  part of tile GoverllInent in thf:' racial se,nse. 
You come to the !!ume BTlRWer. W Ilr eftort is good, we wish to .win, but if liberty 
is not given to Africa and Asia then you may be quite certain that you ""11 not 
have peRcc in this world. YOIl will only have peace and lasting penct! not hy 
accutnulaHng ~ m  of two or three powcl'B--'I supp0l!e in Ol'der to please the 
Asiatics they Any China .is going to bo one of those security powers, it is all 

. right to say that but it is r ~ to plBn like t.hat-but by liberating other na.tions 
of the wQTld. Other races of the world wi1l have a grent deal to sny pefore real 
peace '.!Orne",. Th£'l'cfol'e, I say thAt in so fnr IlS the two amendments before 
the House are concerned, we e e r~e  support them. We derpand that 
.with regard to the he.lf-hearted slml3tion so far as the Reciprocity Act ill concerned. 
therf> mURt be nn immediate amendment to seCtion 2, we demand that t.he 
Commissioner b~  he immediately recalled. There is no time to lose in 
giVing effect to this. While this House is yet conSidering it, the Nata,l Council 
has ~  the decency or i e ~  01' courage or whatever mood you may, likE' .to 
call It, I d6 Dot know, to pass that Ordinance 80 that it will be taken as, !Ion 
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,"cC'omplished fact. Let it be remembered that there are mallY aCcOmplished 
(aete to which Indians have bmi ~e  but the time has gone by when Indians 
wiil not submit'to what I call accomplished facts if the peace of the world is to 
be imperilled thereby. Therefore we alsQ.,askthat in so far 118 economic sanctions 

.are concerned, they r:;hould be applied forthwith. As for any further measures , 
that are concerned, it will be later on for us to consider .. It will be fpr us to 
consider to what extent we shall participate in this war, ~i  to jl. great extent 
is a war for the perpetuatioll of our domination. Therefore it was that unless it 
was made our war we shall not be made a pl1rty to it. And the issue renl8lns 
-to day still the same whether we are parties to the cOlltim!ation of our dODlina-
tion or whe.uer we 8re parties to OlJ1l own freedom. On ~  e e~  the issue of 
thl' House. . 

Sir, I support ~ amendments. . 
Mr. Prea1dent (The Honourable Sir Abdur Rahim): I ~er  frolll Mr. 

Chairman. who was' occupying ,he Chair before .I came in, that it has been 
arranged that after Mr. Bhulnbhai Desui, the ~ er of the Opposition, Dr. 
Khare is to reply to the debate. . " 
, Mr. lI. Ghlaaudd1n (l)unjab: Landholders): 'fhere is plenty of time yet, if 
you will allow one or two more speakers. , 

lIr. Preatdent (The Honourable Sir Abdur Rahim): Dr. Khare. 
The JIoDourable Dr ••• B. Dare: I Rm grateful for the sense of appreciBtioJl 

to which general expression ha.s been given in this House., Sir, I do not want to 
flatter mY!lolf or to pat myself on my back. 'I have done what I could within 
my limited power Bnd .cel'ources ap.d I also realise it is preciolls little. I have 
made no secret of it. I have compared if to 8' rubber nipple without milk.. So 
there can be no twO' opinions on this matter and I may further want to add that· 
so far as sentiment!! for India's domination, democracy, opinion of the world, 
raCial discriminaf·ion and exploitation ann sovereign equality and what not have 
been expressed, I am in entire agreement with !lily Indian ~  calls himself the 
Bon of Mother India. I do not make n vain boast. I have said so ill my speech. 
I wish, Sir, that India could have be('n in the position of declaring war against 
South Africa here Imd now. Aa my friend the Honourable Colleague from 
Bombay askf'd, why not wllr? But hc is non-violent. I am not. Yet it comes 
from him. It is surprising. 

Dr. G. V. Deehmukh:' You should know lietter. 
The Honourable Dr .•. B. Dare: Sir, I wish India was fn'e to declare war. 

H8'd it been so, I Rssure t,he House thnt I would have lost ~ time in tnking all 
the arms and implement!! available Rnd invading that country and perhaps being 
in the forefront. Unfortunately, it is not so. We are all aware that Wtl are .. , 
politioally subject people.. You cannot blink at that fact. . (An Honourable 
member: "Why not re i ~  For this subjection every Indian, including the 
Members of the Oppo!!ition, and all our ancestors, are responsible. They cannot 
single me out for that blame and if they want me to resign, I Bsk thE'm: 
What has brought you back htlre? After all you· have come here. You know 
your limitations. You know your Leghilature is not a Sovereign ~ i re; 
yet you hII'Ve ~e. back here to do se.rvice within those limitations., I have 
come here to a slmtlar Government, Blso .to do service. 

Dr.,G. V. Deshmukh: We are only a Dunkirkl 
\ fte BODOurabl, Dr, •• ,.~ Kha.re: Reference, l1.as been made about the with-

ckawal otthe i ·C m~i ~i er. I have alre-ady told the House that we have 
not yet reached 8'hy decision one way or the othlO1r. The question is open and it 
can appear. to;,anyb9dy thnt that ~ be the st.pp. There is nJthing nl'lw in 
that. It oceUiTed to me nlso, ,;,~;. I take'it that IIJt!I the Honourable the 
~e er of the Opposition has said, t,hat immediately we withdrllW the l.Iigh 
C mmi i m~r  we declare war, but we are not in a position to do that, 

Kr. BOO8tinbhoy A. ,Lalliee: What will happen? 
The Honourable Dr. N. : ... J[ha,re: Thetefore, it is not worth while to take 

any hasty deciRion. After all we have to see how things develop and be circum-' 
spect about it. T,hese i r ~ and re-entry. measures ~ ~ ~ee  ~ e.  in 
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• y the Opposition. ad ~ ~ ,!,. ~be . may ~e e the OP--Fsition Members but 
I do not thinktbls pohey has achIeved auythmg· at all. 'l'herefore, I would not 
like to be the lmlghing-stock of the world as they. huve been. 80 before 11.11y 
withdrawal takes place. I will have to think twice: That is my attitude. . 

SG fllr as my frieiui, Mr. Hooseinbhoy Lalljee is concerned, he hll'B only made 
one point that the reasons for the issue of the .ordinance in East A,frica jII'8 not . 
kue, There is no scarcity of allY fbod, etc. In my opening speech.! said: We 
have conveyed to them t·hllt the Oovcrnmellt of India do not hold that there nre 
auv. valid renso!is for the OrdinaJlce. So he h:.rs mode no point nt all . 

.. So' far us my friend, Sir . re ~~ k James is concerned, Ido hot want to suy 
anything becnuseSir Frederick BJld Sir Sultan have cancelled each other. . 

I take very o;trong objection toO some sentiments expressed by 'my friend eir 
Raia Ali. He has expressE:d doubt sbout the i eri~  ~ Government '.f 
India in this matter. He has said it is only lip sYlPpathy. '1 hope I am correct. 
If it is eo. I repudiata the whole thing with all the emphasis at mycommnnd ap.d 
with the contempt it deserves.· 

Sir Syed BaIa All: Why did you not enforce SRJ)CtiOl)8 188t year? Why wElre 
you waiting for eleven months? 

'lite Bonourable Dr. If. B. Dare: I' am Coming flO that. Do not be im-
patient. . 
~. Abddl Qli)'um (North-West Frontier Province: Seneral): Let us hear 

Adolphus/ . . ' 
MaulYl Muhammad Abdul GhaDt (Tirhut i i i ~ mm J  Don't 

spoil tp.e effect of your speech I . 
!'he BonOlU'&bll Dr. If. B. lDIare: My HonourabJe friend Sardar -Bllnt Singh 

hRR 'poiut-ed out that er~ o.re likely to be reprisals against Indians as well 88 
against the er ! ~  of India, nltl}ough I do not know how they can take 
Imy steps, against Government of India. If tlwy are going to invade India we 
will welcome it. Therl··ore. I still maintain tlJat we should watch and see what. 
rcpri..'InlR tliey will take upon Ollr natiobllls. Perhaps they. may themselves find 
it neCE.'R'5nry to declnre our High .Commissioner 1'61'IOnO non-gm.tla. If that 
happen!! thpre will be no difficulty to recall him. 

StrSyed Ba" AU: Waiting for him to be kieked out. 
fte BonolllableDr .•. B. Dare: There ill anothel' inaccuracy which has 

crept into the ~ e  of my ~ r b e friend from Nagpur, Mr. Deshmukb, 
,to which J am bound to refer. When' hE' ~e erre  to' the application of the 
Reciprocity Act, how it was brought into being, etc., I think he gave us wrong 
history. He said that tho Government of India were unwilliIl$f eun to accept' 
that m!"'aRure which we passed in this House sometime in 1948. 

Mr. ~  V. Delhmukh: That is quite oorrect. 
ft. Honourable Dr ••• B. Dare: The fact of the matter is that the measure 

. of my H.onourable frit>nd which was psssiid by this House ~ incapable of b i ~ 
br ~ J  intr> rorce. When I took .charge in May I found that that was the 
position after.J h!Ul got it examined and I lost DO time in bringing betore this 
H:ouse the amended mes!!ure in .J uly which this House passed. They will. thus 
see how far tbp r~  o! lm\\;llin!'mf.'I!& and delay can be sustained. I am afraid 
!'ly ~ ! r b e !riend is not on strong ground hi view of the seqUf'nce of history 
lD relatIon. to thu; me~ re. '. . . . 
. Then. Bil', the matter of W'8r effmt was mehtioned. The Honourable the 

'Leaner of thp House has gone far ahead of .the r b ~;· . e Member for 
Comn:lOnwenlth ~ i . -As fnr as I, remember 1 simply said. if you think of 
!."oin!! f)llt. of the Cr r m ~ .  we may perhaps fall from the frying paD into the 
fir.t> .. It is 8 maxim known to al1 of ~.. Its itnplications, are well ·known. I do 
not think nnv f11rther Atnpli't1cation iRneceMAry on that point. 

My i ~ Mr. N. M .. To'lhi hl\ll charged lis·wjth debtying actio"'} amnng several 
other thing!!. T do not ·'mow ·that t am mliJty.')' that charge I have taken 
great pains to Ilxplnin in det"il what transpired ~e ee  us and .. ~  Amca in 
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the course of several months. I have given dates. The House will consider 
whether in the course of negotiations it is at all proper to bring this Reciprocity 
AatintoO ,~ . Would it have in any way helped the negotiations? Before the 
nogotiations aotuallyfailed, as they ultimately did, was it at all wif!e to apply, any 
act? If you oonsider the matter dispassionately I am sure you will QOme to the 
S8me conolusion. . . 

Another point made by tny Honourable friend, ~r. Joshi, is the distinction 
between reciprocity and retaliation. Sir, thia is nothing but hair-splitting. 
Supposing I give a slap in the face of my ~ r b e friend and he gives one 
in return'to mP, what is it? Is it reciprc.city or retaliation? I maintain it is 
I:Ioth. He ba!! &ttempted to swell our head about the power which we possess. 
Sir, we know yrhat power we possess. We cannot easily be befo.oled with. 
fanciflil idpd.s about our having full power. Therefore if we proceed on ~ basis 
t.hat we have adopted 1 think it is i ~m and not folly: 

Sir, somo people ~e expressed doubts about our attitude even today. In 
m.y ()pening speech I have s.aid emphatically that the Government of India win 
not shirk doing any o:vert act which is necessary and possible in this behalf. Is 
it necessary to give any further assurance? . 

Much. has been made about .the name of my ~ r me , fro,m. .. Indians' 
Overseas" to "Commonwealth Relations". This is not ,germooie to the issue 
'unde!, discussion. It it! merely a change of name' and I have never made any 
fuss about it. I am ~ ashamcdiio declare here and now that the change has 
no political significance Ht·all. It is merely on paper. After alI. what is there in 
a name? . 

Sir, the amendments which ha'Ve been moved so far are tw.:> in number. The 
purport of them all is that the RMiprocity AQt should be applied, that the High 
Commissioner should be recalled and that economic sanctions should be enforced. 
About the Reciprocity Act you have got it already applied by' a Gazette Extra-
ordinary. About the recall of the High Commissioner I have expressed my own 
views on it absolutely ~  any h£l'litation, nud, about the eConomic sanctions 
also I told the House t.hat this matter also is under the serious considemtion of 
the Goveinmellt. And I hope it won't tnke very long to decide on them one 
way or the ot.her. I have also, I remembE'r, in my opeJUnR speech, requested the 
House toO give their advicE' II'B to what should be done in this matter. Therefore, 
Sil', I want to tell the House that I do not think I should like to fetter the 
hands of the House in auy decision which they want to take on these three 

Ii P.lI. m~ er .. It is ehtirely for ,the House to give its advice. I do not 
thmk, SIr, I shaiI want to wllste aDY- more time of the H:ouae and I 

thank the House again for all the good 'opinions whioh they, have expressed 
from all quarters except one. 

Mr. r ~J  (The Honourable Sir Abdur Rahim): IllhaU fint put -Dr.G. 
V. Deshmukh s amendment. The question is: 

"That the following be added at the end of -the motion : 
'and haring considered the matter, thill Houae is of opinion that the Government of India 

Ihpuld forthwith exercise the POW8l'!' under the Reciprocity Acta (vilJ., Act IX of 1943 as 
&IJ/c)nded by Act XXII of 1943) agalDBt the Nationabi of ~  Africa's Union not being of' 
Indian origin aIld should immediately recall the High Commil8ioner for India in South 

. Africa'." . . 

The motion was, adopted. . ' 

Mr. President (rhe lIonourable Sir Abdur Rahim):" Tha. next amendment i. 
the one m ~  by Mr. Hooseinbhoy A. -Lalljee: 

!'That the following be added at Ule eno of the motioll: 
'lind b\lcauBe of the Continuous racial-dilcrimination poliey againat Indfans adopted by 

,the Union of South Africa and by the East African Government. of Kenya, ~  and 
Tangan:yika, thil HOUle i8 Of opinion that the e~e  of India should forthwIth· enforce 
EcoDOlD1C Sanct.iona againlt thOle countries and uercillO the powers under tDe Reciprocit1 
Acta (lIiz., Act IX of 1943 as ~e e  by Act XXII of 1943 i ~ the NatioDala of thOll' 
connui.'." 
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. TotJUs, ~ ere i$'I111 amendment ~ e  by ~r. 9:ovind V. · e~ k  
, "That jD. the nmendment proposed by, ~r. Uoo.clnbh(JY A. ee~ r ~ word 

'NatiOD&1s' the foUowingwords be ~r  : . . . ,. 
'not being of IndilUl origiIi'.' ~ , 
I shail put ,the last 8lU£'udment first. The question is: , 
"That in the me m~  proposed .by Hr. Hooseinbhoy A. Lalljea, after the word 

'Nat.iow&la' thefllllowini worda be inserted:' . 
'not. being of Indian ·origin'." . 
The ~ i  was adopted':' 
JIr. President '(The' Honourable Sir' Abdur im .~ shall now put Mt.. 
ei b~  A. ~e me e  amended: Th, q,uesaon is: 

"TlD.t the foUnwing be' ~e  at the ~ of the mot.ion : . '\ " 
'and becauSe of the .!,;Ontinuol!!l racial di .. ination POlicy apinst lndi&na adopted by 

the Union of !South Afrlca Bud lJy the East. AfriclUl Government.. ~ , UJ.aDd."aDd 
Tanganyika, thia HoUie is of oiJinion that the O'overnment of ~ i  ahoUld fprt.lnnth enforce 
EcqnozrPc SanCt.iOl.&8 agaiJiat those cOulltriea and exercise-4he' powers uadel' tho Reciprocity 
A."ota (,,",z •• Act·l,)t of 1943 lIli'arucnded by-Act XXII of 1943) i ~ tb,,,, NatioDals, not being 
pi ~ i  origin, of those countriea';", ' .' 

The motion was udoptei. 
JIr. President (The lIollO).ll'abie .Sir .A,bdur Rahim): I shall now ~ the 

origin"l motiOJ\, 6S Ilnu!nded by. tbe amelldulents passed by the -House. 
~ question is': 

"That. the poaition or Indial's i~. South Africa' &nd East, Africaue taken into coD8ideration : 
and hD\'ing 'considered the mattuf, this Honse iii of opinion that the Government of lndia 
should forUtwith e ~i e the 'Powers under the Reciprecit.y Acta (1.·iz., Act. IX of 1943 .. 
8DIended by Act XXII of 1943) a.gainl\,t tbo Nat.ionaia.,of South Africa', Union not being of 
Indian origin an] should immediately recall the High ·COmmiuioner for India in Bouth 
Africa: and pacau3e of the continuous I'IIcial i rimi~ .i  policy aglimt tndiaQlladopkld, !by 
the Uiiioll of South Africa and' by tbe East. African Govel'DJDenta of Kenya, UlJloDda. and 
,Tanll.anyika, this BOUBe is of opinion that tho GOV@IPnmont of India should r ~  eDforco 
EtlOIIomic Sanctions againat ·thoso countries and ~ er i e ~e pOwer. Ullder the Reciiprocity Acts 
('I:iz:. Act.I.X of 1943 as ~e  by Act. XXII of 1943), against the Nationals, not being of 
Imben onglD, of those ·countnea. i~ " 

The motion was adoptied" L 
" 

The Assemhly then 'adjourned till Eleveu of the' .Clock on Tuesday,' the 7th 
NovembeL 1944.' '. . , .. .' " . . 
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